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LOK SABHA DEBATES 2

LOK SABHA

Saturday, December 20, 1969 Agra-
hayana 29, 1891 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

Business of the House
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Guvern-
ment Business in this House during
the week commencing Monday, the
22nd December 1969, will consist of:

(1) Consideration of any item of
Government Business carried
over from today’s order Pa-

per,

(2) Consideration and passing of
Requisitioning and Acquisi-
tion of Immovable Property
(Amendment) Bill, 1969.

(3) Consideration of a motion for
concurrence in the recom-
mendation of Rajya Sabha
for reference of the Medical
Termination of Pregnancy
Bill, 1969 to a Jeint Commit-
tee.

(4) Consideration and passing of
the Merchant Shipping (Am-
endment) Bill, 1969, as pass-
ed by Rajya Sabha.

(5) Further consideration of
Shri Prakash Vir Shastri's
motion regarding subversive
and voilent activities in the
country.

Consideration and passing of
the Indian Soldiers (Litiga-
tion) Amendment Bill, 1969,
as passed by Rajya Sabha.

(7) Consideration of a motion for
modification Insurance
(Amendment) Rules 1969,
given notice of by Shri Madhu
Limaye and others,

(6

—

As the members are already aware,
Short Duration Discussions on
following subjects are also scheduled
{3‘&9 Wednesday, the 24th December,

(i) Oilseeds
nuts,

(ii) Cyclone in Andhra Pradesh.

(iii) Unauthorised
Delhi.

(iv) Decontrol of Cement.

specially ground-

colonies in

(v) Report of National Labour
Commission.
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SHRI UMANATH (Pudukkottai):
1 want that the Minister of Education
must make a statement on the state
of affairs in the CSIR tecause the next
week is going to be the last week
ol this session. You remember Sir.
that during the last session when two
directors had resigned there was a
furore in this House because the
state of affairs was going from bad to
worse and the hon. Minister had pro-
mised that he would call a meeting
of all the directors in the various
institutions and settle the matter.
After that meetings we find that three
more directors have resigned, namely,
Sarvashri Parpia, Chowdhury and
Amarjeet Singh. So, the situation has
gone from bad to worse. An assurance
was given on the floor of the House
hy the Education Minister that at
least the interim report of the Sarkar
Committee would placed before
this House in November itself. Now
the session is going to end and that
interim report is not here. Most atro-
cious things are taking place in the
CSIR. The whole institution is get-
ting reduced to a coterie of favour-
ties and all that. After the resigna-
tion of these three directors I had
given a calling-attention notice. That
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was also rejected, So, I want a state-
ment by the Edueation Minister on
the state of affairs in the CSIR after
the latest resignation by three direc-
tors,

SHRI RANGA (Srikakulam): It is
true the Law Minister has made re-
peated statements saying that there
would be uo General Elections for
the Lok Sabha. But the country is
very much agitated. So many of us
would like to be assured what is
going to happen so that we can ar-
range our programme  properly.
Quite a number of Joint Selection
Committees, specially, the Joint Com-
mittee on the Central Excise Duties
Bill, have prepared the tour program-
mes in the months of January and
February. Therefore, we would like
the Prime Minister to take the ear-
liest possible opportunity either today
or on Monday or Tuesday or Wed-
nesday, before the session ends to
make a categorical statement that
rould be depended upon as to her in-
dications or the Government's pro-
gramme in regard to the General
Elections, whether the Government
would like to have the General Elec-
tions or whether they are consider-
ing it otherwise, and to give an sssu-
rance that the Members could be
free to go about their normal work
during the months of Januarv and
Februarv without being bothered
about the contingent risk of having
to set aside all their programmes
and all their activities and prepared
themselves for the General Elections.

st 5w w wi (gefegR) ST
T, w # Aew & oA
AT TER WY ' oATew A
fom® art & mft 33 e,

WY @ ¢ | (vwE™) W @ gTEA
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SHRI S. M. BANERJEE (Kanpur):
1 would, briefly, like to make a few
points.

First of all, as you know, yester-
day, the other House passed a non-
official Resolution regarding the abo-
lition of privy purses. We have also
tabled a motion but that is not com-
ing up for discussion unfortunately,
Since the Government has adopted
that non-official Resolution in the
other House, I would request the
Minister of Parliamentary Affairs to
ask the Home Minister to make an
announcement in the Lok Sabha also.
It can be passed here also in a
minute,

Secondly, when the question of
Jamshedpur strike was raised there.
the hon. Speaker said that he would
ask the Minister to make a state-
ment. Unfortunately, the Minister is
not making the statement. Even to-
day, the strike is going on. I request
the Minister through you, Sir, to
make the statement.

Thirdly, when the Lok Sabha ses-
sion is coming to an end in the 24th,
I would like the Prime Minister to
make a statement with regard to 6
lakhs of Central Government emp-
loyees who have suffered break in
service on account of the 19th Sep-
tember, 1988 strike. The break in
service has not vet been condoned
with the result that thev are not
getting  their  promotions, inrcre-
ments and leave, The Prime Minis-
ter's policy was a lenient policy to-
wards them. Many people have been
taken back. Still these 6 lakhs Cen-
tral Government employees are
suffering T would request the Minis-
ter of Parliamentarv Affairs and,
through him. the Prime Minisier to
make a statement on that. Thev have
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announced the appointment of the
Third Pay Commission. DBefore the
Third Pay Commission sits, let these
6 lakh Central Government emp-
loyees be taken back, They should
not suffer any more.

Lastly, I would like to mention
that the P.T.I. workers throughout
the country are going on a strike
The PTI Board could settle the
whole matter. But, unfortunately,
they have not settled it. If there is
any inconvenience to the newspapers
and to the newspaper readers, I sin-
cerely apologise to them. But the
entire responsibility for the strike lies
on the P.T.I. Board.

SHRI K. LAKKAPPA (Tumkur):
This is a very serious matter pertain-
ing to my State. The general grant
sanctioned ty this Government to
meet the famine relief requirements
in Mysore State has been misused
and the entire money has been col-
lected by some of the interested con-
tractors of the Mysore State......

MR. DEPUTY-SPEAKER:
discussing ...

SHRI K. LAKKAPPA: The point
is that there is no agency of the
Central Government to check all
these things—misuse of the Central
aid given to the Mysore State. I have
got information, and there is also a
Press report, that the entire money
has been. in connivance with some
of the officers, taken by interested
contractors and they are manipulat-
ing all the accounts: and the same
contractors are the delegates to the
Ahmedabad Conference. I do not
know how many of the Indicate peo-
ple will go like this. There is the
misuse of the funds sanctioned for
the Mysore State for relief require-
ments, Even teachers are varticipat-
ing in the Ahmedabad Conference,
T do not know how the Government
machinery and the Central Govern-
ment are watching the situation and
are keening mum. Will the Govern-
ment give an assurance that they
would o into all these and make an
inquirv into the misuse of the funds
eranted to the Mysore State for re-
lief works?

Is he
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st wo fao g™ (ﬁmﬂ"f} :
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TF Agd & @A AL Hir } Wi Ag
gACTE  ga< a8 ¢ & s st
WY #, W1 gAY Seve wmEw fafreex
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): On a point of order.
MR. DEPUTY-SPEAKER: I will
allow you. Kindly listen to me first.
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SHRI KANWAR LAL GUPTA: 1
want to raise a point of order on the
statement made by Mr. Saigal.

MR. DEPUTY-SPEAKER: Before
you raise the point of order, kindly
listen to me first.

SHRI KANWAR LAL GUPTA:
How can you check the point of or-
der?

MR. DEPUTY-SPEAKER: I am
not checking you. I am only asking
vou to listen to me first. Al{er that,
you can raise your point of order.

SHRI KANWAR LAL GUPTA: If
he utters non-sense and irresponsible
remarks, how can we keep quiet? He
is a senior member of this House, I
have every regard for him. But he
should not utter irresponsible and
non-sensical, remarks without any
basis.

MR. DEPUTY-SPEAKER: Before
the hon. Member raises the point of
order, I appeal to him to listen to
me.

I feel that the members have got
the right to express their views as to
what items should be included in the
next week’s business; every member
has the right to highlight problems.
I have allowed members to say what
they would like to be included. 1
think, there is no point of order as
far as that business is concerned.
But I would most humbly appeal to
the members that, in making use of
this opportunity to highlight the pro-
blems that they would like to be
discussed, they may not raise con-
troversial issues and may not enter
into any controversy with each other,
because that defeats the very pur-
pose. Mr. Gupta, if you still have
any point of order, you may raise it.

off fiue WTw N : IIEAW AR,
R e A AT W A ST
oy ¥ IeT fe o 7 e F fwe &,
AT qrEIEET FTEY p—ATE T 7ET AT
fafrex Wit ol wgg & w3 s ag
Redz & @ wr g A g
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SHRI S. M. BANERJEE: Let the
Home Minister make a statement.

MR. DEPUTY-SPEAKER: Mr.
Gupta, 1 think you have made your
point,

o fwT WIw N IJUTEW WA
& o S g AEA § qg % fF IR
ﬂmﬂmmﬁqum.ﬁ -rg_ml‘m
a1 TR AR F | TR AL N,
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fet & faars @7 g Wi sl
[ T AT R

MR. DEPUTY-SPEAKER: Mr.
S. M. Joshi, I would only appeal to
everybody to be brief.

|l $qT W A - I wERT,
T IW FT ATH 7 |

MR. DEPUTY-SPEAKER: This is
unfair. Everything is before the
House. What he has said and what
you have said is before the House.

SHRI KANWAR LAL GUPTA:
He has levelled a serious and a slan-
derous charge and an irresponsible
charge. Either he should prove it or
he should resign. If he proves it, 1
am prepared to resign, Either he
should prove it or withdraw the
charge.

SHRI A, S. SAIGAL: If you are
going to withdraw, I will withdraw.
(Interruptions).

MR. DEPUTY-SPEAKER: Order
please. Kindly let us maintain deco-
rum. (Interruption) Mr, Saigal, you
are a very old and respected mem-
ber. You should help me to maintain
decorum in the House. The practice
is that the Chair should be addressed
and that Members should not enter
into argument or any cross argu-
ments.

SHRI KANWAR LAL GUPTA: He
must withdraw the ~harge, Sir,
Otherwise, anybody can make any
allegation in the House and get
away with it. (Interruptions),

MR. DEPUTY-SPEAKER: Order
please. Mr. Biswas, I appeal to you,
to sit down.

SHRI K. LAKKAPPA: 1t is a very

serious allegation, Sir.

SHRI KANWAR LAL GUPTA:
You must ask him to withdraw the

charge,

oft aw'rer ¥ ; FTEIw wErEE, TE
awr dfem b1 W dar Wt
AT & At wg 9w ® e fea
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MR. DEPUTY-SPEAKER: If hon.
Members go on in this way, then 1
shall have to go on to the next item.

SHRI V. 'KRISHNAMOORTHI
(Cuddalore): You may kindly ask the
Home Minister to make a statement
on that.

SHRI KANWAR LAL GUPTA: It

MR. DEPUTY-SPEAKER: 1 can-
not shut out the other Member...

SHRI KANWAR LAL GUPTA: He
must withdraw the charge.

SHRI K. LAKKAPPA: Let the
Home Minister make a statement on
this.

st q®o QWo W (9AT) : IuTEAE
"R, ® A qTA A7 AT WE IAA
wré qAFAT F T AL 2| F w9y wgEy
¥ 7 S g S g f oA
ifcaw faar st am gur a1 TS AT E
HATE 1968 F Wl aF g AW IW
Fat A F#p fFwm AH AR gy =
i wafa frar A 2 e @ ag F
qrwre Afoeeo| § I &1 gw gy §fer
% @y ¢ ¥ faw ay fAmd 4 oF @a
o frem ar &ew o & grgw w1 fF
@ ® W AF § vamEz fer oma§
auwar g i ag s d § o agi sy
vt gy aFaT & e sumeT ETEwEw A A e

arET § F gare fog a7t age &
w1 @ i g Y g & e 2w & we ww
T &, AEE § fau ew aw @
AT 1 HAGE AW ITF FE AN KD
grmismifmIimaae WRm
AW =81 ¥ ¥ fou fod f f39
& ag fazmr feq 9o o @ w1 @ STy
ot i fadar v
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% ATy #m st & fan
v F g f& & AdW #1 qAeng
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st AT faw (§R9T) : SATERE
wawEn. & guz ¥ gAY ¥ @g fRaEA
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st a% A} TR I 144 H
MR, DEPUTY-SPEAKER: The

hon. Member should not make a
speech. He should conclude now,
What is the subject that he wants
to be discussed?
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oft st foret - & v Ad 2 W@ES
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& afeT qgi ST 144 AT § ag A e
a™ AT FT W ey fvo G a7 71
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# w7 faaa garqardt qaaT a9y F TT
& 4g ga1 | F7 WIAT FIWA F |

SHRI A. S. SAIGAL:
correct my statement......

MR. DEPUTY-SPEAKER: I have
not allowed him, I think the hon.
Minister wants to say something. Let
us hear him, . .

SHRI A. S. SAIGAL:
correct my slatement,

MR. DEPUTY-SPEAKER: [ have
not allowed him. Let him resume his
seat.

SHRI RAGHUHAMAIAH: 1
would like to say just one word. and
then hon. Members may continue I
want to make an appeal to the House.
It is at great inconvenience that hon.
Members have come to attend the
House today. Already about 40 minu-
tes or so have heen spent on this. |
do not mind it, But 1 am only ap-
pecaling to the House that while all
matters are important. let us confine
ourselves to legislative work and dis-
cussions and not go into wvarious
other questions. I would beg of the
House to save the time of the House.

«it fire wox w1 (wuE) o frdr ow
# wred & fam srTa & W, oF fae @
qrg gr

MR. DEPUTY-SPEAKER: I only
want to make an appeal to hon. Mem-

bers. We have already spent more
than half-an-hour on this. There

should be some limit.
SHRI KANWAR LAL GUPTA: No-
body has spoken from my party.

I want to

I want to
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MR. DEPUTY-SPEAKER: The
hon. Member has had his say already.
Let him kindly allow othcr Membhers
also to have their say.

SHRI KANWAR LAL GUPTA:
What about Mr. Saigal withdrawing
his statement?

MR. DEPUTY-SPEAKER: Shri
Kanwar Lal Gupta is a very active
and respected Member of this House.
I think that it is his duty to safe-
guard the right of other Mems-
bers also to have their say. But if
every time he gets up, then the other
Members would not have the right
to put their point of view across.

SHRI J. M. BISWAS (Bankaura):
You should give chance to other
Members also to have their say.

MR. DEPUTY-SPEAKER: It is al-
ready 11.30 a.M, 1 shall allow: just five
more minutes for this,

SHRI A. S. SAIGAL: You don't
want that [ shoud correct myself?

MR. DEPUTY-SPEAKER: Let the
hon, Member resumec his seat. We
would like to finish this in five more
minutes. By 11.35 a.m, we should
finish this.

SHRI SAMAR GUHA (Contai): I
had written to you already. Kindly
do not deprive me of my chance,

MR. DEPUTY-SPEAKER; I am
only controlling the time of the
House. I am not doing anything new.
1 shall allow just five more minutes
so that some more Members can
have their say within that time. If
some Members somehow cannot make
their statement within these five
minutes, then I would most earnest-
ly request them to kindly send their
suggestions to the hon. Minister of
Parliamentary Affairs, and 1 am quite
sure that he will consider them when
he prepares the agenda for the next
week. '

SHRI SAMAR GUHA: T have al-
readv sought your permission. So.
kindly do not deprive me of my
chance.
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MR, DEPUTY-SPEAKER: He
should not make a speech, but he
should just make his point,

SHRI SAMAR GUHA: 1 am not
going to make any speech. I want
that the Home Minister should make
a statement on a very anti-national
and atrocious act that has been per-
petrated by the members of certain
political parties in dishonouring and
destroying the portrait of Mahatma
Gandhi in this Gandhi Centenary
Year at Haripad in West Bengal.

Secondly, seven students had lost
their lives in the stampede at the
time of the cricket match between
Australia and India held recently
at Calcutta. Government should make
a statement on that also.

Thirdly, a telegram has been sent
to the President that a few members
of the Australian team had insulted
and abused and manhandled three
pressmen of Calcutta and had said
‘Bloody Indians, go out. Government

should make a statement on that
also.
Lastly, a very abusive article

against me has been written by a
daily called Kalantar on the basis
of a distorted and misrepresented
version of my submissions made in
the House in connection with the
visit of the delegation of the South
Viet Nam Provisional Revolutionary
Government......

MR. DEPUTY-SPEAKER: The
hon, Member should not make a
speech now. That is not fair.

SHRI SAMAR GUHA: I have
given a privilege motion on that. I
glant to know what has happened to

at.

oo e (79E) ¢ IS
weEE, & aEF HET F Oqdr ama FEAT
argar g | star ofy gEE-FT wE A FRT
f& &= far &1 aww @ o g wfuw
fawda § f& o & Far srww 17 WAz
wfrfed @ FTaF, g T@  wEAQW
wWl 97 Oft §ORTC TqefteTor grEeHT
qw 2 2 A IT & 20 W AT ¥ w9
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g1 &FaT & | IIEWr F foF F uw fady
1 FFA1 AEAT§ WL AZ g & fo qa=wre
7 9EME F gE F WA aF w9
feafa =vcz 7 Y 8, 700 & g, gfegmon
W AT 20 & S G @I g | F wEA
g ¢ fF fom awg & an & a@we |
AAAT FUFT @1 & graeg 7 fAvg
faar, 361 a7g § =vdrs & W R
FUEMZATRAT F1 W44 T feur sng
T+ 39 w9 1 A F fod favrg gt o

A7 -t 7 faiw w7 7 FgAv
ATEAT §— ¥H A K1 F T A H WIGH
¥ AT SYIET AT §2T §T AT -HARR
ﬁﬂot{ciﬂ‘cﬁﬁwﬁ'ﬁﬁqm
¢ wwim wi=T &, @ #1 F@ @ q
acz faom & "I Aoz ¥ & ®TG @G
a1 wefear F9w 7 9747 491, 3T F 09
gegag fFar & | 77 a1 a9 a9
% sgrar 4 ag 2% fan & g g fEoaw
W FT Aoz AATTA FL

MR. DEPUTY-SPEAKER:
Biswas. No controversy please,

SHRI RANDHIR SINGH: We
want implementation of the Shah
Commission Report.

SHRI J. M. BISWAS :In connection
with the 19%th September strike, a
large number of Central Government
servants, particularly railway em-
ployees are still under suspension.
Their services have been broken, a
good number of them are involved in
court cases. On this matter, we want
a definite statement by the Home
Minister in the House as to whether
he is going to consider their cases,
particularly the railway employees
concerned, A good number of the
staff are going v be retrenched
every day.

«ft wyrorw fag Wt (F<3) : IR
mrn,  wfeamsar ®Y @ W
# qat ® worg W A 25 whrwa w2
2 o @ ¥ WIH ¥ W q amer wy

Shri
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I 9T TET AT TWTE QAT | AR
g 7 ofimaa fafrer @@ & ar &
g agt wiEmes £ fs s @9, a7
wizarEaT #1 gya F1 qgEr 39 T qH
fagar smam

SHRI MOHSIN (Dharwar South):
Some members have expressed con-
cern about the Chandigarh issue.

MR, DEPUTY-SPEAKER: Do not
go into that.

SHRI MOHSIN: 1 am drawing
your attention to an equally serious
issue, which is equally disturbing,
This is about the Mysore-Maharash-
tra border. We hear very disturbing
reports about the border question,
specially Belgaum cily., Rumours are
afloat that Belgaum city will be divid-
ed, just like there are rumours going
agout that Chandigarh will be divid-
ed,

MR. DEPUTY-SPEAKER: He
wants the Minister to make a state-
ment. That is all right.

SHRI MOHSIN: You have allowed
others 10 minutes, You cannot allow
me even one minute?

So many rumours are there about
Belgaum city, that they are going to
bypass the recommendations of the
Fazl Ali Commission and the Maha-
jan Commission. Either the Fazl Ali
Commission’s report or the Mahajan
Commission's report should be ac-
cepted. But now attempts are being
made to bypass all these recommen-
dations and then divide Belgaum city
which will be against the interest of
the Mysoreans as well as Maharash-
trians. ¥ would request Government
to come to a decision early and see
that the proklem is solved.

SHRI N. K. SOMANI (Nagaur): I
have three points. One is that a state-
ment should be made about the Por-
bander firing three days ago in which
the CRP was used indiscriminately.
The second is about the development
of the Konkan area. A warning has

*Not recorded. -
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already been given to the Govern-
ment of India by Shri Nath Pai in
his capacity as the Chief of the
Konkan Parishad which I support.
The Konkan and other backward
areas of this country must be given
special consideration for develop-
ment.

The third is about a disturbing re-
port that in spite of the fact that
there is a law in the country against
polygamy on the part of Hindus, cer-
tain people are marrying more than
one wife, We would like to have a
clarification how a law which is ap-
plicable in the whole country is not
implemented there. If it is not being
implemented there, that relaxation
may be allowed in the rest of the
country also so that some of us may
have the benefit of it.

SHRI A. S. SAIGAL: On a point
of order.

SHRI PILOO MODY (Godhra): I
would endorse the plea of Shri
Somani in regard to the Porbander
firing in which there was blatant use
of the CRP by Government without
any explanation.

SHRI BHOGENDRA

nagar) rose—

MR. DEPUTY-SPEAKER: Your
point has been raised by Shri Baner-
jee.

SHRI BHOGENDRA JHA: No......
it @o fo wymer : &7 71 4@ FEy 91
*

JHA (Jai-

MR. DEPUTY-SPEAKER: Nothing
will go on record.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: No, no.
Nothing is going into the record. We
have spent 40 minutes.

SHRI DEORAO PATIL rose—

MR. DEPUTY-SPEAKER: No, no,
You may raise it some ther time.
Nothing is going into the record.

SHRI BHOGENDRA JHA rose—

MR. DEPUTY-SPEAKER: No. no
I request you, Mr. Jha, to kindly co-
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operate. Kindly co-operate. I know
your feelings,

SHRI BHOGENDRA JHA: 1 am
only trying to fulfil my duty to my
constituency. Kindly give me permis-
sion,

MR. DEPUTY-SPEAKER: Kindly
understand my difficulties, I humbly
request you to sit down. Your point
has been highlighted by Mr. Baner-
jee already. You met me in my
Chamber already and 1 have suggest-
ed certain remedies, and today I
would humbly request you to kind-
ly co-operate. It is going to be 45
minutes now. Kindly co-operate for
today. The Minister.

SHRI RAGHU RAMAIAH: Sir, 1
am very grateful to the House...

SHRI DEORAO PATIL rose—

MR. DEPUTY-SPEAKER: Not
today. 45 minutes have gone. If I al-
low you, then I will have to allow
uther Members also.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: I hum-
bly request yuu to co-operate today.
and then we shall meet and discuss
these things.

SHRI BHOGENDRA JHA: T want
the Chair's orders to be obeyed. You
have asked me to see you and said
that you will give me time.

MR. DEPUTY-SPEAKER: I did
nol say that. Pleasc listen to me. 1
said that T would have given time for
all the Members who wanted to make
their points. But in the meanwhile
some heat was generated; controversy
came in and a lot of time, which
could have been utilised better, has
been spent.

SHRI BHOGENDRA JHA: Should
I sulfer for that?

MR. DEPUTY-SPEAKER: Not you.
We are all victims. You are a victim:
1 am a victim and the whole House
is a vietim to it. Kindly cooperate.

SHRI BHOGENDRA JHA: Just

one minute.
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MR. DEPUTY-SPEAKER: Kindly
co-operate.

SHRI BHOGENDRA JHA: If some
pecople create trouble, this item
should be ended. 1 only want to abide
by the Chair's wishes. If you ask
me, I shall speak.

MR. DEPUTY-SPEAKER: I know
you have a point of view. Every hon.
Member has a point of view, But
alter a certain time has passed, if I
allow anybody, then I cannot deny
the others. That is my difficulty. It
will go on for another hour,

SHRI BHOGENDRA JHA: On the
telephone you asked me to meet me
in your chamber, That is why I met
you in your chamber. Here you assur-
ed me that you will call me and
asked me to sit down, Friends who
just got up got their chance to speak.

MR. DEPUTY-SPEAKER: It is
not my intention to shut out anybody
at all. It is the pleasure of the House,
It is also the pleasure of the House
that this has to be ended. 1 under-
stand the feelings of hon. members.
Even at this stage, il you all give me
an assurancce that only two or three
more can make their submissions and
it will be finished in two or three
minutes... (Interruptions), Nothing
will go into the record now.

SHRI GURCHARAN
(Ferozepur): **

MR. DEPUTY-SPEAKER: My pro-
blem is this.

SHRI BHOGENDRA JHA: You
asked me to see you in your cham-
ber. That is why I went to your
chamber. Here you asked me to sit
down and told me that you will sive
me time. If I defy. T will not defy
like pinpricks. I will defy {iyly. The
House must abide by cer.ain rules
of procedure. 1 am for some proce-
dure here. T want the Chair not to
be blackmailed. T do not beg for
ﬂme. but I am for some procedure

ere.

SHRI S. M. JOSHI: Since he says
that you promised him in the cham-
ber that you will call him. only he
mayv be allowed now and none else.

SINGH

**Not recorded,
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MR. DEPUTY-SPEAKER: I have
not promised Mr. Jha anything in
the chamber. As a matter of fact, 1
humbly requested him not to raise
it because I anticipated that so much
time will go away. But since all
other members had 1aised some
points, I had a mind to ask Mr. Jha
also to make his point, But in the
meanwhile, all this controversy came
up and so much time has been taken.
I know Mr. Jha feels very strongly
about this matter,

SHRI PILOO MODY: What mat-
ter?

MR. DEPUTY-SPEAKER: If you
all agree, I will give two minutes to
Mr. Jha and after that, I will call
the Minister.

st Wb Wt STeaw wERET, T
e # &% fam & stviEge A S+ w1
23O & ar¢ F o fammam am @
W 9ET 97 36 geaTH &7 33 AT A & )
gy 97w fawmr & o 5 F 97 aue
femr f& agi o¥ Gzarew @ € A I
W AN FOAG A | qF q@r 4 HuG
afafa & weger &1 a7 & f5 ogarzwe
F w7 7z faur v feft made s wt
aftg s 97 7% & fAu 1€ FIRET
TE gur ¢ Y o feft S ofew
T a7 o @ & ) ww x1 By ATEw AW
#1 OF 9T AW IRy # gt o fomd
fa zeaTa ®1 T 7@ A aa 4w g o
T awt § oY 9% Fiiw &1 wfadva
g @ BT R Zer A g+ 39 & fAn
2 W1 gt ¢ avart wfadve &1 867
T F A 3 geam #1 qura A
R E W A ah qwwT R
T wTE WY & wfn sk s ae
g WY ST 9 e g A Y FR
q1, 99 Fd TR qTF H 9T I AT
g aara & W oo w1 f e 8 aafaet
arfam & arefr | 371 wTwE w7 F wfo

¥ a2 ¥ o= w=l S o e Aw
LP(N)5LSS— 3
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TgT AT A WIEL FE < (F 79 A A IT
FT 97 AIfA & WIT a8 70 AAA § FT FAT
AT § | I # G g & AT AAGT
T FEL gRT A1 g WO WY 56 ATAA
F1 a7 F AT

a0 waar fagre & goAT 4 faen
# geara 71 & | 9g At AT # 9| W
ﬂilﬁquﬂﬁ?ﬁ%@o
UFo THo & & f& @l faell & gea
T E Ao s AR FC @
JUTeT WEIEE, W WY F WTEAW § @y
welt 7wz ¢ 7 g fagre &1 < e
FY g2 & AL F dg 8% § qUH 2
W T & FESE @ |

SHRI RAGHU RAMAIAH: Hon.
Members have naturally made refe-
rence to various important problems.
But before I refer to them may I re-
quest that the whole House should
pray to God that he must help us to

finish the existing work.

SHRI PILOO MODY: Let him
pray in the name of Indira. Why
God?

sit Tonfe oy ;. =t & wfodv
# fam zrer 4 4t &Y o ar@ it 3
T A% T FE @ Ag OFEH TEA
2 otr 7 oEw g STfEn o

That should be expunged.

SHRI UMANATH: God is unpar-
liamentary.

SHRI S. M. BANERJEE: Sir, I rise
on a point of order, God is not a mem-
ber of this House. Let him not raise
the name of God. Even God does not
know what is happening here.

SHRI PILOO MODY: In any case,
it is a Devi; not God.

SHRI RAGHU RAMAIAH: The
anxiety of the House is to finish all
the items that are placed before the
House and. if there is time, certainly
Government will consider the vari-
ous suggestions made by the hon.
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Members for discussion of the vari-

ous suggestions. More than that, I
cannot add anything.

11.53 hrs.

COMPTROLLER AND AUDITOR
GENERAL'S (DUTIES. POWERS
AND CONDI’I’IICB}I'I{T‘% OF SERVICE)

EXTENSION OF TTME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE,

=i gWe TWo Wt (gAT): TuTETEr
wgirm, § froafafas sz @w s

“fF ag wv wrvE & frgaw w7 -
FETEE &7 Jay T wal w1 wEarfa
F 79T IS Faeq W7 wiqaat a1 fafga
FE ST FEE qT IHY Wi
fauat %Y sqavar # a1 Frdgs v
dgan wfwfa & sfodas 1 swq@ 57 F
fotr frga awa #Y awtwdfm a7 (1970)
£t “mqw fem a% FaEr 207

MR. DEPUTY-SPEAKER:
question is:

The

“That this House do extend the
time appointed for the presenta-
tion of the Report of the Joint
Committee on the Bill to deter-
mine the conditions of service
of the Comptroller and Auditor
General of India and to prescribe
his duties and powers and for
matters connected therewith or
incidental thereto upto the 1st
day of the Monsoon Session
(1970)".

The motion was adopted,

11.54 hrs,
DEMANDS FOR SUPPLEMENTARY

GRANTS (RAILWAYS), 1969-70—
contd.
MR. DEPUTY-SPEAKER: The

House will now take up further dis-
cussion and voting on the Supple-
mentary Demands for Grants (Rail-
ways) for which 50 minutes are left.
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W WEEd, & a9 1969-70 & A9
(=a) vt sl &Y sAgEE A
97 AF g0 9gF At a7 FgAr A fE
I/ A7E I AW ZAIT ASA F qIHA A7 FY
RNAAE | TR AT AT TS
a¥Y Frae Yo v 7 @ afeai &, 398
T | 4T weAfeai § I F FIT UG a8
q yww TEA § W1 WA ey gwn
T T FT HVATEA 39 § (% 99 F qErEt
o< wae fFar S w7 39 arfEE S
77 F7A #t wiforw Y sy afew A
a1 2 fr arferamdz & a2 @T9A § =
qEH a2 FY oM & J1% g AT FAA A
WF E AT A F A F o FEw A
FoTaT AT |

TR AT § qZ FEAT ATEAT § HAHEAD
fegram 71 g @r TG F@A & 8T 97
f& |t avw & Yemfeai gt e § 0
gt 9% AT AT 3@ T & fF q@ B
o wawfal & fod @t sg a g 7
2 ag faat mameEs § e fomd #fea
e & a1 wff 7 7 41 ag e a0 § Mg
FaT TR E AN A a9 G907 & WX
3 & ford w0 a1 Afeww g1 T
@ T & I wigwfE 1 oem
st mar A Fw1 e Agr feam T
A7 g g ¢ R o ot ARl &3 %X
FTH FCAT T w9arl & g qfess
g1 T &

gAY @ W § W9 & qTHA T §
@ Iq9 A F FAAtEt § @ 7l
1 7 qraTH SWEeyT § gRfua g 1 wEE
FT 7T AT I & A% F1TE § I F
I & wan g f 9 TET gt awe
AT | IR @A & fAm A A 7w
ot g o f a8 T w9 A
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IS FEAT AT ¥ WIH A% I909 F QA4
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o &t f5 =T fawm s dvEm & 9=
g I 1% gafg 78 3 adt &, E
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FrE gIear A A qE F

19 faaea< #1 M1 gzar g€ 4t 39wt
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s fea a5 gw 0w R
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t ST BIEET AT @Er AT arfew &
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o\ ag fager 48 fea m@ &1 govems
HRIE, WIF] 98 AR HEE FA 6
FATH F =T A AL FE 0T I
gt R A Wl o ghem A am
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HEGH A9 T | AT BIE F I AT
T faar A @i & wfgwfan 3
foe griee & sitr < & | g z@ a7
W fawmr w1 qFE T g 7 ar-
IR g g W7 q@ W W A
qwifar Jard | o AEr wEEE AR
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f& oq aum Faw afew & fag ongq
HT AP #1 g Agr fear s ?
T q90E @ AV OF T 917 FT AT §
IAT AT T F FH A qU0 AH GO
gt & afem mfyerfat & swgese o
tdeie e 3 f5 wwfa s gt
farar wma otwa fe s wi dWE &
FTH 3% g1 § 7 99 G |

UF W ATd § H9F AT g FEAT
wigan g fa oaw & wfidew 91 @9 €
IAE 991 g & Ay awed 97
AT T AT g1 gaw g fs
qgaTarT qifad g 9X I /9T & 9™
Afea 399 qOTHA Fl OTHEFT GO AT
wifgu fr 7 3reae 9T wIGAT it 6 gom
oz W & amd far fa wesi v e
e A ¥ W g ag & f e e
TR 3 F AT 9@ A G § a1 §R
goA A AT AFT JTAT qEA @ A I
aqg IT% ATRA i @ & A
frgy fr anfew At 9= g% faamr
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Wiz 37 7 FEEET F ATT | 99 OF WA F
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qm| "7 F7 2T 2 | W T AT 97 IF
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T & wa< 11 wrEfaat #7r oow
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free & ¥ uE W wEWr Tw
Hamr & fAu adt s ™ o 3w faee
F a7 T GEA 9% fear w1 3w g
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sl § ¥ £ wrewt Wt maEe T
PO | ¥ AT W dzET WAl wgEm @
20 F FTH T T AFA £ T TG § F7
F1 I4T 7%7 & 7 WA Werew, wfrAcw
MA FY F1E JEIT qEA A XA F )
afggrivo Jt 3o f 77 99 27 &,
IE F T WA AF F | F wEAT AEAr
g T e, Wt wEvem WY AT Aamd &
a1 371 =rfer fF & s9q gfaswreT &0
miﬁu’rr&ﬁﬁrqaifzmﬁr'eﬁ
wfaFrdr &9 FHAT@E ®1 A T |
FHaTfenl’ #1T AT I @EAN A
& faar o awar &1 sfd st @
g fagr 9maT & =@ e wa fawm
FT 1 FTH &, T TR FATE |

12 hrs.

SHRI NATH PAI (Rajapur): Mr,
Deputy-Speaker, Sir, T will save all
my time for my colleague, Shri Sur-
endranath Dwivedy, and I will make
only one submission.

In a letter dated 27th of July, 1957,

addressed to me, the then Railway
Minister, Shri Jagjivan Ram, wrote

DECEMBER 20, 1969

-

D.S.G. (Rlys) 28
1969-70

in these categorical terms which I
quote:

“Extension of Diva-Panvel-Uran
line to Dasgaon either from Pan-
vel or Uran is still on our list and
will be considered along with
other proposals in due course”,

It is more than 10 years since this
assurance was given,

Then, in a message to the Konkan
Railwaymen's Conference, the pre-
sent Railway Minister, once again,
reiterated the assurance in these
words:

“The Bombay-Mangalore railway
line is a project which I consi-
der should be examined serious-
1y™.

This is a project in which not only
the people of Konkan are interested
but the people of Konkan, Goa, Wes-
tern Mysore and Kerala are also in-
terested. It is an extra-ordinary kind
of liability for our friends coming
from Kecrala that in order to reach
Bombay. they have to go from Kerala
to Madras and then come to Bombay,
I don't see the reasons given by the
Railway Board. It is very difficult to
make any dint on the kind of rea-
soning advanced by the Railway
Board.

What T am saying is an exercise in
optimism and I gm encouraged in it
because of the interest of the present
Railway Minister. The fact that he
is from Kerala is an incidental
thing. I would like to make a very
strong appeal on behalf of the people
of Konkan, Goa, Mangalore and
Kerala for the project because of
strategic and economic reasons and
I request that a survey be under-
taken immediately and that an as-
surance given by the Railway Minis-
ter and reiterated by the Prime
Minister be fulfilled by making at
least a beginning.

st Yerery nfem (e ) - femte T
Niwaar Doy gfafm T Ao 5w
wfw w1 & | AT ® gEEE e §
STET ATHF T 0T OF 7 fqar G
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FAE AT T ] | T997 F1 AT ATEA § foens
& e 4§ Srga TAA &7 A GIAT HT FH
t9zagy wx Afa § A @ ) oag
#Y Fqar #1 ag A g f& 9761 7 N qw
5 W A12T TwA & faq geirfqa v aa
g1 U&7 OF gEma W gHr Af, 9@ §H
7T faa = arqoE T £ § | 9g ¥
aga & inft afa 7 99 @ & 7 war
AETRT T 94T F7a ¢ fr qaqT @ avit aw
Iqq ATZA TEA & AU gqww w1 w1
st qu far ST Wi wedt § oSl
T AT agr AT W0 aTfE I oA
1 afas w senfrs, @ et &
fawra g1 &% | a7 ST FT GG
¥ O gaamT foaw & A6 &Y avE &
¥ wdr wimw & A FAr Qv g
fF @ 7% ™99 9 F1 9g W IR
# fan amiard ¢

SHRI P. K. DEO (Kalahandi):
Mr, Deputy-Speaker, Sir, it is un-
thinkable that there can be a major
port without a railway line, Some-
time back, the Railway authorities
took up the construction of the Para-
deep-Cuttack Railway line and they
promised thal they will complete the
construction of it by 1971, But for
some reason or the other, they are
trying to delay the construction.
Now they say that the construction
of the railway line will be ready by
1973. They do not give any adequate
reasons for this delay. The reasons
given by the Railway Board are
rather vague. They have expressed
doubts regarding the export of iron
ore from Daitari mines to Japan.

The second point is this. They say
that the Orissa Mining Corporation
is not bearing the cost of siding
from the main railway line to the
mining area. In the meantime, seve-
ral developments have taken place
and wvarious agreements have al-
ready been signed between the
MMTC and Japan for the export of
three lakh tonnes of iron ore through
Paradeep Port. There is also an agree-
ment between the MMTC and the
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Rumanian Government for the ex-
port of 20 million tonnes <f iron ore.
A third agreement has been signed
on the 9th December, 1969, for the
export of a further quantity of iron
ore to Japan from Barajamda area
through Paradeep Port. So, every
year there will be an export of three
million tonnes through Paradeep
Port. The Orissa Mining Corporation
has agreed to pay their share of con-
tribution to the tune of Rs, 67 lakhs
for the cost of siding and the Gov-
ernor of Orissa and the Qrissa Gov-
ernment have been pressing the Gov-
ernment of India to stick to the time
schedule regarding construction of
tne Paradeep-Cuttack railway line.
But I am very sorry to say that all
these promises are not kept up; they
are broken like piecrest; no time-
schedule is kept up. Mr. Parimal
Ghosh sometime back visited the
Barajamda-Barbil area and he pro-
mised that the passenger train which
has been running upto Barajamda
since 1926 would be extended to Bar-
bil and further on to Belani Khadan.
Mr. Parimal Ghosh has gone and with
Mr. Parimal Ghosh, the promise of
the Railways Ministry also gone. I
request the Government 1o stick
to their promise and see that this
passenger train is commissioned as
soon as possible

Thirdly, I would like to point out
this. Sometime back there was a pro-
posal to dismantle the narrow gauge
line between Mettupalayam  and
Ootacamund, but later on it was
decided that it should continue, To
make it more economical. I would
beg to submit that it should be fur-
ther extended to Calicut and Mysore,
so that there would be the develop-
ment of the entire Nilgiri district
and it would also be an economical
proposition.

st wrivae fay (@wi7ar) @ g
AT, § AU ATAR OF qEA A1 oA
qul FEAT TEAT MEATE ) fam & waAw
g7 T T AT d A A w0
Fq g A At rw e R ofac g
afer 26 fesn dzr w7 &ar =% Pram
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WET & | & ST 9 g & oq@ awe
# g AW aF fFe ¥R 3| 97
¥ 9w gU AT I fEaar v mieE
a| W g ! R ogaAm ¢ R oawE
wUT ™A IH A 9 @9 fwAr m
97 | 9% 8T w594 TE1 arfad fae
tazma s fem M ¢ ww e
#1 aifed f& oF gEeT 9F weAt gAfar
WYX gEar & 49 aTd | ag @gd
"EAEE g |

¥ A FWI F w4 vzafea gET
g &2 & | feadr gt gl TEer
AFATE WY O OAEA 6 | 7 0F famme
gar g | ofrew cEesw faeet @ ad
AT & 1 AT W0 A AR F AFY wEA
g afem et @17 @77 IEaT =wEw 2
§HH 9T €19 §9 § % 78 Harew w1 aw
foq atg & 97 gnm

I YA TEE qT FAT ATH FT OF AT
) wIMF fEATC Y THT IA &
fae & cEwE @EA & T &
qga WOFT FTE g W ¢ | WTEE e
g€ 7 au fear @, 39 @A ¥1 @@l A
goran AU, UF HY e | OAT F79 a0
adren ag g f& we w403 Fr FEafa
& gift grir | agi Tnfrator gearT
&1 TS T FIF T AL | T HE
# garll WA Wt § qg ww ¢ f6 A
fogm H A N § w09 gfrma-gfan
wior, dmem w0 § WAGeRT T diATEO
T & AAETE T F1 G F1 qoere Frin
FT QL@ 1 WT YA T H AT A
WX § g9 @@l OF 99 4 § AT <
qqr AT qAT T TR F AIEE AT ATY
1 T AT @1 FT T FEY F UTT F WAEG
fro & IAF! AFEAT F AT @IT FT 72
Z7 ¥ oM AL QAT A€ M R §
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aget aft A=t @nfear fma g A
gfrea amg fadem w14 vg @13 7 72
0 ATET &1 T T 4T 79 FZAF T4
¥ A FIIET BAAT AT EIAT & IHE HEA
A1 | 39 Ao & aratfaad § g =
qi= FI1T 94T @9 EN & AT &
qg A1 ZH AW FT AT

wa § wrw a2 fozw &
A W T mag JgAr g fFosw
S 7 grfAatar gzaaree w1 g2 faan
HATH qAT AIT TATEH FT AT § F277 G
g famr sna 1 & Fawe qEA g fE
F7 AT mardt £ | 99eg A2 fEadr WAt
T F7 72 8, § T WL @E
foger 5 femEa? F1 2o Fo THo 717 7,
At et qar fawAT gy 2, 24T gaA A
gHIT OF CATA-HIEAT G50T F FATH
FZ1 a1 fF .

“...withstood the floods without

much damage due to the constant

attention paid by the Railways

but serious embayment recurred
between some of the spurs.”.

THET A% w9 g & fF @e Sy
£ A1 7 agr 7 19 e gwe a9
q w14 Tl AE gAT | 9q %W ag
W F AT | AT AT AR ZAT |
wa faaré gat ag 2 € 2 41w Aw
® Adr AT fF ag & gz Qe g
% 7Er qa| q%ar & o7 € =E & A%
gHfrar faard mareg & ghfaga &
qEA FATET ATAA R AT AT FTTT F qTC
¥ | 97 44 To &o UHo U & ¥ oy
g7 a9 Fei4 I 7 Fg1 971 &

“Nevertheless, I can assure the
hon, Member that in view of the
fact that the Manasi is a very
critical area and it is only four
miles between the Ganga and the

Bagmati and the Kosi system, we

have to ensure that no land is
lost there, and, therefore, it 1s al-
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most certain that we shall not
allow the Manasi erosion to pro-
ceed further. That is why we
shall spend some more money
and see that the protective works
are maintained intact.”.

agt o7 faar o< fawet 947 #59 &
¥ art § I AT IAH FrEr qrrHET
foeew 3, 998 & 3 | W oF A
FEUA 2T 34 & AT T9T FIET qOnTAT faweT
H Agr wAr & 7 w7 §ar anmar § |@asr
A & 7 SAW! ZIM &1 44T I9EMT &
I8 17 7 wWHRAT fa=rd qwrer & naad g
&1 A19 A2 W17 £, woA sAfAgT # a
AT £ W1V 2w & 97 wuAr few @
ECICHE IRHERE e il el T e a3
amfs g 1

TAY A2 WTYE ATAH § AT A1Z
f& ga =t #1 1 featz 4 3 &7 92 72
gt fer 0wy s mer wfager wgi
% e § oa § vE9 & e 0w
gEaem 27 Awa7 & “ifeaw awe" &
W7 4T A 91§ AT H 92&T AT
STEAT g -

“The Chief Engineer of the
North Eastern Railway indicated
that the schemes to be recom-
mended would necessarily be
comprehensive. These might en-
visage diversion of the main cur-
rent of the river at a cost of Rs.
3 crores and intensification of
efforts for stopping erosion per-
manently by constructing big

spurs at a cost of about Rs. 5 cro-
res".

# 3 A oot femiz qa=mt dragagr 2
S ArAAY 79Ty § Afafy & 2 &
na { E F I St 12§ 25
ATE 1 20 ATAY § 9 | 3 a9y A A
e & iFfae AwEndY, S am
ard, fae Fam qory &, 3@ aw Eeme
a7ET & d9 & 777 fF ggi @ @ma rvm
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& gTra s | agr A o gof-
frer wiog 1 3T oF AT W g g
fo ag @ mw § | Wi ag w4 agi &
FEAEARA S aAFA G !

wa 7§ g wgm f& ool v o
A agl AT ¥96 A, ERfTET FHET IHHT
o= 7 fir #ar I T F 1€ Ty dY )
FTAR & HTATT EH 500-500 Fre 77 g
9% aF@ S1A Al qfE IEE 1,000
$rZ &1 9T 97 91 TEfan agr 9%
FT9 g1 | W T AEA £ 5 w2 w
gzrar s1a | & =g & teE wer gw
g "rvETE 2 fw 981 @ 9 2 6911
teifagfor dowamiz @ g W i
IM qF F FIIT F THT ATG |

# ag o7 A Wgen g & g oA
Ay A 9T A% fagre g w1 wd
7z fomr & f& 15 wfaws &9 g @
Zar 2 7 afz 78 fawn & & &t A faar
}? mmagamATgE A A AR g
T7 18 877 ¥ wrearRA F f& agt & w2oq
FET AT A WX oA AT
I Elcap i o ]

ot whrer wav (afemr) @ amerer
wegrRd, TH T Jufray TR el
#1 4 A4 w7aT g e aw &
ag 1 *gm wgar g e o wowTe
gro1 1 arfady aart s § I\wT gfow-
HEw gATT FeNawT Gl ® gra # FiAv
P9 F A 4 F o oeerdy
3% i g2 ®7 a1 g @ fe qrer g arz
3T SEA AT Arfgn, wfew wfr aww
7 e onfr @ A & fnft @1 AR AT
arq mar # f faa sdnfran 1 gsarfs-
Frfr 7 qray Z1AT §, I A1 ww
faar o ¢ 1 AfeT @ 07 o 97 9T
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(it wherer )
agd 9 & 1 @ 9 faame fEmr smv

fgw |

A gaTT agd awT gfed JwET g
afem g8 9 o S gwTa Sfaa ofor
¢ 39% @iy § §i9 999 qg 979 HIT
g7 9t fa=m= far AT & @@ S
e & % @@t 9% gfaur 33 & o9 & -
T@ gifT grf | o 2rer W fawen Oy
g3 £ #7 gw S fowras w@ £,
a7 g9 gHWT Ag AT £ fF Sufea
ofeam & wrEe F1 A9 ALY g 1 3 AT
F1 fa=me gurdt gATETEy Aifg § wEe
AR & | WV AETL T FTH ST AHTSETEY
AT § IHT AARTT AT FHAI §, T Iafera
g At 2w A, 39 w1 2fe § @A =R
w1 &9 AT ArfEd, #gr 9T arfear
Tifgdt, 98i o€ wFEEE AT STiEE W
@ am A wpfrad Y afed,
g A1 g g fawd @ W@ ) W oAaw
¥ @ 9T qTRT gAY @ & ag acn
gt rafy o Safua & Sufas &
g T, At gHIT § ag W g s
a1 ot e § § e @ | I
ZAT G Aga  Safew ofwr & ) &g
T 137, SF A W TG | qAT
¥ aferar o & fof arg ag vt aw w1
Wadie ) e afaafe ait wwwan
F FTOT WEWd Wi qonfaar § 1 T
T 39 FAAMCN F1 FS TEAI F THATE
Wt 7F faslt & | W9 WA 7 I
a=ATg & & ford wgr av & amer a9
T " Tl Wt @ JmE |1 &g
Iufiqa € o @ W | o we steear
F AT & W9 HHAT ¢ Wi fafae-
fam e GEfanwm & aw sfafafa
FHTH Well W17 309 wait § fasr 1 I=F
wraa Wt fear o fF S amEt 97
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ot A% go T fFar T g s aw |
ue fear & &g 79 a1, A4 feufa
97 1 fa=r< gy sam anfgd |

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): The functioning of
Railway Minister is very difficult to
understand, Sometimes, here the hon,
Minister says something, but the
department does just the reverse, I
would like to give certain specific
examples in this connection,

On the 22nd April 1969, I had tabl-
ed a question whether any of the
senior grade Assistant Station Mas-
ters' posts had been abolished from
the Cooch-Behar station on the metre
gauge line, and the hon. Minister re-
plied that no such thing had taken
place. But in fact, one post was
withdrawan. When 1 brought this to
the notice of the former Railway
Minister, Dr. Ram Subhag Singh, he
expressed his regret in a letter to
me and assured me in his letter dated
the 10th October, 1969 that that par-
ticular station master Shri K. Lala
would be re-posted at Cooch-Behar
as soon as possible, but nothing has
becen done so far.

Since the great October floods, two
branch lines of the NF Railway have
been suspended f{from operation
namely the Haldibari-Jalpaiguri sec-
tion and the Lataguri-Chanraban-
dha section via Domohoni, These are
in the flood-affected area. The Rail-
way Ministry had assured us that
these two lines would be restored to
services very soon, but nothing has
vet been done,

Regarding  Haldibari  itself, I
would like to submit that this area
produces about 5 to 6 lakhs maunds
of jute and about 20 to 25 maunds of
tobacco. and according to the latest
report the income accruing to this
particular station Haldibari in 1967-
68 was to the extent of more than
Rs. 10 lakhs only from forward jour-
neys. I would request the hon, Minis-
ter to give a categorical assurance
that these twn branch lines on the
NF Railway will be reopened to tra-
ffic verv soon.
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For the new Cooch-Behar station
on the broad gauge line, a bigger
area was acqguired some years ago,
for the purpos: of having a bigger
loco-shed. Because according to their
assessment, their own calculation,
it was proposed to extend this broad
gauge line from Farakika to Gauhati
and thereafter also, and the Cooch-
Behar station being at the midpoint
in between, it was proposed to have
a bigger loco-shed there, but nothing
has been done in that regard. 1
would request the hon. Minister to
look into thesc cases and see why
nothing has been done although they
have acquired a bigger area for the
purpose,

Now. I would like to draw the at-
tention of the hon. Minister to the
service conditions and duty hours of
the station masters. According to the
recent circular of the Railway Board,
they have been given duty hours
ranging {from 8 to 8% hours in a day
in the course of 24 hours, but very
recently, they have termed the duty
not as continuous duty but as inter-
mittent duty.

The duty hours range from 06.00
hours to 13.00 hours, which comes to
7 hours' duty. and then from 15.00 or
15.30 hours to 17.00 hours, which
comes to about 1 hours' duty, making
a total of 8% hours’ duty. In the
course of this duty thev are also
asked to attend to goods-booking.
But who is to attend to the goods-
booking from 17.00 to 18.00 hours?
There is nobodv to look after that.
T would request the hon. Minister to
look into this matter and see that
the duty is termed as continuous
duty and not as intermittent duty.

In the NF Railwav, there are cer-
tain stations having double gauge,
namely metre gauge and broad
gauge lines. In some stations, there
is just one station master and in
some there are two station masters.
They are authorised to work on both
the metre gauge and broad gauge
lines, Tt becomrs wvery difficult for
them to attend tn both At least, the
authorities should man those small
stations having two gauge lines with
more number of station masters:
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there should be one station master
for the broad gauge and one for the
mctre gauge,

Now, I come to the question of pas-
senger amenities. Sir, you come from
Assam and you know what the posi-
tion in regard to passenger amenities
is on the NF Railway. In the Cooch-
Behar station, there are certain re-
served seats, 5 first class and three
third class sleeper and 24 third class
sitting accommodation, but these re-
servations are generally done up to
Farakka and not up to Caleutta. Pas-
sengers who intend to travel by 6Dn
and the 5Up train to Calcutta and
Cooch-Behar are put to great incon-
venience. I would, therefore, urge
the hon, Minister to extend the faci-
lities of reservation f{rom Farakka to
Caleutta or Sealdah station. Since
there is a large number of passen-
gers, the number of reserved third
class berths should alco be increased
to 12 and first class to 8.

Then, I would say a word about
the Howrah-Madras train. This train
is always catering to the long-dis-
tance passengers most; it has been
calculated that only 30 per cent are
iocal passengers. Certain steps should
be taken to give more facilities to
the long-distance passengers who

want to  travel from Howrah to
Madras and vice versa,

SHRI DATTATRAYA KUNTE
(Kolaba}: T would like to make a

few observations as regards the de-
mand for the Bombay-Mangalore
area on which a cut motion has al-
ready been tabled. As early as 1955,
the late Lal Bahadur Shastri who
was the Minister in charge at that
time and who was touring had given
an assurance to the people that he
would ask for an immediate survev
to be made by the department.
Not only that he would look into
the matter, but he would ask that an
immediate survey be made. Then in
1967, T referred to this matter in this
House concerning this missing link
on the west coast to be connected.
Last August or Septemter. T contact-
ed the Chairman, Railway Board. in
this matter. and he was pleased to
inform me that nobody had brought
this matter to his notice upto now
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[Shri Dattatraya Kunte]

and therefore the Board was not
considering the matter. As if it is the
duty of the public Lo bring such im-
portant matters to the notice of the
Railway Board and then only they
will consider taking it up—I am
really surprised that the Minister is
writing down something else, instead
of listening to my points.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
R. L. CHATURVEDI): I am noting
down his points only.

SHRI DATTATRAYA KUNTE:
This is what the Chairman said that
nobody had approached him and
therefore they are not being attend-
ed to. The west coast is the only
coastal area of our country where
there is no railway link,

After meeting the Chairman of the
Board, I got a letter from the Mem-
ber in charge, Engineering, He tells
me that because it might cost Rs. 80
crores, they are not even thinking
of survey of the line. When I asked
whether Rs. 80 crores were for the
survey, he said that it was not that.
but that the line would not be useful
or profitable. I am afraid the rail-
ways are wanting only  profilable
lines in the sense that by transport-
ing goods and passengcrs to and from
Kerala via the existing route, they
carn much more money than they
would if there was this shorter direct
route. Therefore, they do not like to
consider opening this line to irans-
port passengers and goods to and
from Kcrala, Mysore, Konkan and
Goa, even though it is more conve-
nient to the public in that region,

Therefore, this needs 1o be imme-
diately looked into. The Railway
Minister should issue immediate or-
ders for survey of this line. It will
be found that it is economical and
very feasible, There are three major
ports and two intermediate ports on
this coast. Bombay, Marmagoa and
Cochin, are the major ones, the big-
gest we have in the country., and
Mangalore and Ratnagiri are 1':}14"
other ports, In these ports, ships
many times do not get berths, If
gonds are diverted to the railwavs
there, it will greatly ease the trans-
port problem.
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1 am bringing this to the notice of
the Railway Minister so that he
should pull up the officers concern-
cd. olficers who sit on the Railway
Board drawing high salaries and do
not care to know what promises
were made by Ministers as early as
1955 and 1959 and also recently by
the Railway Minister, This shorter
route linking up Bombay with
Kerala via this routle on the west
coast to cater to the passenger and
goods traffic requirements of this rc-
gion is a matter which requires im-
mediate attention and therefore, a
survey ought to be undertaken with-
out delay.

MR. DEPUTY SPEAKER:
Dwivedy—two minutes,

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): Then I might
as well not speak at all.

MR. DEPUTY SPEAKER: Not
that, let him please not take it that
way.

SHRI SURENDRANATH DWI-
VEDY: Every member is conscious
of his time. It is not for the Chair
every minute, every second to go on
reminding them about it. I am cun-
fining my remarks to my two cut
motions Nos. 52 and 53. So this sort
of reminder is very unusual.

Shri

My cut motions are in regard to the
delay in the construction of the
Paradeep line and for its completion
by 1971. I do not want to take much
time, You have already warned me.
I want to know from the Minister—
I do not know whether he will be
able to give me a reply at all—who
‘s the mysterious hand working in
the Ministry either at the Board
level or at the South Eastern zune
level to undo whatever the Minister
had promised or assured. Shri Poo-
nacha had given this promise at the
inauguration of this line that by 1971
it will be completed, We all know
there are some interests working be-
hind to delay it so that Paradeep
line is not completed before the
completion of a line to Haldia port.

Shri Poonacha took over some
other portfolio. The next Railwav
Minister Dr. Ram Subhag Singh was
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also replaced by somebody else who

is ill, and he is also a temporary
hand now.

What has been done is that they
have given reasons which have mno
relations as to why the construction
of this line should be delayed. They
said there was delay in the transfer
of land, but a co-ordination commit-
tee was constituted which saw to it
that somehow or other this matter
w~as ironed out in the minimum time
available, and that is in the record
of the Railway Ministry itself. There
was no obstacle so far as that is con-
cerned. Now, they come forward with
the plea that the agreement with
the MMTC to have a siding somc-
where was not concluded in time,
What has this got to do with the
construction of a railway line to
varadip, I fail to understand. When
they said that this line is going to
be completed by 1971, a siding may
come in 1970, how that is connected
with the construction of the railway
line, 1 fail to understand.

Already, as has been mentioncd,
they have concluded an agreement 1o
export about three million tonnes of
iron ore from the Daitri-Barajamda
area through the Pradip port, If the
line is not constructed by 1971, then
necessarily that will have to go to
some other port and that is the
game they are playing. I want the
Minister, therefore, to let us know
who has done this and why this is
bting delayed, and why when there
was already a tender call for the
construction of railway quarters for
the railway employees at Paradip, it
was subsequently cancelled and why,
again, when the Chief Engineer was
appointed for the specific purpose of
this work, he has been entrusted
with some other duty and he is not
appointed to look after this special
work._ This very team was entrust-
ed with task of the survey work for
Bimlagarh-Talcher line about which
also an assurance was given here I
want the Minister to give us a reply
about this. T would like them to stick
to the original schedule that this line
should be completed by 1971 and the
delay that has been caused should
somehow or other be set right. All
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the reasons that are given are al-
ready with the Ministry and other
people concerned; they have already
discussed this matter, and there is
no difficulty and they should give a
firm promise that this line should be
completed by 1971,

SHRI R. K. BIRLA (Jhunjhunu);
Sir, 1 am of the view that if one wants
to sec the present world comfortably
and quickly, one should travel by Air
India, but if one wants to enter the
next world quickly one should travel
by the Indian railways.

With that preface, I would like to
say that Khetri, where a public un-
dertaking is being installed—the big-
gest mining project in the countrv—
and where a fertiliser unit is also
being installed, is without a railway

station, 1 have drawn the attention
of the hon. Minister and the hon.
House quite a few times to this

matter, that if there is no railwayv
station at Khetri, how they are going
to bring the raw material and how
they are going to take the finished
goods to their destination. The
Khetri project is costing over Rs. 100
crores, and I am sure that the Gov-
ernment should pay the most argent
and the quickest attention to this
project.

Coming to Pilani, we know very
well that Pilani has got a residen-
tial university on the pattern of the
BHU at Banaras. I am sure my
friends will agree that every univer-
sity town in the country has got a
rail link, but Pilani has not yet keen
linked with a railway line up till
now. It is a cosmopolitan university,
giving education to about 5,000 stu-
dents coming from all parts of the
country, north, south, east and west.
Therefore, I would appeal to the
Railway Minister that this must be
kept in view. that Pilani should be
linked up with a railway station as
early as possible,

MR. DEPUTY SPEAKER: Shri
Chaturvedi.

SHRI SURAJ BHAN
Just one minute.

(Ambala):
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MR, DEPUTY SPEAKER: ] re-
quest you to co-operate. Your party
has got more than the time which
was allotted to it.
SHRI SURAJ BHAN: Only a ques-
tion. No speech.

DECEMBER

MR. DEPUTY SPEAKER: Then,
only a question; no speech.

SHRI CHINTAMANI PANI-
GRAHI (Bhubaneswar): Just two

minutes for me,
DR. SURYA PRAKASH PURI:
Two minutes for me also.
SEVERAL HON. MEMBERS rose—
MR. DEPUTY SPEAKER: We arc
cxceeding the time allotted for this.

By oversight, I did not call Mr, Puri.
I will call him now.

SHRIL CHINTAMANI PANI-
GRAHI: On the Appropriation Bill,
you may give me a few minutes.

MR. DEPUTY SPEAKER: After
speeches on the demands have becn
made, it is not customary to repeat
the same thing on the Appropriation
Bill. Therefore. 1 will allow another
5 or 6 minutes and you mav make
your observations. No speeches will
be allowed on the Appropriation
Bill, The same applies to Mr. Jha
also.

Lo FEWETM G (FATaAr) : ITAA
FHWA JAT4T § | ¥F 37 97 q97 2 7
g it frat wrs wrve ¢ a7 394 75 299
yeesAr A |0 § IAF gAAA F fAv
AT § | gIifE oA A A1 g Jrizn
& faas awz & #amfraw afira § o7
FAH! aZ AT W IAFT A7 qA, AfFA
WR dg 7 q@r F9AT 6 5w vAq A &
FIL TAo UFoHTE oMTLoN T ol oMTE oHTT
usofad ag &1 gfad &Y 71 A9ar wfvwre
wATe &6t g 7§ wwwan § fv fagy
Fenfe gf o s 7% =8 § a7 1%
g I%1 AT AYAT 14 WA WIT AT A

*gA 1 wiwsr fammr wifge Mmoo

20, 1969 D.S.G. (Riys.)
1969-70
WTZo Ao 1 To ATz W7o UHo FT Al
grfymed ¥ 2% gret a7 a1 Afasrfai
9% 931 g®l &, @4~ wiagt 0w o &1,
dg ®NEIET WIE FATE 7T ATiga |
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GHIT qIA—-4 WHI AT AT 471 AGH
UF TE AT P | 4 WVSY Al &y 2
feggragaas & sa & 9T qAW
THIA A A TRA UF AT uw
foar ar, wera 917 F71 g=3ew 727 frar g1
g UrH W FHT W Wi g 1 W ofr 37
qfe® W B WAL A0 FHRO7 AT T
4g ¥ G F1 A1 § W7 IAFT @19 FIAT
g | W9 Wwa G, At 1€ F O, | Iaar
fazvdt 7 g 1 Afs 57 9w 97 7w A
F1 AT 1 ZHT ATEAT, THH T fAm
FIAT g W7 AW A0 ¢ b HdT Sgigd 1
T TT ST &I | K27 AT 1edl, TR ATAT 2
fe 3w #7a & 35 T3 F THACAIF
&3 79 7 A1AT0 FATL 41 fA gEaT
FEr T TAIA WART FTOAT 10 GET dY
afamifagi &1 fusm waii < Gfan o7
fag, zafau difew aor w8 447
f& 37 @i A | fx oEe sq4 fave
36 A fzegq 21 9@ | 38AT qgATET
g F1fge #wiT 1 udar: A gaemTa
&7 AT 97 TAzeT S AN KT THET 9T
faar a1 721 & ag aga {7 FTAT AT ET @
2\ fo arém &1 3 ) 99 QA€ 2
ag T nigw &1 @ 33F & fom oan
few @ur w¥ ¢ H ¥ IF L, tEEr o

TEHTHIT BT A0 |

R I e

AW am § a7 FgA AT § fEooF
et gf WME | P wE o oA @
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19469-i0
£TFZT A AT AW 41 T 707 =216
AmA = 71 941 7 Zfafaa fzge o
Gt S0 & WT TALT OTEA WTIED Hav
FTAT FAA & A1 wg IA FAA F=IE i
gt wraa 7 7 A mi owTar g fa ffatEm
fexz nimfaas w1 <fawm smw wrAer
afen w17 3 9w fgad arfzm

SHRI CHINTAMANI PANI-
GRAHI (Bhubaneswar): I want to
bring to the notice of the Minister the
difficulties fared by the casual labou-
rers working on the Khurda Division
of the South-Eastern Railway. Their
numter runs into thousands. Accord-
ingly to the specific order of the Rail-
way Roard—Establishment Serial No,
324 of 1962 the Railway Board has
specilically mentioned that the casual
labour wage rates should be revised
according to the rates which are fixed
by the repective District Collectors.
The District Collector of Ganjam
has fixed casual labour rate at
Rs, 225 per day and the District
Collector of Puri has fixed a rate of
Rs. 3 per day. But, after a great deal
of agitation by the workers, the Divi-
sional Superintendent has agreed to
revise the rates as Rs, 216 for
Ganjam and Rs. 2,50 for Puri, But it
is much less than what is fixed by
the District Collectors. So, 1 would
request the Railway Minister that
the rates now fixed by the Divisional
Superintendent should be revised
and given cffect to from 1-1-1969.

Secondly, I had asked the Railway
Board to have more electrification of
the railway stations in the South
Eastern Railways, I am glad they
have done it in some cases. But T
am a little unhappy that Kaipadar
Road railway station has been left
out even though electricity is avail-
able within a mile of the station.

Thirdly, the shuttle train connect-
ing Cuttack to Berhampur was, un-
fortunately, discontinued. I would re-
quest the Minister that it should be
resumed,
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Lastly, the Paradip-Cuttack rail

link work should be expedited and
completed before 1971.

ot gTn WA (5T ) < 99T 7Ry,
A wdi wER § qedr gar g fnoow am
# 0% F QAT ATET A THIT AEALU
IAFT IRE F AI-U¥EA F7F SART AA
a1 w7 ARET 7@ 91 W gEE 41E «o
R g9 fag 7 a0 91 fF 99w 2, 3Wl
4 T 1 3, Ffa a8 aram dm dr wowE
WTE R AAT A NE A 1A 8, F4qT
o9 WAA AT F ARE & A7 I FATH 2
SR 4N FT TN WE LT A 7

FE MFTH FEAE & E foew
ft Ggdflma 42 § IWF groATEd ¥ Aq
TS, AR FT g%, [Wifw 197 § oreArH
1 718 ¥30fw & | IR AOwI ATT Y
W §, 77 o sy wefra £, A wwar g
f& o hgvart 37 oo Ffag fe
My 7% fAy 1€ d7e §-FHvE e

FIm

AW am ¥ ST  avafaa
2% A A 7 AT w5 @E
fr wrnar \pra MzA 9% dad A
g1ed aga a1 ¢, agt a7 7 M Ty
7 w7 3% vdmaw afen mfsai &
g | afea Sfe & faoed ot & g,
W g o F A Fam A wmr
# off Mfarg Bag o &1 9@ 7 W frw
FT g W7 WA qgi nATS FIAT ATEAT
g & w7 1@ af & wifer aF g T
gHT A1 AW W& gAt £ quAr

SHRI P. GOPALAN (Tellichery):
Mr. Deputy Speaker., Sir, I whole-
heartedly support the powerful plea
made by the hon, Members. Shri Nath
Pai and Shri Kundu for the construc-
tion of the Mangalore-Hassan railway
line. I wish to state very clearly that

this is the unanimous demand of the
entire people of Kerala.
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Secondly, there is a persistent de-
mand for a new railway line con-
necting Mysore with Kerala, There
was a proposal for the construction
of a railway line between Kerala
and Mysore but because of the out-
break of the first world war it was
not taken up. When Shri Lal Baha-
dur Shastri was holding the railway
portfolio he assured the people of
our State that a new railway line
will  be constructed connecting
Mysore with Tellichery and a survey
was undertaken. What happened to
that survey has not been disclosed to
us, There are some vested interests
which are against the construction
of this railway line and I hope it
has nothing to do with the delay in
the taking up of this work. I would
request the Railway Minister to take
up this proposal very seriously and
see that the scheme is included in
the Fourth Plan itself. T hope the
Minister will accept the reasonable
demand of ours.

st frwesr o (weadY) ;o oSuTerny
wgEa, & wod wfor A A wgew
W §FOaE & 9§ I gee
N awh faamn awear § 1 3w gee #
e & fod oeétE @1 I ¢, afew
TG ATE F UH TIOEAT | T {TAT Y
ara & & doF avd s qedt 9w @ ar A
ar gady gffan & 3 | SuTeme wENEE, W@
IR A R T F ETH & 5w A1 TAW #Y
T wfed | wwEi g fedfeme mifea &
WHT F1 OH-FEVA &7 & ol T
12 g &R 7 2, sifea gw A & fad
T TIH 5 9T B4l AR & | TR 9T
£ wF #1904 H7 A Afaw 79 g, v@fw
wardige fedrgee wifee #) que-sda
w0 & ford TR 12 g T W@ fE
g ag v IWF @ A wEwer R,
i o v Ao A2 @ )
wror Afawar w1 awrar & e wme aeier ?
&, wra wwehig? ® qT OF gTeS F1 I

DECEMBER 20, 1969

D.S.G. (Rlys.) 48
1969-70

F T G, FT WITHT 5Z T4 457 07 fR

o9 qud f& Fr &1 77 grer wr T

g\ F 9g fF w3 g i e

wer g, 37 FI0 F1 Aoz A Fog 41 |

AT avg & muEEr 8\ fagdr &
4= § 9791 g+ & | 397 9vy 7 AT
qF Sara g1 2 £ ag wwrafas qrave
97 qE 1 AFAT & | T AMEHT T E |
WA vl fzer @rea a= g3 @ OF
3 w5 41, T WA g frg 7 Fay a1 fA
THFT TN T AT | FAAT A glAur
@1 3frz W @A g A FTeE A AATAT AT
Mzrma 9w 2, cHaT Hrefa gEg
Y S =rfEm

TR arae F Arg 7 afeed 1w
F1 a5 Faar fqur g, foew aga sfeard
g1 E &, oFidT &7 gevTaAT 47 TE
# saAr wTgan g R oamaw few o &
I TRE & @ FYAT AT & 1 T oArH
@7 AT ATEd |

FAAMT G a1 A TF OF
FET W WA T GAATH T | AL
¥ fawelt & ford v TréY Wi =g A
srfzd

MR. DEPUTY-SPEAKER: The hon,

Minister.

SOME HON. MEMBERS rose—

SHRI NAVAL KISHORE SHAR-
MA (Dausa): No questions have
been asked from this side. Adfter
all. we are also Members of this
House and we have every right to
ask questions. If the Opposition
Members are allowed to ask ques-
tion, why are we not given an
opportunity to ask questions?

MR. DEPUTY-SPEAKER: It is
right that we are all members of this
house and have equal rights, but I
allowed that side to ask questions for
the reason that from your side the
Minister will also take quite some
time.
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SHRI RANDHIR SINGH (Rohtak):
t‘f\_’e have also to ask something from
im.

MR. DEPUTY-SPEAKER: All right.
Shri Sharma......(Interruption),

SHRI RANDHIR SINGH: Sir. I
will obey the Chair and will not ask
a question,

AGRAHAYANA

st wwTee fag : SuemE ARrET,
SR | A5TEd, T 1R agd A1 97 & |
= sevax fag @1 maw qud difad
BT 1A | 9 A1ZA IS T FS BT WA

a

B |

MR. DEPUTY-SPEAKER: I very
much appreciate the attitude of
Shri Randhir Singh, He says that in
order to help the Chair and the
House he is not going to ask any
question.

SHRI J. M. BISWAS (Bankura): In
order to help the Chair I have given
in writing my points to the Deputy
hginister_ Please ask him to reply to
them.

MR. DEPUTY-SPEAKER: He will
reply to them.

st 7w fewie wwi @ FUTemw wEET,
# ¥Wa el wgRg § s Srear g fF
T F1 ATEAN ATEA ¥ FA%E FIAT
qTgA & a1 AEY ? wav WEd £ a1 &4
A7 w4 ?

77 fraga—ums: sfedme A 4g ggon
#t ft i arfigd se e # A9 #
atfagi # gfaur & f47 oF wem 37 T
# Jrt | ag wew I faardt & s
a% wF g At 4f, AfEw 5w amew w
oY g E ¥ A A% 1 A fAaew w7
g f& Famy g smge & dw F
ag W= 37 W% F1 917 97T gfg GA7 WAy
T 81 AT IEgE 517 IWYE § A= q
9@ |
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771 A A ag & f& am sraoa
A T AL ATF R IAFT 74T AfgwfE
A s 7% foar § faws qg & 7 w1
T3 grorET ¥ zafen 99 sraeT 2
T AIT T A wEAz ¥ I g7 fEw
Arar arfaq

it wo fre wgwT (Fa7ar) @ 392747
"ItET, ¥ FE 0% 9F § A7 7 AT
fafrrerd Fa1 a1 fF a=TT a3 94%G-
UL §A g7 ATHZAMT aF T8 ATEA
FAT5 AT W IS fAn giwor & &1
72 & AfFT ITH FTE AN aF $15 F04-
FrdY 78 g 31 & A w20 g e A
9T qMAT AAFETTT B U FTATF ALY
qAEA FAS FGA 7

AN A AT FT FE A AR A o€ B
f& grdftqgr & WAz aF oF T4 i
ATET WY I1d A a4 fAE A7 Frar
H(F | AZ ATZA FATT T AN AFAR
Fafeon, wmaas, Afama 17 g qrady
A ATA T AgT T3 @A wwEm 6y
Fafoq= zfeesin 7 77 F|@F FEIER
= A1 & ag s Tzar g fE oz
HAMTA T HIA T4 A1 T € av Ay 7

SHRI BISWANARAYAN SHAS-
TRI (Lakhimpur): I would like to
know- from the hon. Deputy Railway
Minister as to when Gauhati is going
to be connected by broad-gauge. We
are told that a survey is being under-
taken. I would like to know when
the survey will be completed, I would
also like to know whether there is
any proposal to extend the line upto
Tinsukhia.

Secondly, there is a report that
there is clandestine trade in Rail-
way land by the railway authorities
in the northern sector of N.F. Rail-
way, namely, in Demaji, Silapathar
and Murkongselek where the popu-
lation is cent per cent tribal. There,
the railway authorities acquired
land from the State Government
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and they are leasing out the land
to outsidars. I would like to know
whether the railway authorities are
sning to stop that.

st qeatw foy o (i) o fom
wETl & afFar § Ta A et # 3w
wgel AT WA agA A7 7E g A
F1 agd frwwa ot & awmifs @t a7 =R
far AT A F 1 OF quTH WEgT & wAe
HiT 2 wET W 39 399 9 farEr of
wafs @g 0F 7T a7 AfFT 99 37 mET
FIOETET A0FAT A TER | THORET E
afmgm & I AT 21 @ OO oA
greF a2 et g fomy Amn v a9y fraA
B 2 7 qear WA £ f o ag am
57 M7 2 & 63l ST 97 YA F g T
a7

st Wiw s @R (FURER) : st
Mo TR FW Fﬂgqeieiﬂwﬁﬁ
§F fome ¥z Ao 7 wrEmEA fam
qr f&  vTewrh oRTH &t
wifs & feam oFsm WY e STl
&9t Wt g iR own owmn e
T oREE 1 a7 feew owsim
T A1 ¢ AT T 7

g A\ & g W A g fE
et & fordl faroreft 401 370 oA 1 w9
faame & av 4@ ?

&t wArer fw (§R) : TEES
fefrorrer gfyeestz & Fwfam & sm
7 aTe gfom At & A
arfa & FASTH T]gI T FA §, I
TTq AT W F#7E # | 3R firerma
F€ I A A1 W Y | AR AR TE A
femmm fE g e SRR | o Tw-
gan fag & ot w6 @A A o w0
afem ol aw *1€ sriad 7@ gf ¥
&Y Far welY AETET ¥H IO qrg 3 ¢
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@I a| 3z & 4 wAvA S e A

FAH O WA 7 faaArs F 7 g

69 & THY7 IEF 9 29 9 F7F afar

®H AET & | 4T AWET f@@Er o § z®

ara # %% A iy ot fee f+ afo
®R FA AfHT qg TE FAAT AT THAT oY

g |
st wagw e fag (weEmm) @ &

TR A AEA E fF wgmw w3 o

#o URo ATfER 20T M u71 At 43 araEr

faar war gqr f st = fafrer 2 gEw

YA T Fid e ww on &7 fam

s afe a7 w2 e m g
@ oam 77 ¢ 5 faee-wdamare

GaeaT 7 & fam gma fewmes 41 4t fi

IEET OFEH g1 SR GRwre g fzan

T AT IEE TREH M G T8

A & FAT9 &5 &1 ¥ fomr mar a4 #

qear § f& oo w9y @ 9w

SHRI G. S. REDDI (Miryalguda):

The survey between Macherla and

Hyvderabad has been completed by the

Survey Department. I want to know

whether it will be included in the
Fourth Plan.

it @arow ewQ ($fEr) o owe
w g fag ww fafres @ @1 sl
garad femm g f& 9 @ moa
wfegre a& ar=iiw arew AT Sy
= faedt & grvamas faar a1 ff omar
a9 WY @1 @ & A § 1=a 5 § AR
Tt g i T fowr & @O B Af A
AT AEA & J WY FgT A6 WA
L

e WA X U (W Qg w
W) © IuTEm o, FAR OgA A At
sft fifarrror fag WY oft qE= F w9 wAT-
wTfaE aAY AR FUS F AR §{
Ta T, IER G FE AR § |



53 D.S.G.(Rlys), AGRAHAYANA 29, 1891 (SAKA) D.S.G.(Rlys), b4
1969 70 1969-70

ITHT F7T 41 fF A1 3B $HT A 91 3
fegrfor 9o #3&r 7 1 §, R 39 W
FET THA FL—WT TS | g I T q07A
# | 39 fawfas & a8 98 fasa v &
fr it ot fooe & o & 15 ardta
o w9 & D greRw 7 aAAEE
ZUTY U FEAT A9 FO0 WL W
wifrw &47 f& 91 $9 I9 9 w9 &,
qNT & @A WX FIE ATH AT 99 §
AT AfFT THH §O WF ATAH TIAT
¥ (ermew)... T FEE AT oA
farfem a7 ot o fF 3w 9t 421 i ATV
3 g% T fm amd YT fadt o O
ITH oFRIE fRar o | ag fedew
# a| at wew § , e = o
fawrfor oz 2 fr $ras F9 To0E and
I7 qga & et ¥ 9et 9% fF A ot
AT 9IRS § 1 AY =W gy H gHd GEAr
Ffme s dar@ T 8K
orEw 9T A T £ gwT asomy &
Fraa T = 7 Wt a9 3w
FTH F1 20 FTT F77 1A § 1... (o) .
oF ST ¥ ZW AR wibw w2 8 f=
FeEl ¥ Feat HHe |7 A1 A fF arvargw
NF g | AfeT Tolr am A few
N T o fr faen Fodidee
& W7 39 AN A1 WA 9 A7 IEE
fag aga afux wa oifen &t f& aga
qfrww ) fer ot 91 gw S v @ A
B AT |

™ am A v § o S
T fag & .. (swwww).. W
gzeq off favam &t a@am aEm T
fro¥s & eqeforar wifeforr mre a7 A
F fm fagz v fear 21 w7
AR, aFeT F AU o zw AW
7 qaEEea FwAg w1 fear g o
LID(N) 5 LSS —4

13.32 hrs.
¥4 gD difaww fog 7 3o aw
F@ ot | oF T AT FEE @ AT
FE ff 77 o 9 T A F= § Ay
FOTEAZ T AT AT AT OF AEAEI
fomwt s fqm ot Tomdt & s g @t
99 I 0 F9 @ fFmr 1 e v fw
T IW FET IR F owEr oA
ag wfaFrdt fomw f5 & o W &
T 9T qE W9N AA H AT TF AT G
ag fase #T 777 9 8 w@r | WA
¥ F9 79 § qar 7w ¢ ¥ ag wfuwrd
TEAF A WL A1 g G 1 fqm a5 I
I TN FOMEHE § g A F At |
qqr T 3% & § A% T | " g
wHL I frafa 3@ | & F a8 g
A # a7 FT A | ag F D Ay
™ fag @1 73w & f& 3@ AW TEEm
gu a1 a7 IWH 1% FT ATAT &1 {1
dfF9 § AREY geeg #Y awrd & fAu
FEAT g f gd qa e @ e Ay wweT
&9 €Y v q9aT AT ag W9 feed § 97 F
¥iF 77 9§ 9 | ag WA TR fY agr
TEE M q | TAfAT AA AR oRar @ fE
AFAEIT GEET A 1 WY AT £ aE
™ 7|

st Tt wwr W (JgA) oA
gt it Taw faq TeRTY wRAY dTd
§ fau Aarc & 7
& ot fr £ wd) ZTI T FAATN § AT
T o I TR Az A FE qET
LA

MR. DEPUTY-SPEAKER: We
already tchind time, Please don't
terrupt.

SHRI J. M. BISWAS: It w
very vital point raised by t’
Member ycsterday that an

had been there and an off
there, If I take it as gre

‘1 are
14

a

Ae hon,
officer
iCer went
nted, then

{
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what steps did the officers take to
extinguish the fire? .

SHRI N, K. P, SALVE: The ques-
tion is deeper than that, An Hon.
member of this house has made a
serious charge,

A VgA A FqaLY © UF HIT TR
AT 737 38 7 § v aan - avad
¥ 9972 AT 92 UL & a9 7 g7 afl
F o & a d AR BT 1
WZ T Wereriz fafeer & fqwim
F1 2R 9 3 fem g A am o fomr
a1 ff @3 awad F1 ag fwio &
&A1 fem T & 1§ w A 5 9w A
ifaar a1 aft A @ e
AT g ATHT o 7 IWATL T F1% Al
ZATE AT AL IW aw A AE AT A
7% 2 1 =9 fau smE fawior 1 397 23
W A T qAE EY L OAT & ) A
fire: 7z w19 20 7o & #7 a fr dfe
I FT AW GIEA FRAA (AT
g A gAT 393 a1 F T & A
T F3F 2 <AfdU 9E W A ¥ T
AT FAME g WX A a8 AT I AT
WA | AT A AL AAAT A 2 |
(Interruptions),

MR, DEPUTY-SPEAKER: We have
exceeded our time by a great margin,
If you go on interrupting the Minis-
ter, he cannot complete his speech.

I request the Minister to confine
himself to basic points and not en-
ter into a dialogue with the Mem-
bers,

SHRI N, K. P, SALVE: I appre-
ciate the hurry but an hon. Mem-

ber has made certain serious alle.
gations,

St Qg A TIHL 2 0F 77 717 73
9T FE 75 2 fF fo ome mifew s
ﬁ@ar‘mfﬁsﬁ;%ﬂtagfwgﬁ
ez A fafesn a7 7 & af 7z ffy
THE | A 0F AR g o
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A1 FEETG ¥ I &y #roagfEd
ZEEAT F AT AR A AT T fE
A @ T AR fafeen a7 I
Al gare Fwarfal & oo wfr aad
T T A M FH ZT WA IR A0
TEaT € A 39 AT feEd g0 g 91 A
FifzT & fr At 3 W & @R F fau
T #1E gawTH g1 O A1 9 I qw-
TF A grr g 3fiz & g A
Fmwmdaffamakwar 9 g0
e A TR E

RAFE AR A aaqd ;g ¢ 5
# S 19T & A A AT F T0ET
 afe 39 ar & it 1 dmem T
famr mr ¢ 1 ag faurodw & wife
TP W A FT qGE g AR @
¢ fomg w1 e
GrEATE Qe AET @ 9w A9
#1 ot g7 3@ g AR ol amat 9T
faam & a3 A2 & faan S |

AR #ft Fo Ao faardy & wF aw@
33 Y | WET g 9@ qafaw da
1 3R & T § a0 T § AR
a3 faw oF 21 aE #7499 § fau
ForY AT WRF | ¥ I MAAT G564
¥ frdga #€m fF ag grfoae 9
AfF FRT A o @ F IR FE WS
I AETAIT AT R § AT Wa @
T F a2 F AR AW ¥ S
gt d an § o & @ qeErd
¥ 5T IR Al fol & o 97 § At
& forr foar 97 | 5@ &1 off w9l &R A
dfm w7 A 2 0@ § 5 9w A e
7% § awifaa fen @ o &t st
gm"raraﬁ‘ﬁqr{?rfﬁiﬂhﬁa’ﬁ
T8 75 qafes R A T W A
FIH GTUIE § 90 0 0@ 931 &%



57 D.S.G.(Rlys), AGRAHAYANA 29, 1891 (S4K4) D.S.G.(Rlys), 68
1969-70 1969-70

¢ fr o oY amm wEY ) & 9w S
#t foarf &7 § Wi quwen § fo T
fedt +58 9 £ gravasar 7 @ @
sRoamit 3

FATHT F qr? F agi T QT W@
T & Ffegre ar i TigrEdr G F0
oTree A1 I fawfas & qi o8 fraam
AT ¥ 5 T oY 79 & A wTH W
W ¢ AR T wE ww o @
gR arn & 1 % fel § ag @ W Q)
T g A A Ffegre A% wrede w1 e
g @ ¢ 1 sfeg ¥ avrdniy wreiy g,
afrénig ¥ Mg T 7% @ew gl o
I A oW ) W & 5w fewfaw 7w
griaré ot grft @ ag e w1 o
WX 3O 7w URed %1 3w faar amd,
e, wraeft oy a7 3 #r o= FT A
S | §A F FET VAT ¥ A fw
&9 A1 gy foafes & ooy sifrmr sz 2 &
fr ag ot da & Y 7 wfegre a1 A
a1t z Ffegre 7 Iuz AhriniT z AR
I A gw TAAT F1 | dfeq gy dmen
atgm s am N1 qf a7 for

AT |

ot woirwe fag AT & a7 oft
w9 Ffegg 1 (vowa™)

ot g W™ R . o & AT
Aarqaz A Wt @ 5 & 5ft 070 fto araw
7 oY ow W\ gweai & wwr A W
®\T AT ARG & AT # | F a@err
Tgm fF g A T A amar TIAA
o am AFEETq A ATE ¥ A @
g Agm R e A
¥ Tosfzamia wx g w1 qv AA &

W faafad A & o% am W fraeT

LT (N)SLS5--(a)

MR. DEPUTY-SPEAKER: May
I suggest one thing to the hon. Mi-
nister? The hon. Members have
made so many points and obviously
the hon. Minister has got to take
some time to examine them most
svmpathetically,

SHR} DHIRESWAR KALITA
(Gauhati);: What about the extension
of the broad line from Jogigopa to
Gauhati vie Pancharatna?

MR. DEPUTY-SPEAKER: I think
the hon. Minister is examining it.

SHRI R. L. CHATURVEDI:
are examining all that.

gn A a2 fr fom 391 & o\

AFC &, 37 A Ot o § W g
A% q¥ FATH EAGT KT T & AT |

SHRI J, M. BISWAS: What about
slecper coach special from Howrah
to Delhi?

ot Qg W WA @t - 3H ® ATg AT
gu @ ggeAme § R oow qd e
T ¥EE g% W AT %, I 6T
sfewre w1 ff y3w famm am@ | R
mﬁimoﬁo@oiﬁohw
#t 3 3w %1 Fw owfEA 7T R § AR
0 7 Pfafafadr 2@ @F

qw st wee : feaar AT g
wm?

o O W wgE A7 A1 ATX A
dfry 2

T omgr § A REAATT A6y oY ATy
qré & oft At & FErm, Wi wrew
AT ® A1 7 W FHT ANAIT ATRA #
art § 1 o faafa & & frdga wwm
fs a7 ot amg arf 7 var ot mfa
A A A gwT § T 6w fear e
g & ©A @A w1 A { o oA
§ &¥ agA w1 70T 50 ¥T To

We
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AT TrgA AT AGALT | )
AU | 97 g9 79 & @ WY AEWA @
f# 77 ArcA Az AFEAT & WX A &
FAA M8y ¢ Y& FAT &7 FET TH T
FAAT WEACAE FEAfres Qi §
FAT AN | § TAAT ATETAA FEL AT AEA
A arq qré A7 s ey F fE o I
F AFWA § 39 97 W @ faeidfaae
T F4T |

% WA §TET 0 99 4 are & aql
T g7

ol A WAWGEA : AT F AL A
#F mall T q9AT TIH |

#fr fzad & qad 9 &Y AA &
fArsm  ma @z 2 fa ow F 3w AN
g% a1 AT 7= 7 w2 7 9 wreAraR
fzar war a1 fF 72 1971 F o7y aF @
g1 T | TG AET aF WY TOAT & 99
F AAATT 1972 aF § AT |

ot g A frda : 5w ) azfa

o Qg T waEal - & Fferw www
FT WY F Aoy | AT A wEw g
tazazdfrFm R IR A S T R
A7 37T wAA 2 R 1972 3% a7 aw
amew g1 wram fee o gfz g1 gF
g a7 F A% A 7AF fA@oEgw qu
boc B I

MR. DEPUTY-SPEAKER:
long will he take?

SHRI R, L., CHATURVEDI: I can
vonclude any moment,

SHRI J. M. BISWAS: We are very
much intercsted in his reply. Kindly
lind time for him,

SHRI N. K. P. SALVE: This is
the first time in the history of the
Indian Parliament that 5, Deputy
Minister has been put in command of
supplementary demands. and it will

not be fair to interfere with his
time,

How
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MR. DEPUTY-SPEAKER: I am
only trying to safeguard the rights
and privileges of members; we have
other equally important business be-
fore the House,

SHRI BAL RAJ MADHOK (South
Delhi): Two hours have been spent
in making suggestions, He may be
allowed ten minutes more for reply,

SHRI R. L, CHATURVEDI: Vari-
ous suggestions have been made by
hon, members concerning individual
lines. I will reply to them after due
consideration, unless there is some-
thing on which I can tell the House
right now.

About the Guna-Maski line, there
is good progress and it will be ready
before long,

As for the Tinneveli-Kanyakumari
line, survey is going on and as soon
as it is completed, we will give due
consideration to its construction.

SHRI KAMESWAR SINGH:
About Mansi?

SHRI R, L. CHATURVEDI: About
Mansi, I will get it examined and
let him know.

st T fag o sTeRw Wy,
ST FRT FT F2T8 TET UHT 747 A1 T8 9%
ATEA AE a9 W g YE # AT W
® % & oww W A TR w) oAd
T | (wrwem)

MR. DEPUTY-SPEAKER: Has the
Minister finished?

SHRI R. L. CHATURVEDI: Yes.

SHRI J. M. BISWAS: T want your
protection. Two points are not
answered.

MR. DEPUTY-SPEAKER: The Mi-
nister has given his reply.

ot s fay o #w S A Al
w1 FrE SrETH AEY 9T 9 A% A=W AR
W gn feme #7 amw w3 ?
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MR. DEPUTY-SPEAKER : He has
given his reply as well as he copld.
and he has said that all the points
raised by the hon. Members would
be sympathetically, duly and most
scril?us!y considered. I would suggest
to him—

SEVERAL HON. MEMBERS rose—

SHRI DHIRESWAR KALITA: He
never said so.

MR. DEPUTY-SPEAKER: That is
what I have understood him to say,
listening to him. I would suggest to
him that as far as possible he may
give written replies by letters to the
hon, Members concerned.

SHRI R. L. CHATURVEDI: That
will be given.
SHRI J. M. BISWAS: Just one

point,

MR. DEPUTY-SPEAKER: Kindly
co-operate,

SHRI J M. BISWAS: I just want
to say—

MR. DEPUTY-SPEAKER: Nothing
will go into the records.

SHRI B. K. DASCHOWDHURY

TOSEe—

MR. DEPUTY-SPEAKER: Mr.
Daschowdhury, 1 request you to co-
operate, Mr, Biswas, I request you to
kindly co-operate. You can bring a
motion later on if you want, but not
here. If you feel so, you can bring a
proper motion. Now, may I put all
the cut motions to the vote?

S_SHRI B. K. DASCHOWDHURY:
ir,...

MR. DEPUTY-SPEAKER: No, no.
Please co-operate, Nothing is going
into the records.

SHRI R. L. CHATURVEDI rose—
. MR. DEPUTY-SPEAKER: Nothing
is being recorded, and there is no
need for you to reply. (Interruption).

Now. may I put all the cut motions
to the vote?

SHRI NATH PAI: Mr. De -
Speaker..... puty
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MR. DEPUTY-SPEAKER: Pleasc
co-operate, There is no time.

SHRI NATH PAI: Sir, the rules
are there and the rules are binding
on everyone I am constrained to say
that the rules are binding on every-
one of us here. I am pressing my
cut motion. You cannot overrule me.
I am rising in my seat. I am pressing
my cut motion No. 54 to a division.
because the Deputy Minister does
not even reiterate the promise that
the Minister has made.

MR. DEPUTY-SPEAKER: 1
putting cut motion No. 54

SHRI NATH PAI: May I read it
out?

MR. DEPUTY-SPEAKER: No. It
has been circulated, Mr. Nath Pai,
you are a seasoned Member, You
know the rules much better than 1.
It has been circulated to all the
Members.

SHRI NATH PAI: How can vyou

put it to the vote without reading
it?

am

MR. DEPUTY-SPEAKER: 1 will
now put Mr. Nath Pai's cut motion
No. 54.

SHRI P. K. DEO: Kindly read it.
MR. DEPUTY-SPEAKER: It says:
The question is:

“That the Demand for a supplc-
mentary grant of a sum not cx-
ceeding Rs, 1,000 in respect of mis-
cellaneous expenditure be reduced
ky Rs. 100." “[Failure to provide
funds for the construction of a
railway line from Bombay to
Mangalore with a view to foster
economic development of west
coast region." (54)].

- The Lok Sabha divided,
Div. No. 22] AYES [13.30 hrs.

Banerjee, Shri S. M.
Barua, Shri R.
Basu, Shri Jyotirmoy.
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Biswas, Shri J, M.
Daschowdhury, Shri B. K,
Deo, Shri P, K.

Dhrangadhra, Shri Srirajji Megh-

rajiji.
Esthose, Shri P. P.
Gopalan, Shri P.
Gowder, Shri Nanja.
Gurcharan Singh, Shri.
Haldar, Shri K,
Jha, Shri Shiva Chandra,
Joshi, Shri S. M.
Kalita, Shri Dhireswar,
Kothari, Shri S. S.
Kunte, Shri Dattatraya.
Madhukar, Shri K. M,
Mangalathumadam, Shri.
Meghachandra, Shri M.
Menon, Shri Viswanatha.
Misra, Shri Janeshwar.
Modak, Shri B. K.
Mohammad Ismail, Shri.
Molahu Prasad, Shri.
Naik, Shri G. C.
Nath Pai, Shri.

Nihal Singh, Shri.

Paswan, Shri Kedar,

Patel, Shri J. H.

Patil, Shri N, R.

Ranjeet Singh, Shri.

Satya Narain Singh, Shri.
Sharma, Shri Beni Shanker.
Umanath, Shri.

NOES
Ahmed, Dr, 1.
Abhmed, Shr F, A.
Asghar Husain, Shri
Awardesh Chandra Singh, Shri
Azad, Shri Bhagwat Jah
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Bajpai, Shri Vidya Dhar
Barupal Shri P, L.

Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal
Bramhanandji, Shri Swami
Burman, Shri Kirit Bikram Deb

Chandrika Prasad, Shri
Chaturvedi, Shri R, L.
Chavan, Shri D. R.
Choudhary, Shri Valmiki

Deshmukh, Shri K. G,
Dwivedy, Shri Nageshwar

Gandhi, Shrimati Indira

Jadhav, Shri Tulshidas
Jamna Lal, Shri

Kamble, Shri

Kamala Kumari, Shrimati
Kesri, Shri Sitaram
Kisku, Shri A. K.
Kureel, Shri B, N.

Lalit Sen, Shri
Luxmi Bai, Shrimati

Mahadeva Prasad, Dr,
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini

Mishra, Shri G. S.

Pahadia, Shri

Panigrahi, Shri Chintamani
Parthagarathy, Shri

Patil, Shri S. D.
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Qureshi, Shri Shaffi
Raghu Ramaiah, Shri
Randhir Singh, Shri
Rao, Shri J. Ramapathi
Reddi Shri G. S.

Roy, Shrimati Uma
Sadhu Ram, Shri
Saigal, Shri A, S.
Saleem, Shri M. Y.
Salve, Shri N. K, P.
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Savitri Shyam, Shrimati

Sen, Shri Dwaipayan
Sethi, Shri P. C,

Shambhu Nath, Shri

Shashi Bhushan, Shri
Shastri, Shri Sheopujan
Sher Singh, Shri

Shukla, Shri S, N,

Shukla, Shri Vidya Charan
Singh, Shri D. V,

Snatak, Shri Nar Deo
Sonar, Dr. A, G.

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tiwary, Shri K. N.

Uikey, Shri M. G.
‘Virbhadra Singh, Shri
Yadav, Shri Chandra Jeet
MR. DEPUTY-SPEAKER: The re-

sult* of the devision is Ayes 35
Noes 66, !

The motion was negatived,
SHRI B. K. DASCHOWDHURY :

My cut motions Nos, 50 and 51 may
also be put separately.

AGRAHAYANA 29, 1891 (SAKd4) D.S.G.(Rlys), 66
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MR. DEPUTY-SPEAKER: When
you were called to move your cut
motions, you were not present in the
House. Therefore, they were not
moved. I will now put all the other
cut motions to the vote of the House.

All the other cut motiong were put
and negatived.

MR. DEPUTY-SPEAKER: The
question ig:
“That the respective Supple-

mentary sums not excceding
the amounts shown in the
third column of the order
paper be granted to the Presi-
dent to defray the charges
which will come in coursc
of payment during the ycar
ending the 31st day of March,
1970, in respect of the follow-
ing demands entered in the
second column thereof—

Demand Nos. 2 and 15,
The motion was adopted,

[The motions for Demands for
Supplementary Grants (Railways),
which were adopted by the Lok
Sabha, are reproduced below—Ed,]

Demanp No. 2—MiscELLANEOUS Ex-
PENDITURE
“That a Supplementary sum not

exceeding Rs. 1,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year cnding the 3l1st
day of March, 1970, in respect of
Miscellaneous Expenditure.

*Dr. Raven Sen also recorded his

vote for 'AYES’,
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Demanp No, 15—0peN LINe WORKsS—

CAPITAL, DEPRECIATION FUND AND
DEVELOPMENT FUND

“That a Suppiementary sum not
exceeding Rs. 2,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 3lst
day of March, 1970, in respect of
Open Line Works—Capital, Depre-
ciation Fund and Development Fund,
13.30 hrs.

APPROPRIATION
No. 5 Bill*,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
R. L. CHATURVEDI): I beg to move
for leave to introduce a Bill to au-
thorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of India
for the service of the financial ycar
19649-70 for the purposes of Railways.

MR. DEPUTY-SPEAKER: The
question is:

(RAILWAYS)
1969

“That leave be granted to intro-
duce a Bill to authorise pay-
ment and appropriation of
certain further sums  from
and out of the Consolidated
Fund of India for the service
of the financial year 1969-70
for the purposes of Rail-
ways."”

The motion was adopted,

SHRI R. L. CHATURVEDI: I intro-
ducet the Bill,

I movet:

“That the Bill to authorise pay-
ment and appropriation of
certain further sums from and
out of the Consolidated Fund
of India for the service of
the financial year 1969-70 for
the purposes of Railways, be
taken into consideration.”

*Published in Gazette
Extraordinary, Part II, section 2
dated 20-12-89.

tIntroduced /moved with the recom-
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of India
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MR. DEPUTY-SPEAKER: The

question is;

“That the Bill to authorise pay-
ment and appropriation of
certain further sums {rom and
out of the Consolidated Fund
of India for the service of
the financial year 1969-70 for
the purposes of Ra:lways be
taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We
will now take up clause by clause
consideration. The question is :

“That clauses 2, 3, 1, the Schedule,
the Enacting Formula and
the title stand part of the
Bill”,

The motion was adopted,

Cluuses 2, 3, 1, the Schedule, the
Enacting Formula and the Title
were added to the Bill,

SHRI R. L. CHATURVEDI: I
move:

“That the Bill be passed”.
MR, DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.
The motion wes adopted,

13.32 hrs.

DEMANDSI FOR EXCESS GRANTS
(GENERAL), 1967-68
DeEmManND No. 1—MINISTRY OF
COMMERCE

MR, DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 90,562 be
granted to the President to
make good an excess on the
grant in respect pf ‘Ministry
of Commerce' for the year

ended the 31st day of March,
1968."

mendation of the President.

iMoved with the recommendation
of the President.
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Demanp No, 4—MiNISTRY oF DEFENCE
MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 18448 be
granted to the President to
make good an excess on the
grant in respect of ‘Ministry
of Defence’ for the year
ended the 3lst day of March.
19@;!!

DEMAND No. 5—DEFENCE SERVICES,
EFFECTIVE—ARMY

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 18,85,15,570 be
granted to the President to
make good an excess on the

rant in respect of ‘Defence
rvices, Effective—Army’ for

the year c¢nded the 31st day
of March, 1968,
Demanp No, B8—DEFENCE SERVICES,

Non-EFFecTIVE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 75,03,4368 be
granted to the President to
make good an excess on the
grant in respect of '‘Defence
Services, Non-Effective’ for
the year ended the 31st day
of March, 1968."

Demanp No, 21—STaMPs

MR. DEPUTY-SPE : i
m : AKER: Motion

“That a sum of Rs. 14.04,444 be
granted to the President to
make good an gxcess on the
grant in respect of ‘Stamps’
for the vear ended the 31st
day of March, 1968."

D.E.G. (Gen.), To
1967-68
Demanp No. 26—PENSIONS AND OTHER
RETIREMENT BENEFITS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs 21,26,534 be
granted to the President to
make good an excess on the
grant in respect of ‘Pen-
sions and other Retirement
Bencfits' for the year ended
the 31st day of March, 1968."

DeEmanp No. 38—MINISTRY OF HEALTH
AND FamiLy PLaNNING

MR.» DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 14,04,444 be
granted to the President to
make good an excess on the
grant in respect of ‘Ministry
of Health and Family Plan-
ning' for the year ended the
31st dav of March, 1968."

Demanp No, 51 —ANDAMAN AND Ni1coBan
ISLANDS

MR. DEPUTY-SPEAKER: Motion
moved ;

“That a sum of Rs. 64,50,698 be
granted to the President to
make good an ¢xcess on the
grant in respect of *Andaman
and Nicobar Islands' for the
year ended the 31st day of
Maurch, 1968,

DEmann No, 52—TnipaL ARrkas

MR. DEPUTY-SPEAKER: Maution
moved :

“That a sum of Rs. 8375374 hce
granted to the President 1o
make good an excess on the
grant in respect of *Tribal
Areas’ for the year cnded
the 31st day of March, 1968"

Demann No. 60—MmisTRY oF INFOR-
MATION AND BROADCASTING

MR. DEPUTY-SPEAKER: Motion
moved :
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“That a sum of Rs 30,414 be
granted to the President to
make good an excess on tne
grant in respect of ‘Ministry
of Information and Broad-
casting’ for the year ended
the 31st day of March, 1968."

Demanp No. 71—MiNisTRY oF Law

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 92,584 be
granted to the President to
make good an excess on the
grant in respect of ‘Ministry
of Law' for the year ended
the 31st day of March, 1968.”

Demanp No. 83—Roaps

MR. DEPUTY-SPEAKER: Motion
moved : '

“That a sum of Rs. 13,80,433 be
granted to the President to
make good an excess on the
grant in respect of ‘Roads’
for the year ended the 3lst
day of March, 1968."

DemaNe  No. 95—Posts anp TEeLE-
GHAPHS—WORKING EXPENSES
MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum of Rs, 1,24,24596 be
granted to the President to
make good an excess on the
grant in respect of ‘Posts
and Tclegraphs—Working Ex-
penses’ for the year ended
the 31st day of March, 1968."

Demanp No. 100—DePARTMENT OF
PARLIAMENTARY AFFAIRS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs 2,052 be
granted to the President to
make good an excess on the
grant in respect of ‘Depart-
ment of Parliamentary
Aflairs’ for the year ended
the 31st day of March, 1968.”

DECEMBER 20, 1969
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117—CoMMUTED VALUE
OF PENSIONS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 13,18,710 be
granted to the President to
make good an excess on the
grant in respect of ‘Com-
muted Value of Pensions' for
the year ended the 31st day
of March, 1968.”

Demano  No.

Demane No, 125—OTHER CAPITAL QUI-
LAY OF THE MINISTRY OF HOME
AFFAIRS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum of Rs. 7,19,365 be
granted to the President to
make good an excess on the
grant in respect of ‘Other
Capital Outlay of Ministry
of Home Affairs' for the year
iiggseg the 31st day of March,

Demanp No, 128—CapiTaL OUTLAY ON
MuLTI-PURPOSE RIVER SCHEMES

MR. DEPUTY-SPEAKER: Motion
moved ;

“That a sum of Rs. 47,45,330 be
granted to the President to
make good an excess on the
grant in respect of ‘Capital
Qutlay on Multi-purpose
River Schemes' for the year
ended the 31st day of March,
1958.“

SHRI SEZHIYAN (Kumbakonam):
Sir, I have a submission to make. You
have allotted one hour for Excess
Grants and two hours for Supplemen-
mr{l Grants. 1 would suggest that
both the Grants be taken together and
the total time of three hours divided
on that Lasis so that each party will

have some time to go into the de-
tails.
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MR. DEPUTY-SPEAKER: It is a
very constructive suggestion. But 1
am told that there is a technical
difficulty. They are separate grants
and they cannot be discussed to-
gether. Of course, if the House agrees
to pass these Excess Grants without
any discussion than one hour can be
given for the Supplementary Grants,

SHRI S, M. BANERJEE (Kanpur):
Because of this technical difficulty,
the Excess Grants will have to be
passed first. Both of them cannot be
discussed together. Shri Sezhiyan's
contention is that all the three hours
should be given for the Supplemen-
tary Demands (General). But some of
us want to discuss the Excess Grants
also. So, my suggestion is that what-
ever time you can give be given, Let
it be three hours for this and four
hours for that. It is in your hands.

SHRI SEZHIYAN: Technically, as
you said, we cannot club them to-
gether and discuss them. Therefore
my suggestion is that we pass the
Excess Grants without discussjon and
add this one hour to the two hours
for Supplementary Demands, so that
we can even discuss those matters
which come under Excess Grants and
elach party may have good amount of
time.

SHRI BENI SHANKER SHARMA
(Banka): I support the suggestion of
Shri M. Banerjee. The Excess
Grants should be discussed first and
therdSupplementary Demands after-
wards.

MR. DEPUTY-SPEAKER: So, we
will have it as it is on the Order
Paper. Shri Banerjee.

SHRI S. M. BANERJEE: Sir, by
discussing the Excess Grants it seems
we are trying to have a post mortem
of what the Government has spent
knowingly or unknowingly. extrava-
gantly or otherwise I do not want to
say much about them but before the
House gives its sanction to these Ex-
cess Grants I would like to bring to
the notice of Government certain
glaring injustices which are still
there as regards the Central Govern-
ment employees,

AGRAHAYANA 29, 1891 (SAKA)

D.EG. (Gen.), T4
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13.38 hrs.

[Sur1 K. N, Tiwary in the Chair]

In the morning I pointed ovut that
on the 19th September, 1968, a token
strike by the Centrul Government
employees had taken place in which
more than six lakhs of Central
Government employces took part. The
Prime Minister announced a lenient
policy as a result of which people
were taken back but even today,
when we are discussing these Excess
Demands and when we want to give
something to the various ministrics,
it is most unfortunate that ncarly
1,000 to 1,200 people are either facing
suspension or are still retrenched. It
is a sad commentary on the various
assurances given by the Home Minis-
ter and the Prime Minister cither on
the floor of this House or outside that
all people will be taken back, Nobody
is involved in any violence case and
1 do not know why those pcople arc
not being taken back.

My second point is this. The
Government has decided to appuint
a Pay Commission. Though we arce
always against a Pay Commission
because it is not going to be

an arbitration award—we wanted
the whole question to be refer-
red to arbitration so that it be-

comes an award—my suggestion is
that before the Government an-
nounces the terms of reference of
the Commission, let them take the
employees into confidence. We want
to discuss the personnel of the Com-
mission, as to who should be ap-
pointed to the Commission, and the
terms of reference. This morning 1
have requested the Minister of Par-
liamentary Affairs, through you, and
through him the Prime Minister to
make an announcement about this.
Every day Central Government em-
ployees in this country are support-
ing some of the progressive actions
taken by the Prime Minister and we
expect that all people who took part
in the strike will be taken back, Six
lakhs of Central Government em-
ployees are facing these glaring dis-
abilities. Because of the break in
service, they are not getting their
promotions, they are not getting their
increments and thev are bcing de-
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prived of their leave. The railway
employees have been deprived of
their passes and PTOs also,

1 would request the Hon. Prime
Minister who is also the Finance
Minister to make an announcement
here and now that all these disabili-
ties will be removed. The break in
service is a serious matter so far as
the employces are concerned. 1 would
also request the Hon. Finance Minis-
ter to give an assurance about the
proposed Pay Commission, what are
going to be its terms of reference,
whether the employees' unions are
being consulted, whether they will
be binding and whether an interim
relicf will be paid within one or two
months after the appointment of the
Pay Commission, All those Central
Government employees  should be
taken back. Let us start with a clean
slate. The Central Government em-
ployees stood  behind  the  Prime
Minister when  she announced the
nationalisation of banks and. I hope,
she will respond to the call the
Central Government employees and
will not allow them to rot in the
streets or face any disability because
of the break in service.

With these words, 1 support the
Excess Grants,

SHRI UMANATH (Pudukkottai):
Mr. Chairman, Sir, 1 support the con-
tentions put forward by my Hon.
friend, Shri S. M. Banerjee, with re-
wgard to the Central Government em-
ployees.

This thing has been going on for
long. The Government in their re-
plies to various debates and questions
has been repeatedly saying about
leniency and all that and that they
will again consider the rest of the
cases, These things have been going
on, During the last session also, this
question was seriously raised and the
Minister of State for Home Affairs
made a statement saying that, at the
Cabinct level. they were going to
meet and certain decisions would be
taken. High hopes were given. But
after that statement, we find no such
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thing is taking place. There is the
same policy of reinstatements in
driblets of penalised employees. That
process is going on,

What 1 suggest is that the re-
instatement or cancellation of the
action should not be done by passing
certain executive orders which are
to be left for the interpretation of
the officials. Let the Government
straightway decide this., So many
months have, passed and so many
major developments have taken place.
If the Government really wants to
reinstate the employees, why should
they depend upon the issuing of exe-
cutive orders which are to be inter-
preted by the officials as they like?
Let the Home Minister announce that
all these employees are reinstated
straightway. When they have done
with regard to the recognition of
various unions, they must also do
this. No question of interpretation of
the executive orders should be left
to the officials.

Then, another thing is, even if re-
instatement is done, if the Govern-
ment does not take a decision on the
question of break in service and you
do not condone the break in service,
it will mean, despite your leniency
on the question of reinstatement, the
disability remains because, along
with their break in service. all their
various facilities are completely cut-
off, their promotions, their seniority,
their increments, everything. So, the
Government must make an an-
nouncement, as was said by my Hon.
friend, Shri S. M. Banerjee. here and
now during this debate that the break
in service will be condoned.

I find, even now, the Customs em-
ployees union has not been recog-
nised, That should not be left out.
That should also be recognised,

There is another serious matter
that I want to bring to the notice of
the House. Ever since the Parliament
came into being, we have been re-
ceiving s0 many representations and
we used to forward them to the
Ministers concerned and the Minis-
ters have been replying to us, whe-
ther it is an individual case or a
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general case or whatever it is. Sir, 1
would like your help also in this
matter. Now. recently, I find, in
respect of certain employees whose
cases were brought to our notice
through their unions, when we wrote
to the Minister on those individual
cases and they replied also to us,
those employees have been penalised
by withholding their increments on
the ground that these employees ap-
proached an M.P. and made a repre-
sentation,

SOME HON. MEMBERS: Shame,
shame!

SHRI UMANATH: That is going
on a large-scale now-a-days. I raised
the matter with the concerned Minis-
tries, One of the Ministries have re-
plied to me saying that when Dr,
Ram Subhag Singh was the Minister
in-charge of P. & T., he sent a cir-
cular that this thing must be dis-
couraged,

Since then, this thing has started.
This is verv wrong and most atro-
cious. The Minister replies to me as
a Member of Parliament. In fact, it
must be a question of privilege itself,
I write to the Minister on an indivi-
dual case or a general case or what-
ever it is. The inquiry is also not
held. The employee is asked, ‘How
is it your individual question has
gone to the Minister through an
M.P.” He tells them in writing that
he had not approached any M.P. He
did not approach, it was the Union
which approached me. When the
Union approaches me and I represent
to the Minister, the Minister replieg
all-right but the member is penalised.
This is highly objectionable; this is
contempt of the House. this is also
a breach of privilege. 1 would like
the Hon. Minister to come forward
with a clear statement on this, Whe-
ther it is individual case or not, leave
it to the Member concerned to choose
or not to choose; let them not penalise
the member of the service for my
having raised or anv other Member
having raised the question here.

My last point is with regard to In-
formation and Broadcasting Minis-
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MR, CHAIRMAN: This is a vory
serious allegation that the Hon, Mem-
ber is making against an officer. Has
he got definite cases that such and
such officer has behaved like this?

SHRI UMANATH: I have put it in
writing to Mr. Satya Narayan Sinha.
Mr. V. V. Giri, when he was the
Labour Minister, said that it would
not be done like that. I have given
that quotation, I have also given
various other quotations {from the
debates. T have given in writing to
Mr. Satya Narayan Sinha. It is
from him that I have received the
reply that it was at the time when
Dr. Ram Subhag Singh was the Minis-
ter in charge of P&T that this circu-
lar had gone that we should not en-
courage this, It is there in writing.

SHRI S. M. BANERJEE: This rule
should also be withdrawn when he
has withdrawn himself.

SHRI UMANATH: My third point
is with regard to the staff artistes in
Information & Broadcasting. I find
that the Announcers in the Regional
Stations like Tiruchirappali, from
where I come, and the Announcers in
Madras. Delhi and Calcutta are doing
the same job so far as the workload is
concerned but there is a great differ-
ence in the pay-scales of these two
categories. 1 brought it to the notice
of the hon. Minister and the Minister
said that they wanted to remove this
disparity but since there was a ban on
revision of pay and other things they
could not take it up: he, however,
assured that something would be
done, But I find that, despite the ban.
SO many revisions are taking place in
vgrinus categories in government ser-
vice, So, why should these people
alone be excluded or discriminated
against?

Regarding drama voice, they are to
be‘categorised as ‘A’, ‘B’ or whatever
it is from 1-10-1964. Though for drama
voice, unlike music scction. there is
no specific rule saying that they must
be auditioned before classification or
categorisation, the Directorate want-
ed that the drama voice must be audi-
tioned. They offered themselves for
auditioning from 1-10-1964, but the
Directorate chose its own time and
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auditioned in 1966 and then they
classified them in 1967 as ‘A’, Now
they say that though they have classi-
fied and assessed them as ‘A’, they
would not recognise them so from
1-10-1964 but would recognise them so
only from 1967 when the Directorate
themselves chose the auditioning.
This is very bad and unjust, I have
brought it to the notice of the Minis-
ter and he has said that something
would be done. T would like the hon.
Minister to make the position clear.

=i aoit wow vt (ater) : qvmfa wReg
% ta wfafaa st 9 =i &1 fadg
F@ gu @ wq1 1 N fde wan g
" FEIY WAL-HETA FT 4@ OFT T4
|1 21 7t § 5 A & A9y 7 9 7 /e
Fofr arv wre § | om A a9 F 79,
fex A=y fewew & 79g ®lT wq
uEE femie % A9 | @7 39 At @s
#F FY O1Ed 4B 9T 9% 0 § | wfaw
&= 774 ¢ | T @d 7@ & fom futfe
far s & 9w & @7 it @@ oA E AfE
I F A Tfas &7 69 ¢ w7 ara )
T e & faew 9| F7 3| aT
qTEVIFATH] FT 0 FT A9q & | 59 qE
¥ IAFT FTH I GFaT 2 | AfHT & qRAT
g § fF 'l 9% AE-|aTI A a5
g & & 8 woq afafem ad &y qfa
fpalt W1 JUTq 7 FC qAXAT & 7 gEOO
St mTEEAr @ IH A A gH A A g
gare wgEal 1 a1 wgen faear 2 o
TS I E WGT FEAT 9EAT § )
w3y wfafom &% #7341 d
T &4 AT AT @ Ay frafad g i
& wawen § fr oz ¥ fog oaw aga
T wrza & v T fewis & wwm
fraffr faar smar &, 59 & soman @
FTARE | A ATE YFA-AF A, A IWA
& W AFA ¢, afe ag @ afuw &+
FE M AT T E IIgTW & fAd
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Faa 21 FaATEl A wi w71 & W w7
g | 9ger § v fafed 39 & svaew
¥ & &1 491, W F A A ¥ g0 w0
A
“Increased expenditure on Travel-
ling Allowance due to payment of
arrear bills of the Indian Airlines
and more tours undertaken by offi-
cers during the last few months of
the year as well as larger expendi-

ture on overtime allowance than
anticipated.”

g8 Frfredt et o evreiton
qUE FreFIfesT 3§ & ot wivs @ gur @

IA FT FTIO0 IATT ¢ T §—

“Larger expenditure than anticipat-
ed on travelling allowance and
overtime allowance towards the
close of the year. More frequent
tours, mostly by air, had to be un-
dertaken in public interest by cer-
tain officers and personal staff of
Ministers, ete.”
qwTafy wEET, w9 2@ 2 § fE oA

M wraTed] & ford o aee foamoe oy

AT o1 WY R 9w & owTon -wmrfEed
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# grar F@ €, Wi @Y s § gmar
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g # o7 & fad 9% = § e

F¥ 1 ZH 39 & ATON w7 &0 &, 7w 4

oY I # fAd wem & 0w 9t ww

IR ¥} syaTdT #, W AW ¥ W TR

g9 I9 A%F & |
A Wt aFz WY AT §, WA w4

T womew g6 @ 1 age B w3 &

S STy X & WY g ¥ Ao

F# 0% ael A a@ Af won- @

den feqrdie & umemt WY €, wTma
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J9 FT U4 W @A AR T 43 719,
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F1 HEIAT &, AT AT FTHTAVIFAT
T 2 | & T gavTzA fAEA ¥ & Al
o1 771 Igfa w3 T g—

“You cannot bring aktout pros-
perity by discouraging thrift, you
cannot keep out trouble by spending
more than you earn.”

SHRI LOBO PRABHU (Udipi): I
would begin by pointing out two criti-
cisms which I have made before and
which have so far produced no re-
sults, The first is that the mechanism
of excess payments discloses the
weakness and deficiencies of our
budgeting. In this particular demand.
the sum involved is Rs. 26 crores in
the budget for the year 1967-68. One
has to remember that before an
amount is classified as excess, Gov-
ernment had opportunity by way of
supplementary budgets and the
Ministries had opportunitics by way
of appropriation to clear these am-
ounts. 1 would, therefore, again press
and T do hope, with some effect, that
Government may take a better note
of the inefliciency of its officers and
if such amounts are spent in excess of
the budget amount, then their budget-
ing and budgeting officers are sadly
lacking.

Secondly, I have to repeat my criti-
cism that these excesses of 1967-68
come to us nearly two years after
the expenditure has been incurred.
Of course, the excuse will be that they
huave to go to the PAC. the Auditor-
General and so on. Something must
be done so that these things come up
expeditiously and not when thev are
dead and cold as they are now, when
we cannot apply our minds properly
to them.

In the time available to me. I can
only comment on a few of these
excesses, and [ have selected them be-
cause they are of special importance.
Under the Ministty of Commerce,
there is an increase of Rs. 46.000 for
delepations poing alroad. And this is
out of a total expenditure of Rs, 2.46
lakhs. 1T would like this Government
to consider whether these delegations
serve any purpose at all. They are
sending  delegations for the delecta-
tion of the officials concerned or some
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other parties, but to no purpose at all.
1t is time that some kind of close seru-
tiny and some kind of microscope
was applied to these delegations
which go abroad like this, because al-
together, in addition to the other
delegations like those of Members of
Parliament, Ministers and so on, these
delegations from a single Ministry
cost the exchequer Rs. 2.46 lakhs, and
that is not fair to the tax-payer.

I next come to the defence service
excess which is a very colossal sum of
Rs. 18.8 crores under one head and
Rs. 75 lakhs under another, 1 know
we are very indulgent to the defence
forces and we think that they are
defending us. But they cannot be
defending us with their inefficiency
like this, Such a colossal sum occurs
on items which were clearly foresee-
able, and which were avoidable, and
there is something again very wrong
with this Ministry and it requires not
only the attention of the Finance
Ministry but of the whole Government
to be sct right as soon as possible.

In regard to some of the items it
has been said that the provisions did
not materialise before the end of the
year. They did materialise some time,
1 suppose, and the Army is not blind
in the remaining part of the year
when they materialise when they are
seen.

MR. CHAIRMAN: The hon. Mem-
ber should try to conclude,

SHRI LOBO PRABHU: I am not
being in any way irrelevant. If 1 am
irrelevant, you can pull me up.

MR. CHAIRMAN: He is relevant.
14 hrs,

SHRI LOBO PRABHU : I now come
to the next demand in respect of pen-
sion and retirement benefits, There
is another demand also under pen-
sions. I would like to take this oppor-
tunity to impress on Government that
I am a pensioner but there are other
pensioners in this country who are
sulfering from the fact that they are
not receiving any allowances for the
increase in prices and the consequent
reduction in their real earnings. The
Government of India have given some
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kind of concession to their own pen-
sioners. But the State pensioners are
also important, they are receivinﬁ a
much smaller amount because they
were drawing smaller salaries and to-
day their pensions are worth only a
fraction, And this is happening not be-
cause of any fault of the State Gov-
ernment kut because of the fault of
the Government of India and the
Finance Ministry which had allowed
inflation to go on like this. In any
case. | would suggest that the Centre
must give some relief to the State
pensioners by giving an ad hoc grant
for the extra cost involved. This is a
matter of very great importance, If
they are not going to satisfy the pen-
sioners, then they will find that they
will work against them in the forth-
coming mid-term or other elections.

SHRI S. M. BANERJEE: As the
hon. Member is working.

SHRI LOBO PRABHU:I am not
complaining about myself. My pen-
sion is quite sufficient, and I do not
want any dearness allowance, but I
am thinking of the poorer people, the
poorer pensioners who have been neg-
lected in the States.

Then, 1 come to roads. There is an
excess payment here of only about
Rs. 13 lakhs, but I would like to high-
light another point which is of very
great importance to the public. Gov-
ernment are spending so much of
money and they are having this
excess, But I would like to know whe-
ther they have given thought to the
village roads of this country. I find
in my State that for the whole of the
Fourth Plan only an amount of Rs. 1
crore has been provided for roads and
villages to about three lakhs villages.
Government are talking about socia-
lism and they have issued a long
statement of what they are going to
do for the people of this country, Can
they not even provide a road to our
villagers so that thev can go to a
school or to a doctor or to the market?
T would like to impress that there is a
criminal neglect on the part of the
Government and the Ministry of
Transport in particular that they
have not considered village roads at
all. Of course it will be argued by the
Ministry that village roads are not
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their concern. But I submit that they
are their concern because they feed
the bigger roads which they are con-
structing. and it is also their concern
because they are giving lump sum
block grant to the State for PWD
works. If they do not include village
roads, then I must say that the people
in the villages will not have even the
slightest sense of socialism and will
not feel that Government are deoing
something for them. I do appeal to
them in the name of the people of the
villages to see that some provision is
made bv the States for village roads
especially for culverts on rivers which
get swollen during the rains and are
not capakle of being crossed.

Lastly, I come to the P & T grant,
which is a fairly big grant of Rs. 1.2
crores. This department is a kind of
prodigal department which is always
increasing its expenditure, It does not
gg up by Rs, 1 or 2 crores but by

. 10 to Rs, 20 crores ultimately.
Even then we have the situation that
when there are lakhs and lakhs of
connections for telephones waiting to
be given, they cannot produce the
cable, required for them. There is
something very wrong when it is said
that they cannot produce the cable,
because there are firms which are
having idle capacity for production of
cable. T would like to impress on
Government that they must have
some kind of a committee or some
kind of an investigation why the
existing capacity for cable production
is not being utilised and why the
Ministry is pleading the excuse that
cables are not available for giving
connections.

Now, I come to loans by the ' ‘ent-
ral Government to the State Govern-
ments. .,

Now, we know that State Govern-
ments are improvident. These excess
payments for loans reflect the incapa-
city of the Planning Commission and
the Finance Ministry to make adjust-
ments in time. This is a fairly consi-
derable amount of about Rs. 5 crores
which has to be overspent. What were
they, the different Ministries and
different sections of the Planning
Commission doing that such a large
sum should be outstanding unadjust-
cd before the end of the year?
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“Increased expenditure on travel-
ling allowance due to payment ol
arrcar tills of the Indian Airlines
and more tours undertaken by offi-
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the vear as well as larger expendi-
ture on overtime allowance than
anticipated”,
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“Larger expenditure than antici-
pated on T A, and overtime allow-
ance towvards the close of the year”.
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“Purchase and distribution of tear
smoke material”,
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¥ ¥ fad aga 4 Faw g o g | 7k W
g "t 7w fr wiferams s 2,
tmEmt, g agaant i fa
QT &S W fpUT AET A nERT e
grar & 4dY 1 5w ot o feare qaw
g oz ur ¢ a famw a@s oK
gastatar § o fad 97 & seT Ay
71 T frm 1 gFaT oY e & fad

<t wigeh wAr - (abrma) o aaeta
wgrza, St wfaforr et 81 2 T
AT A AU H T AT 7 WA
g FZAT AR § 5 1967-68 F aTHTCA
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T ATl A e AEY A 4, g4
gfafter  oAE@AT T T KT grEsgAr
qE | TF KT W TF T AW ALY F@,
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afes fadg 533 gu &t aove & Aif
fraifa s o wiwwTa & 37 v
K W9 T SqTT § AT A5 § |

AW A AR § TFC FTAR IF 7
TTETT F TR AT qAT afaga oF T
¢ wifs @ TORT 7 TR 8T OF
s g1 fomr 2, fam #1 wo sfrem
aam Afao gy Aifagi w1 o=@ frwrer
FT TG F TEAT faar mar @ 7 0 et
7€ a7 W Aify Pt N 3w &
ATEL T FAfeqt FATE €, FoE
TETE T & T, #feT 39 &1 &1 9§
adl e | waw F A o@w wiew
WY aragifor oty ofceg &, 9t e wdt
AT oAt § W fael # wEee
1 AT FO& foq fawfor s
g 39 & fawfal o awl 8 faat
q WTEET w1 §WTa ®3T & fan
T EOERT % A& #fagt &
AR W WICE FONT A W9AT O
wvgr T wa | U ® wEeeT
F §ATH FF & g o wifes w1
sragTies oty afgg #t foaet &1 @
¥ @ & qrar g & 5 fuwrfay
7 qw % o 7o g qert 8, ot
FAZ 7 TH W F WEHTAATG 4T &, Foreri
q wgATAAT @@t §, VG § WAy
fr & | xfay f 97 & qeateT w7 w1
ot gfeewr & ag wér wdt & 1 wTOw A
& o 9= o1 fammor ot e @ @ ok Feef,
SEEET, A[AT WL TAA, ¥ AT AES
a% &Y ¥9aT & | 9% U a7 §09 qTA1 6T
ATE ATAT Y, T9% A% G+ AT ¥y
AE AT & 0 AT wTH aTET &
AN QYA vW & €Y qEA frar & A
AT TETE W ET 6T FerT £ A

22 @ #1 mq & ox 7 qfw faaow & Haw
Faow| gar o g0 fe womh &
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e a1 @ wrAT g qr 1 W™ A
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sfory s70 § ¥ £7 g™ T
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® &3 a ani £ fgwmy w5 S fra
I | &F Y FTRTT A% AT Ay @Y
AT, A% fas aree &Y AqraT ST @
TR o I" 8 AR ww gt o
? a9 &9 wgwo fomr it o W g, T
fod & = FoeT ¥ At oy ) w8 g
afew gy & Arerw ¥ Fw A oew A
% wgw g fe 2@ o F I gfe w7
o At o w8, oify w TR
Y wE IET @ A% Wi ag ad Afr
fraffor &2 fore o 3w omi a3 o' oy
L]

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Sir. T want to bring
to the serious notice of the hon, Minis-
ter the misdeeds and monopolistic
activities of Mr. Ramnath Goenka,
the press tycoon and monopolist.
functioning today through cornered
money in this country. The volume
of Mr. Goenka's holding. in the name
of his companies, associates and finan-
ciers 1s now estimated to be over 97
lakhs equity shares as disclosed by
the proxies, including certain invalid
proxies, lodged by him at the last
Annual General Meeting of the Com-
pany held in September, 1969. The

Central Government issued an order
banning al] forward transactions in
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all the stock markets. Despite this
ban, no serious attempt has been
made by the Calcutta Stock Exchange
Authorities to have the outstanding
transactions adjusted.

14 top commercial banks have been
nationalised. These banks have large
advances outslanding- against TISCO
shares. No effort appears to have
been made by the Reserve Bank to
direct thesc nationalised banks and
other banks tp stop further advances
against IISCO shares, nor to speedily
adjust the outstanding advances.

90 lakhs IISCO shares at about
Rs. 16 per share cost Rs, 14.50 lakhs.
This money has come from market
brokers, financiers and companies.
The various financiers who are hold- *
ing their shares on Mr. Goenka's ac-
count have put up Rs. 10 to Rs. 12 per
share. What was the source of their
income? Was their income declared
and taxed? Many companies, mostly
private limited. arc holding IISCO
shares in their names either by wayv
of investment or by way of loans.
The Company Law Department
should investigate the legality and
proprietv of these transactions.

Mr. Ramnath Goenka has put up
billions of rupees by way of margin
1o hold 90 lakhs shares. What is the
source of his income? Was it declared
and taxed? It is freely rumoured that
funds are being siphened off the com-
panics under his control, particularly
the National Companyv Limited, a jute
mill, etc.

75 lakhs shares, which he now con-
trols. to which T have already refer-
red. at Rs. 15 per share cost Rs. 11.25
crores. Where have the funds come
from? The Punjab National Bank
holds over 15 lakhs shares. The rest
of the funds have come from other
financiers and brokers including many
companies who, amongst themselves,
have provided the requisite finance.
Has the Government shut their eyes
and allowed Mr. Goenka to grow big-
ger and bigger? Why did the Reserve
Bank ¢f India permit the Punjab Na-
tional Bank in August 1968 to grant
a composite advance of Rs. 80 to 85
lakhs to this man and his nominees in
the full knowledge of the cornering
operation? What action, if any, has so
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far been taken on the reports of the
enquiries that had been made earlier
this year by the Income-tax Investi-
gation Department on the affairs of
certain stock brokers of Caleutta and
of the press baron himself, particular-
ly as regards the sources of the funds
with which they were holding shares

of 1ISCO?

It is reported that unaccounted
mony owned by the press baron to
the extent of Rs. 1) crores was dis-
covered under the benami of one of
his relatives,

1 would like to know what the Gov-
cernment is doing with regard to Mr.
Goenka and all his misdeeds and
monopolistic activities. The minister
must give a categorical reply to my
(uestions,

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman. Sir, speaking on the
Demands for Excess Grants, I would
like to say a [ew words on foreign
trade, I want to say that under the
guise and style of foreign trade many
cheats have come into  existence in
this country. The Ministry of Foreign
Trade has failed to check the enorm-
ous growth of cheating and fraud in
foreign trade. Sir, the other day
when you werc in the Chair, when 1
wanted 1o make certain  allegations
against the Ministry of Foreign Trade
you obstructed me from doing so by
saying that it was unparliamentary. 1
still hold that they are not unparlia-
mentary and 1 am going to repeat
them today with a full scnse of res-
ponsibility.

AGRAHAYANA

My allegation is that a certain sup-
ply of silk waste from Channapatnam
Spinning Mill of Mysore was taken
by a big busincss man from Bombay
in collusion with the Minister holding
the portfolio of Sericulture in My-
sore State and a Deputy Minister who
happened to be holding that portfolio
thus depriving an opportunity to the
mills which arc expected to consume
three-fourth of the raw silk, Even
ignoring the rules and regulations the
Ministry of Forcign Trade has been
allowing all this, During the discus-
sion on the Silk Board Amendment
Bill I brought that to the notice of the
Minister but he did not have the
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courtesy to reply to this point, I hope
the Minister will now at least go into
the allegations against the firm, how
far the Sericulture Minister of My-
sore is involved in this, whether the
Minister holding the portfolio of
Foreign Trade is also involved in this
and at what particular point of time
this transaction took place, This is
the way the foreign trade of this
country is carried on.

Then, many Starred Questions, Un-
starred questions, half an hour dis-
cussions and so on have been raised
zbout Bird & Company, Calcutta. The
customs people raided this company
in March 1963 for alleged violatiun of
Sea Customs Act and Foreign Ex-
change Regulations Aect. In Novem-
ber. 1964, in a meeting of the senior’
cxecutives it was announced by the
then Chairman, Mr, DCB Pilkington
that Benthalls the owners of Bird
Heilgers would transfer their holdings
to five senior Indian exeeutives so
that Bird Heilgers could be run as a
co-operative of executives; at a later
date, more shares would be handed
over to some more senior exccutives
to make the share-holding broad-
based; the recipients of these shares
would not be free to transfer the
shares except to employees of the
company to be nominated by the
Board.

29, 1891 (S.IK1)

In spite of this transfer of owner-
ship, a massive fine was levied on Bird
& Company in February/March 1965.
Bird & Company had no cash to pay
the fine. The Chairman, Bird & Com-
rany then made the members of the
superannuation Fund (a pension fund
for senior executives) agree to the
fund disinvesting itself of shares
(blue chipst and buy from Bird &
Company such shares of the Managed
companies as were held by Bird &
Company and the executives had no
uption but o agree to it, This is how
cheating and fraud are committed by
this company.

There is one Shri Pran Prashad
who is moving heaven and earth in
the Ministry to get things for the
company. 1 do not know who is the
officer in the Ministry for this state
of allairs  Anyhow, these things are
Buing on.
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MR. CHAIRMAN: As you know,
by bringing in of any name without
giving previous information, [ am put
in a very embarrassing position. So,
please avoid mentioning of names.

SHRI K, LAKKAPPA : I am quot-
ing from a copy of a.public document.

MR. CHAIRMAN : Then it is all
right.

SHRI K. LAKKAPPA : I have got
the relevant material and am quoting
from it.

Thig is how our foreign trade is
poing on, So many delegations are
poing to foreign countries. Every
oflicer of this Ministry is going and
spending a lot of money at the cost
of the ratepayer. What has this
Foreign Trade Ministry brought by
way of an increase in our trade? We
have brought nothing but loans from
other countries, We have not earncd
any foreign exchange at all. Therefore
this Ministry has to be pulled up and
a thorough investigation has to be
made so far as these particular allega-
tions are concerned,

Coming to my State, I make certain
allegations today. The allegations are
that the relief funds released by the
Central Government have been mis-
used in several places in my State. It
also appeared recently in the press.
Many Members of Parliament have
expressed in Bangalore about the dis-
tress situation prevailing in Mysore
State. Even farmers in certain
famine-stricken parts of Mysore are
not allowed to utilise the grant
released by this Government. There
is no agency to check such misappro-
priation and misuse of funds,

Recently the Ministry there allowed
the contractors under the guise of
making measurement of all the old
pits, roads and everything, collecting
maoney, paying to the contractors and
running to the Ahmedabad confer-
cnce. For their  polities this money
cannot be misused. In my State minis-
ters and officers are colluding, I do
not know for the Bombay conference
how many people will go. I request
the hon, Minister 1o send immediatel
a commiltee or some responsible offi-
cer to investigate intp the funds
which are at the dispesal of the My-
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sore State Government and which are
heing misused, to make a report about
it which the Government should place
on the Table of the House. Let the
hon. Minister give an assurance that
an investigation will be made about
the misuse of funds for their own
ends and political motives.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : Mr. Chairman,
Sir, first of all, I would like to deal
with the points raised by Shri Beni
Shankar Sharma and Shri Lobo Pra-
bhu saying that the entire budgeting
system  is  absolutely inefficient be-
ause the Government first comes
with the Budget, then with the Sup-
plementary Demands and then with
the Excess Demands. Shri Beni Shan-
kkar Sharma even went on to say, if
these things happen in the case of
some private parties or firms or in-
dividuals, how they can do it and how
we do it because we have a printing
rress for printing notes. A contin-
gency may arise even in the case of
individuals and even in the case of
firms and much more so in the case of
the Government.

Here, T would like 1p say that out
of 148 Grants, appropriations pertain-
ing to the year 1967-68, the cxcess has
occurred only in respect of 20 Grants,
not in all the cases, In respeet of 128
Grants, there was no excess, Then, I
would also like to point out that in
spite of the fact that the excess to the
tune of Rs. 26.06 crores has occurred,
the overall position in 1967-68 has
been that out of Rs. 14,760.08 crores,
the actual expenditure has been to the
tune of Rs. 14,589.05 crores. Thus, in
spite of this excess of Rs. 26.06 crores,
there has been an overall saving of
about Rs. 17103 crores,

_ SHRI LOBO PRABHU: Bad budget.
mg,

SHRI P. C. SETHI: Therefore, it is
not correct to say that only excesses
are there and that there are no sav-
ings, Bul there are certain cases where
excess do oceur. For example, the ad-
vanees are given to the State Govern-
aents fer linanecing their  Plan
schemes. Now, the advances have to
be adjusted against sanctions based
on performance which are issued by
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31st March, and thus a part of these
advances may remain uncleared in
the event of short falls in Ilan ex-
penditures of a State, Therefore,
the excesses in respect of these items
can occur.,

Then, various points were raised by
some of the hon. Members, parti-
cularly, with regard to the Commerce
Ministry and with regard to the
Ministry of Defence. As far as the
question of the Defence Ministry is
concerned, the Defence Ministry
has to make certain purchases from
various oflices and adjustment under
the accounting heads has to be done
Ly the Pay & Accounts Officers
here and, therefore, sometimes the
adjustments do take place altor the
stipulated date. In this particular
cases, the excess that is thcere on
account of the Ministrv of Delence.
that is mainly duc to the inereased
procurement of provisions and stores
and large payments of customs duty.

Then, a reference was also made to
the Posts and Telegraphs. particular-
ly. because the excess here is to the
tune of Rs. 1.24 crores. As far as the
excess of Rs. 1.24 erores is concerned.
that is mainly due to the increased
issuc price of stores and apparatus

and pl:m1 charged to works and
execulion of more urgent revenue
works. Thercfore, is nothing

there
wrong about it. .

A mention was also made by some
hon. Members about the excess on ac-
count of delegations going abroad,
particularly, with reference to the
Ministry of Commerce. The last gpea-
ker, Shri Lakkappa. also remarked
that each und every oflicer of the
Foreign Trade Ministry goes abroad
without any particular results, First
of all, T would like to say that it is
not correct to say that each and every
officer of the Foreign Trade Ministry
voes abroad. But, certainly. some-
times. as far as foreign travels are
concerned, it is very diflicult precisely
to come to a stipulated amount in ad-
vance. Sometimes, it is likely that
more delegations have 1o be sent and,
therciore, the excess which has, parti-
cularly, occuwrred here is an account
of the delegations going abroad. The
total sum involved is Rs, 46,335 and.
comparcd Lo the overall c¢xpenses,
that is not much.
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As far as the Foreign Trade Minis-
try and exports and imports are con-
cerned, I will not go into any minute
details, T would like to point out that,
certainly, exports have improved in
the last couple of years and, to that
extent, the Ministry of Foreign Trade
has to be congratulated for that pur-
pose, But if there are certain cases of
improvement, they should be looked
into....

SHRI K. LAKKAPPA : What about
the specific  allegations against the
Foreign Trade Ministry?

SHRI P. C. SETHI : I have not rep-
lied to all your points. I have simply
referred to you. Although you were
the last speaker, 1 referred to you
first,

Mr. Banerjee has particularly raised
the question of employees and the
assurance given by the hon. Home
Minister on the floor of the House
that they would be treated properly...

SHRI S. M. BANERJEE : He said,
with ‘leniency’ and not ‘properly’.

SHRI P, C. SETHI: According to
my information, out of about two lakh
employees who went on strike, only
about 800 cases of discharged or sus-
pended employees remain to be set-
tled. This is progressively going on
and they are likely to be settled soon.

As far as the question of break in
service 15 concerned, normally the
break in service is condoned if the
conduct of the employec over a period
of five years is found satisfactory, but
this period is not considered or it is
relaxed in the case of those whose
date of retirement falls within this
period of five years, Therefore, to that
extent, this is being taken care of by
the Home Ministry.

st Qo Qo Wt (977) : TZ HWaTA
7 2 1 ga= 78 2 f ewrdr 3% afraes
F YETA F AL IT AW T HIEE AT
17 ITHE F F7 ACRTL A IT 4T AfAW H
% o< forn vy wafs wowre & v gfary
F1 TR TR w7 foar &, A owmy
3% THEANTGT &7 FfAq ° ¥F TEAT ¢
¥ qTATT A 7% AATT @A A
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SHRI TENNETI VISWANATHAM
(Visakhapatnam): Another point is
this. Not only those employees, but
there are also about two to three
thousand employees whose services
were terminated in the 1960 strike
and the break of their service has not
yet been condoned.

SHRI S. M. BANERJEE : My point
was this, Assurances have been given
by the Home Minister and the Prime
Minister. The last letter which the
Home Minister has written to the
Communications Minister that whe}'e
people were not involved directly in
violence, they should be taken back,
has not yet been implemented. That
letter was sent to all the Ministries.

Secondly, the break in service will
affect actually more than three lakhs
of employees and not two lakhs of
employees. Moreover, in the case of
those who are on the verge of retire-
ment, it should be condoned. But we
find that there will be no promotion,
no increment and all sorts of things.
The officials are taking full advantage
of these. That is why I suggest, when
a Pay Commission is being appointed,
let us start everything afresh.

SHRI UMANATH : About the flve-
year thing which he mentioned—that
it will be reviewed after five years—,
that is in cases where departmental
things have happened. But these are
cases arising out of a strike call and
three lakhs of emplovees are involv-
ed. Do not apply the departmental
position to this.
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SHRI S. M. BANERJEE: Let him
convey our feelings to the Prime
Minister. The Prime Minister gave
‘the assurance... (Interruptions). Let
some statement come from the Prime
Minister at the fagend of the Session.

SHRI P. C. SETHI: 1 appreciate
the anxiety shown by the hon.
Members in this case. I would
only say at the present moment that
I have passed on to the hon. House
whatever information I have in my
possession at the moment, and I
would certainly put forward these
sentiments before both the Prime
Minister and the Home Minister.

SHRI VISWANATHA MENON
(Ernakulam) : What about the Cus-
toms employees?

SHR]1 P. C. SETHI : I would come to
that, As far as Customs is concerned,
it is true that recognition and restora-
tion in respect of the Customs and
Excisc Employees’ Union is pending.
We are discussing the matter with the
Home Ministry and we hope that, in
consultation with the Home Ministry,
we will be able to finalise this very
shortly.

SHRI S. M. BANERJEE: What
about Pay Commission?

SHRI P. C. SETHI: I am coming to
that.

As far as the question of the Pay
Commission is concerned, the terms of
reference and its composition are to
be finalised. The appointment of the
Pay Commission has been known to
the hon. House as it was already an-
nounced and before finalising the
terms of reference, we have addres-
sed communications to certain recog-
nized Employees' Associations and
after receiving the replies from them,
the terms of reference would be fina-
lised and certainly then the hon.
Members would be in a better posi-
tion to know the terms of reference,

It is difficult for me to give an as-
surance at this stage that the report
to be given by the Pay Commission
would be taken as binding or as a
sort of an award. That will have to be
decided in view of the policy that the
Government is adopting in regard to
the appointment of the Pay Commis-
sion.
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SHRI S. M. BANERJEE: What
about interim relief?

SHRI P. C. SETHI : That could also
be one of ¢the part of their recommen-
dations. If the Pay Commission does
it, certainly the Government would
consider it.

Mr. Umanath particularly raised the
question of M.Ps, writing letters to
the Ministers in regard to particular
grievances of employees. I would like
to take the House into confidence in
this particular matter, This is certain-
ly an important issue which the
House must decide once for all. It
would depend upon the nature of
the communication which an hon.
Member of Parliament is making 1o
the Minister. Supposing it is only a
reference with regard to a transfer or
a posting, then certainly we will have
to discourage it because the Rules
provide that any influence brought
even through a Member of Parlia-
ment for a transfer or pusting is not
desirable in the running of the ad-
ministration efficiently and smoothly
bgcause we have already provid-
ed ...

. SHRI UMANATH : How do yoy call
it an influence? Despite all the Rules,
if there is a serious violation of the
Rules which the top officers of the
Government commit, then, I, as a
Member of Parliament, am only dis-
charging my duty. Why do you call
it pressure?

SHRI P. C. SETHI : Therefore, I am
saying that it would depend upon the
nature of the communication, T must
also clarify that we have issued cir-
culars and we have given instructions
that the superior officers must take
into cognisance the application that
may be made by the junior officers
even in transfer or positing, and if
there is any difficulty they must look
into those applications and decide
them on their merits. If somebody's
mother is ill, that is a valid reason
and the officer himself should go into
the grievance of that employee. But,
normally, it is not desirable to write
a letter about transfers and postings.
But, certainly if there is a case of vic-
timisation or if there is a case
where the grievances of the concern-
ed junior officer or employee have not
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been locked into or if his promotion
or anything else is ignored or by-
passed, in that case, if there is a
complaint, certainly it should be the
duty of the Government and the
concerned Dcpartment to go intu
the letters rcceived not only from
Members of Parliament but even
from other members of the public.

SHRI K. LAKKAPPA : There is a
central ecircular that during the non-
session interval the M.Ps. should be
apprised of all the programmes in the
NES blocks and they should be asked
to participate. There is a circular
from this Government. But certain
officers have not followed the circular,
In my district of Tumkur, the Collec-
tor who is an TIAS officer. has ilouted
the central circular in not informing
me of the activities in  the
Blocks, No action has been taken in
shite of repeated complaints.

SHRI P. C. SETHI: The matter
raised by the hon. Member has
nothing (o do with the Excess

Grants which are before the House.
Anyway [ take cognizance of it.

MR. CHAIRMAN : You are raising
a question about the State Govern-
ment and about what is happening
in the States.

SHRI K. LAKKAPPA : Shri Uma-
nath has raised a matter,

MR. CHAIRMAN : Mr, Umanath's
is a pertinent question.

SHRI K. LAKKAPPA: It is a
auestion regarding the relations bet-
ween the ollicers and Members of
Parliament ventilating the grievanc-
es of the public,

SHRI P. C. SETHI: 1 would only
say that I take cognisance of the hon.
Member's feeling, and I would cer-
tainly like the State Government to
give due credence and due importance
to the Members of Parliament and
the Members of the legislatures.

sWwg we@:  oF 97 fraea @
fiF o9 AT Fgal & 5 9z &7 g9
rafar 3w & garq o wam A4 2
A1 FZ TAHAAE AT &1 T THETS 9=
AT AT AT § A1 97 ®OETC Al gar
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SHRI P. C. SETHI : Shri Umanath
had raised the question about the
artistes from the Delhi and other re-
wions. As far as this particular aspect
is concerned, this was not agreed to
previously by the Ministry of Finance,
but I would only say that we shall
corta‘nly give it a second thought and
have the matter examined again.

Mention was also made by Shri
Loba Prabhu about village roads. It is
not necessary for me Lo repeat tl'}at as
far as the development of village
roads is concerned, they have to be
part and parcel of the overall State
nlans and certainly the Planning Com.
mission while finalising the State
Plans should take into account the
requirements of the . . ..

SHRI LOBOQ PRABIIU:
roads. .

SHRI P. C. SETHI: Village roads
have to be done by the State Govern-
ment,

SHRI LOBO PRABHU: Let the
Centre give a grant for the purpose.

SHRI UMANATH: What is the
final position of the hon. Minister
with regard to our taking up the
Guestion with the  Government and
the question of penalising the em-
ployees? 1 we take up certain repre-
sentations in a bona fide manner we
find that they are penalising the
employees. What is Government's
final position on that?

SHRI P. C. SETHI : 1 have said that
if there is anv complaint whjch the
hon. Member is taking up, if there is
any overriding of the interest of the
emplovees, if the employee is being
victimised and so on. in all such cases,
1 should be the duty ol the concern-

Village
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cd Department or the Minister to go
into such cases. But I would only like
to stress again that mere questions of
transfers and postings need not be
taken up at this level,

SHRI UMANATH : When there is
injustice involved in such cases?

SHRI P. C. SETHI: If there is in-
justice involved, certainly those things
should be looked into, I am not op-
posed to that,

SHRI S. M. BANERJEE: May 1
seek a clarification? In some genuine
and compassionate cases, even trans-
fer may be taken up. Supposing a
person belongs to my place Kanpur
and he is a Central Government em-
plovee, then he is my voter also.
Naturally, T know the condition: for
instance, his mother may be sick or
may be suffering [rom a heart attack
or some such thing, and I represent
the case because of my personal
knowledge. In that case, there should
be no penalising of the employee.
Some of us who are Members of Par-
liament, arc also at the same time
connected with some Central Govern-
ment employees,

104

MR. CHAIRMAN: If the hon.
Minister yields, and hon. Members go
on putting questions like this, then
there will be no end to it.

SHRI S, M, BANERJEE: Kindly
hear me, We are following the House
of Commons, and in the House of
Commons, every application and
every petition {rom a person, whether
a Government employee or a private
emgloyee, goes through the Member
from the constituency. That is the
House of Commons procedure. I
would submit, therefore, that clear
orders should be issued that no em-
ployee should be harassed or charge-
sheeted for this.

SHRI P, C. SETHI: Shri Shiva
Chandra Jha had particularly raised
the question about tear-gas and the
extra expenditure incurred by the
Home Ministry on tear-gas, I would
only say that ve need his cooperation
and the vooperation of all Members
of the House so that less tear-gas may
be used in the country,
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SHRI P. C. SETHI : I am grateful to
the hon. Member for the suggestions
that he has made,

Shri Jyotirmoy Basu had raised the
question about Goenka's share in the
Indian Iron Co, I was under the im-
pression that I was here to deal with
the Excess Demands of Government;
I was not discussing the excess de-
mands of the Goenkas. Therefore, I
do not think that I could reply to
that particular point now.

SHRI UMANATH : Excess appro-
priation of Goenkas.

SHRI P, C, SETHI : But if a specific
question is tabled, then I would cer-
tainly clarify the position.

Then, Shri K. Lakkappa had rzised
many points. He had referred to some
deal between some silk company and
some Ministers and said that the
Ministry of Foreign Trade was help-
ing in that. He also asked us whether
we would depute some officer from
here to look into the accounts of the
State Governments. According to the
present position, I do not think that
any of the representatives here, whe-
ther he is opposed to or in favour of a
particular gtate Government, would
appreciate or like this position that
the Central Government must send

(No. 5) Bill, 1969

some oflicers for scrutinising the ac-
counts of the State Governments, But
if there are any specific complaints
which the hon. Member has, he may
forward them to me, and if it is the
concern of the Central Government,
we would certainly look into them,
and if it pertains to the State Govern-
ment, we would forward them.

SHRI K. LAKKAPPA : My point is
this. Central grants are relecased for
various famine-reliel  works  which
are in progress and while the money
is being spent, the State Govern-
ment in collusion with some officers
and the Minister have misused the
funds, they have said that roads
would be constructed and have passed
on the money to contractors and the
money has been taken for the AICC
at Ahmedabad. That was the parti-
cular allegation,

MR. CHAIRMAN : The question is:

“That the respective ecxcess sums
not exceeding the amounts shown
in the third column of the Order

Paper be granted 1o the President

to make good the amounts spent

during the year ended 31st day of

March, 1968, in respect of the fol-

lowing Demands entered in the

second column thereof—

Demands Nos, 1, 4, 5, 8, 21, 26,
38, 51, 52, 60, 71, 83, 95, 100, 117,
125 and 128.”

The motion was adopted.

APPROPRIATION (NO. 5) BILL*,
1969

THE MINISTER OF STATE IN
THE MINISTRY OF PFINANCE
(SHRI P. C. SETHID): T beg to move
for leave to introduce a Bill to pro-
vide for the authorisation of appro-
priation of moneys out of the Conso-
lidated Fund of India to meet the
amounts spent on ceriain services
during the financial vear ended on
the 31st day ol March, 1968, in excess
of the amounts granted for those ser-
vices and for that year.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of

*Pubilised jn Gazet be of Lnlia Extraordinary, Fart 1T, Section Adlated 2 120
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moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the 31st
day of March, 1968, in excess of the
amounts granted for those services
and for that year.”

The motion was adopted.

SHR1 P, C. SETHI:
the Bill,

T beg to movet:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the 31st
day of March, 1968, in excess of the
amounts granted for those services
and for that year be taken into
consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the 31st
day of March, 1968, in excess of the
amounts granted for those services
and for that year be taken into
consideration.”

The motion was adopted,
MR. CHAIRMAN: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

I introducet

Clauses 1 to 3. the Schedule,
the Enacting Formula and
the Title were added
to the Bill.
SHRI P. C. SETHI: I beg to move:
“That the Bill be passed".
MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motwn is udoptt d
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DEMANDS FOR *SUPPLEMEN-

TARY GRANTS (GENERAL).
1969-70

MR. CHAIRMAN: The House will
now take up discussion and voling |
on the Supplementary Demands for
Grants in respect of the Budget
(General) for 1969-70.

Demanp No. 14—MiNistRy oF FINANCE
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,70,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Ministry of Finance.”

Demann No. 51—DELHI

MR. CHAIRMAN : Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,12,40,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the vear ending the 31st
day of March, 1970, in respect of
Delhi.”

Demanp No. 58—MINISTRY OF INDUS-
TRIAL DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 497,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 3l1st
day of March, 1970, in respect of
Ministry of Industrial Development,
Internal Trade and Company Affairs.”

DemManp No. 67—OtheErR REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POowEgRr

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Other Revenue Expenditure of the
Ministry of Irrlgatum and Power "

“utnnlu:ulj'mll\td \\jlh e ree e u-l ition ol the President.
*Aoved with tho recommeddation of the President.
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DeMaND No. 88—OTHER REVENUE Ex-
PENDITURE OF THE MINIsTRY OF TOUR-
1SM AND CIVIL AVIATION

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs, 44.00.000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
.Other Revenue Expenditure of the
Ministry of Tourism and Civil Avia-
{ion.”

DeEMaND No, 96—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,68,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Deptt. of Parliamentary Affairs.”

DemManp No. 100—Lok SaBna
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 54.57,000 be granted to
the President to defrav the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Lok Sabha."

DemaND No, 101—RaJya SaBHA
MR. CHATRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 21,770,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Rajya Sabha."

Demanp No. 110—OTtHER CarrraL OuT-
LAy OF THE MINISTRY OF FINANCE

MR. CHATRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 14,25,00,000 be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
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day of March, 1970, in respect of
Other Capltal Outlay of the Ministry
of Finance.”

Demanp No. 112—LoANS AND ADVANCES
By THE CENTRAL (GOVERNMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Loans and Advances by the Central
Government.”

DeManD No. 124—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 80.00,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Other Capital Outlay of the Mlmstry
of Irrigation and Power.”

The hon, Members may now move
their cut motions subject to their
l:‘:cing otherwise admissible.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure of the Government to take
any follow up action after the nation-
alisation of banks (32).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-

ing Rs. 570,000 in respect of the
Mrmstr}r of Finance be reduced by
Rs. 100

[Failure of the Government to run
the nationalised banks effectively
(33).]
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,1240,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure of the Government to ad-
vance more loans to Delhi Municipal
Corporation for D.T.U. and for gene-
ral wing (36).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure to take action against lead-
ing business companies which were
involved in black marketing and
against officers who connived with
them (41).]

SHRI LOBO PRABHU (Udipi): 1
beg to move: .

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570000 in respect of the
Ministry of Finance be reduced by
Rs. 100.

[Reduction of an unnecessary com-
mitment which could be placed on
the Reserve Bank in large part (50).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 497000 in respect of the

Ministry of Industrial Develop-

ment, Internal Trade and Company

Affairs be reduced by Rs. 100.”

[An expenditure arising from an
unneccessary distribution of work
(52).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 44,00,000 in respect of the
other Revenue Expenditure of the
Ministry of Tourism and Civil
Aviation be reduced by Rs. 1004

[Fall in competitive qualities of
égr—]]ndia both in rates and services
55).

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 268,000 in respect of the
Department  of Parliamentary
Affairs be reduced by Rs. 100.”
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[Expenditure arising for political
reasons, which also given unfair ad-
vantage to Government (56).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Loans
and Advances by the Central Gov-
ernment be reduced by Rs. 100."

[Bad planning and management of
Indo-Soviet enterprises (57).]

SHRI JANESHWAR
(Phulpur): T beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs. 100

MISRA

[Delay and carelessness in the im-
plementation of Shringverpur Hydro
Electric Project of Allahabad (58).]

SHRI OM PRAKASH TYAGI
(Moradabad): I beg to move:

“That the Demand for a Supple-
mcniary Grant Of a sum not exceed-
ing Rs. 5,70,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure of banks to advance loans
to landless and helpless people (72).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
%{dinis&.rs of Finance be reduced by

s. 100"

[Slackness in setting up banks in
rural areas (73).]

SHRI LOBO PRABHU: 1 beg to
move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 14,25,00,000 in respect of the
Other Capital Outlay of the Minis-
%{rg l?'f Finance be reduced to

[Underpayment for assets acquired
from nationalised banks (82).]

SHRI OM ™RAKASH TYAGI: 1
beg to move:
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced by

Rs. 100.”

[Failure to supply power to ru;‘al
arcas at cheaper rates and according
to the requirements (83).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs. 100.

[Limiting the industrial and eco-
nomic development only to wurban
areas neglecting rural areas (84).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure of the Government to na-
tionalise foreign banks (87).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,12,40,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure of the Government to pro-
vide adequate financial help to Delhi
Transport Undertakings (88).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,1240,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure to give assistance to Delhi
Municipal Corporation, according to
their request, to help the Harijans,
Ricksha-walas and other poor people
(89).] N g

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure of Government to intro-
duce social control on industries

(90).]
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 44,00,000 in respect of the
Other Revenue Expenditure of the
Ministry of Tourism and Civil
Aviation be reduced by Rs, 100.”

[Failure to develop tourist centres
properly in the country (91).]

SHRI JANESHWAR MISRA: 1
beg to move:

“That the Demand for a Supple-
mentary Grant of a1 sum not exceed-
ing Rs. 80.00,000 in respect of Other
Capital Qutlay of the Ministry of
Irrigation and Power be reduced
ty Rs. 100."

[Delay and carelessness in the im-
plementation of Shringverpur Hydro
Electric Project of Allahabad (92).]

SHRI SEZHIYAN (Kumbakonam):

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Need to continue the present con-
trol of price in cement industry in
the interest of consumers throughout
the country (98).]

SHRT UMANATH (Pudukkottai):

“That the Demand for a Supple-
mentary Grani of a sum not exceed-
ing Rs. 4.97.000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs, 100,

[Need to continue the present
system of control over prices and
distribution of cement (99).]

SHRI P. P. ESTHOSE (Muvatthu-
puzha): T beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100."

[Failure to withdraw provisions re-
garding curtailment of Trade Union
rights of bank employces after the
bank nationalisation (102).]
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“That the Démand for a Supple-
mentary Grant of asum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure to confiscate secret re-
serves of the mnationalised banks
(103:.]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Refusal of Reserve Bank to with-
draw its circular regarding coopera-
tive credit societies which accept
deposits from non-members (104).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Role of bureaucrats in obstructing
a change in banking policy towards
popular directions (105).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100." f

[Failure to extend credit facilities
to the poor peasants after the bank
nationalisation (106).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100."

[Non-availability of suitable credit
for small scale industries even after
bank nationalisation (107).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5.70.000 in respect of the
Ministry of Finance be reduced by
Rs. 100"

[Failure to stop the use of banking
funds for speculative activities after
bank nationalisation (108).]
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the

. M;S&my of Finance be reduced by
5- .“

[Anti-employees policy of the cus-
:cl:rg;?r]ls of the nationalised banks

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
M'inistr}- of Finance be reduced by
Rs. 100."

[Failure of the Government to ap-
point new custodians for the nation-
alised banks (110).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure to stop misuse of banking
funds by big business houses after
bank nationalisation (111).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,1240,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure to introduce one point
sales tax system in Delhi (112).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

_[Delay in Fompleting the investiga-
tions regarding the affairs of British
India Corporation (114).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Compan
Affairs be reduced by Rs. 100.”

[Top heavy administration of de-
partment (115).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment. Internal Trade and Company
Affairs be reduced by Rs. 100.”

116
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[Links of big business houses with
higher officials of department of com-
pany affairs (116).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure to take action after the
Report of the Industrial Licensing
Policy Inquiry Committee (117).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of the Other
Revenue Expenditure of the Minis-
try of Irrigation and Power be
reduced by Rs. 100.”

[Failure to settle Narmada Water
dispute amicably (120).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of the Other
Revenue Expenditure of the Minis-
try of Irrigation and Power be
reduced by Rs. 100.”

[High cost of Narmada Water Dis-
putes Tribunal (121).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 44,00,000 in respect of the
Other Revenue Expenditure of the
Ministry of Tourism and Civil Avi-
ation be reduced by Rs. 100.”

[Waste of public funds in the name
of travel promotion scheme (122).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,68,000 in respect of the
Department of Parliamentary
Affairs be reduced by Rs. 100.”
[Need to discontinue all the facili-

ties to Government Deputy Chief
Whips at the cost of public exchequer
(123).]

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 14,25,00,000 in respect of the
Other Capital Outlay of the Minis-
try of Finance be reduced to Re. 1.”

[High rate of compensation than

necessary to the fourteen nationalis-
ed banks (124)]

L|P(N)5LSS—8

D.S.G. (Gen.), 118
1969-70

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 14,25,00,000 in respect of the
Other Capital Outlay of the Minis-
try of Finance be reduced to Re. 1.”
foreign

[Failure to nationalise

banks (125).]

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Qutlay of the Ministry of
Irrigation and Power be reduced
by Rs. 100.”

[Failure to provide adequate funds
for rural electrical programmes
(126).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs, 100.”

[Failure to provide adequate funds
for medium irrigation schemes (127).]

SHRI S. M. JOSHI (Poona): I beg

to move:

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100."

[Need to continue the present sys-
tem of cement control (136).]

MR. CHAIRMAN: The cut mo-
tions are also before the House. Two
hours are allotted for this discussion.

SHRI D. N. PATODIA (Jalore):
While we are authorising and sanc-
tioning additional expediture to be
incurred by various government agen-
cies, we appear to be completely in-
different to the economic conditions
prevailing in the country and the
conditions in which the common man
in the country is living today. Go-
vernment exfenditures over the last
few years have been rising in geo-
metrical progression which will be
indicated by the fact that as com-
pared to the central budget in 1950-51
of Rs. 627 crores, in 1969-70 the bud-
get has risen to nearly Rs, 4,000
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crores. On the other hand, the condi-
tions of the common man are dete-
riorating. What is the Government
doing today to improve the lot of
the common people? What has it done
over all these years 1o improve the
living conditions, the economic con-
ditions in the country?

15 hrs.

First of all, I will take some of the
basic needs of the common people
where our Government has miser-
ably failed. The biggest problem to-
day is of unemployment. For the first
time now, we hear that the total un-
employed in the country is as much
as 10 million. Every day, every hour
and every minute, the number of
unemployed people is rising. There
appears to be no solution in sight
cither in the fourth Five Year Plan
or anywhere else, Next important
problem is with regard to providing
adequate housing facilities to the
people of our country. According to
the recent assessments made by the
Governmental agencies, we have al-
together a shortage of as much as
cight crore houses in our country.
This shortage is rising every wvear.
Construction of houses in the country
does not keep pace with the need
for additional houses even in rela-
tion to the rising population, and
every year, every month, the short-
age is mounting. With regard to edu-
cation and medical facilities which
are the other basic needs of the
people, we are lagging behind in the
similar manner. Even today, in our
country, out of 100 persons. 66 are
illiterate, who do not know how to
read and how to write.

What is the Government doing to
seek improvement in respect of all
these situations? What are they plan-
ning? What are their programmes?
They are always silent and round
about in respect of all such matters
and never come to the point direct.
T would strongly rec8@mmend that
let all their programmes, let all their
planning, let all their schemes be set
aside. but let these basic needs of
the people be taken care of. Let us
provide education to the people; let
us provide employment to the people:
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let us provide housing to the people;
let us provide medical facilities to
the people, and let us provide drink-
ing water to the people. Unless we
are able to provide these facilities,
there is no sense in making any pro-
gress on any other front and bring-
ing in the fourth Plan or the fifth
Plan and there is no sense in increas-
ing the budget year after year.
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Let us take the other side of the
cconomy and see how we are func-
tioning over the last few years. On
food production, we appear to have
achieved some results and our pro-
duction is likely to increase beyond
one-hundred mijllion tonnes, but si-
multaneously, the prices are now
tending to fall, so much so that the
cultivator is no more finding it re-
munerative to utilise fertilisers for
agriculture; the consumption of fer-
tilisers has considerably gone down.
On the other hand, there is a steep
rise in the cost of all consumer goods.
There is a steep rise in the cost of
all industrial raw materials. Accord-
ing to the figures of the Reserve Bank
of India, there has been a rise of
approximately 13 per cent over the
last few months. But there is no
simultaneous expansion of industrial
production. There 1s no activity what-
soever with regard to the growth of
industrial production. The demand
is going up but production is not
going up, Industrial expansion is
more or less stagnant. We hear, for
the first time over the last so many
years, that even bank funds are sur-
plus; there are no entrepreneurs;
there are no businessmen who are
willing to take funds from the banks.
They want to give funds but there is
no demand.

MR. CHATRMAN: The difficulty is,
there is a demand by the agricultu-
rists. but there is nobody to give
them.

SHRI D. N. PATODIA: That is

what I am saving; there is a growing
demand but there is no matching
production of industrial goods.

MR. CHAIRMAN: You said no-
body wants to take funds from the
banks,
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SHRI D. N. PATODIA: What I
meant to say was the industrial pro-
duction is not increasing. There is
stagnancy in industrial production.
Industrial entrepreneurs are not com-
ing forward with investment. There
is no healthy climate for expansion
of industries today. By various legis-
lative measures, by various acts
which have been passed by the Go-
vernment recently, by various re-
ports of Commissions which have
been set up, like the Dutt Commis-
sion, the Monopolies Bill, etc., they
have created a scare in the country.
If these conditions are going to pre-
vail in our country, there is not going
to be any appreciable industrial
growth, The position today is, the
State sector itself is employing as
much as Rs, 3,500 crores every year,
and they are losing in the neighbour-
hood of Rs. 35 crores annually. They
are not in a position to expand and
they are not capable of expanding.
They do not have the calibre to ex-
pand and act. The private sector
is being prevented from expanding.
This is the position of stagnancy in
which we are stuck up in our eco-
nomic sphere,

In exports. we fared a little better
last year, but this yvear it has started
coming down. Our deficit financing is
moing to exceed Rs. 250 crores. I
would not be surprised if it reaches
Rs. 300 crores. All these indications
are extremely unhealthy. We are
heading towards a situation where
there would be an economy of short-
age, of rising prices without corres-
ponding rise in income. If we do not
take proper care of the situation, we
shall be facing a very acute infla-
tion in our country which the Go-
vernment will not be able to take
care of,

What is the Government going to
do about providing the basic necessi-
ties of life to the common man such
as housing, employment, drinking
water, medical facilities, education.
etc? What are they going to do to
reverse the trend of economy which
is heading towards inflation and an
cconomy of shortage? Unless these
things are taken care of, whatever
budget they may bring forward, what
L{P(N)5L5S— 6(n)

AGRAHAYANA 29, 1891 (SAKA4)

D.S.G. (Gen), 122

1969-70

ever schemes and planning they may
try, to have, nothing will happen in
this country. I warn the Government.
They should rise to the occasion and
see that the needful is done, Let
them come forward with certain spe-
cific assurances and with certain
crash programmes by which they may
reverse the trend of the economy
which is prevailing today.

SHRI NITIRAJ SINGH CHAU-
DHARY (Hoshangabad): Sir, I rise to
support the Demands before the
House, because they arise from deci-
sions taken by Parliament or approv-
ed by Parliament. At the same time, I
would like to draw attention to leak-
ages in revenue. I will first refer to
a case which relates to the Industrial
Development Ministry and also the
Finance Ministry.

I will put forth the case of the
lower middle-class persons. I am
referring to Vespa scooters. Its price
ex-factory is Rs. 2402. The spare wheel
with tyre and tube costs Rs. 86.31.
The pillion seat costs Rs. 46, the foot
rest Rs. 23, plastic bottle Rs. 1.75,
excise duty Rs. 21953, freight from
factory to Delhi Rs. 84.00, transit in-
surance charge Rs. 7 and octroi at
Delhi Rs, 17. The total comes to
Rs. 2886.39. But the manufacturers
have sold the Vespa scooter at Rs.
3011.19 through their Daryaganj de-
pot. They have been thus charging
an excess amount of Rs. 125 per scoo-
ter approximately. [ understand
during the period 1-4-55 to 30-8-69
about 18,000 scooters have been sold
through this branch office at Delhi
and at the rate of Rs. 125 extra per
scooter, more than Rs. 20 lakhs extra
have been recovered from the custo-
mers. Besides this, the manufacturers
send these scooters to their Delhi
office as branch transfers and do not
pay any Centra] Sales Tax.

The company buys footl rest from
ancillary suppliers for not more than
Rs. 13 including fittings, but charge
Rs. 23. They buy pillion seat {or not
more than Rs. 30 but charge Rs. 46.
The actual cost of transit insurance
is not more than Rs. 2 per scooter,
but they charge Rs. 7.

These manufacturers are also manu-
facturing autorickshaws, There is a
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long waiting list for these wvehicles
in towns like Delhi, Ahmedabad,
Poona, Bangalore, etc. In these places,
the autorickshaws are sold at a pre-
mium of Rs. 2,000 to Rs, 2,500. Yet,
the managing agents have during the
period February, 1968 to January,
1969 allotted 288 autorickshaws to
Thana, 134 to Patna, 108 to Hansi and
88 to Hissar. There are hardly any
autorickshaws plying in these places.

There is one more important point.
The managing agents of this com-
pany drew Rs. 70,000 in 1967 and de-
posited that money in the cecount
of Jivan Private Limited, but in the
original manufacturing company the
amount js shown as debiting the War-
dha District Congress Committee. to
which it has not been paid, May !
request the Government to encuire
into these affairs and see how the
money of this undertaking is being
misappropriated by the managing
agents.

SIIRI PILOO MODY (Godhra): To
the benefit of the Congress Party.

SHRI NITIRAJ SINGH CHAU-
DHARY: 1 am speaking irrespective
of parties.

The other matter to which I would
like to draw attention of the Minister
relates to the statement of a person,
who came to India by Air India, who
brought certain contraband things.
He was searched and diamonds and
many other things were found on his
person. His statement was recorded.
I would not name him. His statement
is in Bombav Customs file No. AIR.
CUS. 49/171/69 and the statement was
dated 30th January, 1969. I hope the
Minister will look into the important
revelations made by this person and
see to it that the matter is not hushed
up. .

The third point is about persons
coming to this House with limited
means and limited resources and then
aetting rich almost overnight. When
we sit in this House, whether on the
treasurv benches or cn the opposition
benches. we sit as representatives of
the people. T will not name the per-
sons but | have papers in my posses-
sion which, if the Minister desires, 1
will place at his disposal,
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SHRI PILOO MODY: Sir, you
should zsk him to lay them on the
Table,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I think it is a very
important point. Since it relates to
members of this House I think it is
only proper that the information
should be placed on the Table of the
Iouse, Although we are not very
much interested in kecoming rich
quickly. we are yet interested in that
information.

SHRI PILOO MODY: At least “c
know whom to look for a donation.

SHRI NITIRAJ SINGH CHAU-
DHARY: The Minister should look
into these matters.

SHRI RANJEET SINGH (Khab-
labad): It is an accepted fact that
whenever there is any Supplemen-
tary Demand for Grants, part of the
reason is the lack of foresight in for-
mulating the main budget and the
greater tragedy here is that the go-
vernment does not even confess to
lack of foresight, T would like to ask
the government on what principles
they formulate the budget. When you
want to do something certain princi-
ples are involved. Theve is a certain
appreciation of the situation. you
consider the task that one is required
to do and then relate it to the budget.
There is no planning for the budget
in this country. at least by this go-
vernment.

I would like to submit that they
keep on coming to this House with
excess demands and supplementary
demands onlv because of the lack of
foresight and lack of planning in
preparing budgets. Thev should con-
sider this point that whenever thev
get the commanding heights of eco-
nomy under them thev cannot be
controlled from commanding heights
of foolishness. Therefore, T would
appeal to them that thev formulate
all their budgets and run their an-
vernment on certain principles,

Let us see some of the principles
that should be involved in planning
the budget. For instance, there is no
aim formulated by the government.
The first principle is that all budgets
should conform to the aims set bv
the government. There should be g
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national aim. Whether it is an ajm
of development according to certain
percentage or it is up to certain
norms, that aim should be there, and
the budget should conforin to that
aim. Unfortunately, the only aim this
government has formulated is stick
to the chair at all costs.

SHRI PILOO MODY: That cosls
money,

SHRI RANJEET SINGH: I would
appeal again that the government
should step down from the schizo-
phrenic utopia of neo-communism
and come down to the carth root itself
deep in the soil and then plan for
the people.

Mere slogan-mongering will not do.
That they are socialists and want the
people to prosper should be reflected
even in the Supplementary Demands
and in the Budget. I wish that in the
Supplementary Demands there were
items included for interim relief, for
instance, to Government cmplovecs.
A Pay Commission is alreadv ap-
pointed but that Pay Commission will
take a long time. Evervbodv knows
that the Pay Commission is not going
to recommend lesser pay for these
people; it is going teo recommend
higher pay for these pecple. Therc-
fore, we know that therc is at the
moment a want existing, Realising
this and foreseeing that want, Go-
vernment should have demanded
money for payment of interim relief
to Government employees,

Let us also look at the socialist
picture of this Government, Take
housing, for instance. 90 per cent of
the Class I officers in Delhi have been
provided with houses. 52 per cent of
the Class 1I officers have been pro-
vided with houses, But when it comes
to Class III and Class IV, the basic
strata of socialism which they profess
to represent and follow, the percent-
age is only 25,

SOME HON. MEMBERS: Shame,
shame,

SHRI PILOO MODY: They cannot
provide housing for the country; they
cannot house their own employees.

SHRI BAL RAJ MADHOK (South
Delhi): They are your own figures
given in reply to my questjon.

1891 (SAKA)  D.S.G. (Gew)y 126
: 1

969-70 -~

SHRI RANJEET SINGH: in con-
sidering the Lasic principles ol so-
cialism I would like to put it to this
Government that the future is not far
when the pruphecy of Jesus Christ
that thc meek shal] inherit the carth
will come true but there will never
be a day when, although they may
succeed in forming governments, the
fools will inherit the earth. There-
fore I would like the Government to
formulate certain guidclines and a
national aim and then, according to
that, have a plan for their Budget
and then budget for their plans and
daims,

I would also request the Govern-
ment to keep away from their plan-
ning those people who have always
been c¢ngrossed in making personal
money for personal gains. What is
the use of leaving the entire cconomic
and industrial planning of the ruling
party to persons who have been in
the shadow when they were in the
Ministry or even when they were
outside?

SHRI BAL RAJ MADHOK: TTK.

SHRI PILOO MODY: KDM, KGB,
MVD, DMK,

SHR] RANJEET SINGH : These are
the persons who are now formulating
the future of our country. The ecco-
nomic and industrial development of
our country is based on such per-

sons. Is the Government going (o
brin in socialism through such
people?

I would like to give a guideline to
the Government by quoting in full
the two lines which were quoted out
of the full context by Shri Beni
Shanker Sharma from the aphorisms
of Abraham Lincoln, and Abraham
Lincoln was somebody whom cven
Stalin praised, even Lenin praised
and, I am sure, if he had read propcr
history. Mao also would have praised.

SHRI BAL RAJ MADHOK: Thev
do not praise him, Lenin stood for

the unity of America; they stand for
the partition of India.

SHRI RANJEET SINGH: This is
what Lincoln said—

“You cannot bring ahout prospe-
rity by discouraging thrift.
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You cannot strengthen the weak
by weakening the strong.

You cannot help the poor by
destroying all riches.

You cannot establish sound secu-
rity on borrowed money.

You cannot keep out trouble by
spending more than you earn.

You cannot build character and
courage by taking away mun's
initiative and independence.

You cannot help men permanent-
ly by doing for them what
they could do for themselves.”

If you follow these guidelines given
by a person who led his country to
unity, integrity and prosperity, the
Government will certainly give us
a good and properly planned Budget,
a properly planned economy and an
cconomy with a sound base for the
country,
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FIAT TIAT 2, TAET TAA 2T AFAT 0 .

SHRI SEZHIYAN (Kumbakonam):
Mr, Chairman, Sir, I have moved Cut
Motion No. 98 seeking to continue the
present svstem of control of price and
distribution in cement industry in the

interest of consumers throughout the
country.

SHRI PILOO MODY: No.

SHRI SEZHIYAN: The very per-
son who says now ‘No' signed i
memorandum prepared by all the
Members of Parliament to the effect
that the present system should con-
tinue and it will be in the interest
of the consumers to continue the
present system. It is probably Hhis
second thought ..

SHRI PILOO MODY: I am very
happy he has given me an opportu-
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nity to explain that I did it entirely
by mistake,

SHRI SEZHIYAN: Probably, later
on, he may come out and say some-
thing entirely different, that what he
said today was also a mistake.

Apart from one or two persons
who by mistake put their signa-
tures, almost all the persons, all the
parties, except the Swatantra Party,
want that the present system should
continue, The Chief Minister of Mad-
ras, the Chief Minister of Andhra
and the Industry Minister of Assam
have written to say that the present
system should continue. All the pub-
lic sector undertakings in the cement
industry have also said that the pre-
sent system should continue. In spite
of that, there was a proposal by the
Government. In the Consultative
Committee, the Minister was verv
gracious enough to say that so many
representations had come and thal
they had not yet made up their mind.
that their mind was still open. I hope
that they will reconsider and comec
out with a positive statement.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH): May I suggoest
that the proceedings ef the Consul-
tative Committee be not referred
here? The convention is that the pro-
ceedings of Consultative Committees
are not referred in the House,

SHRI SEZHIYAN: I only refer to
what appeared in the paper ahout
the Consultative Committes meeting.
I think, I can say that in the House.
This has appeared in the press.

SHRI RAGHU RAMAIAH: It

comes to the same thing.
MR. CHAIRMAN: Is he a membcr
of the Consultative Committee?
SHRI SEZHIYAN: Yes.

MR. CHAIRMAN : He may please
not refer that, (Interruptions),

SHRI SEZHIYAN: T referred to
what has appearcd in the paper.
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MR. CHAIRMAN: If it has appear-
ed in the paper.

SHRI RAGHU RAMAIAH: There
is an agreement among all the par-
ties—Acharya Rangaji knows about
it—that the proceedings of Consulta-
tive Committees be not referred on
the floor of the House,

SHRI DHIRESWAR  KALITA
(Gauhati): There is no such agree-
ment.

SHRI SEZHIYAN: I do not want
to enter into controversies and waste
my time. Even now I appeal to the
hon. Minister to reconsider the de-
cision because decontrol of cement
at this stage will be against the con-
sumers’ interests and will encourage
monopoly hold which has already
about 68 per cent of the cement in-
dustry, it will help the big business
at the expense of the consumers
throughout the country and exports
will be affected, all the public sector
works and planning, will go away if
decontrol of cement is done at this
stage, the Government itself heing a
buyer to the extent of 35 to 40 per
cent. Even at the proposal stage, the
ACC has announced that they are
going to increase by Rs. 6. Suppose
cement is  decontrolled. the ACC
alone will make a profit of Rs. 160
lakhs through this process; Sahu Jain
will make a profit of Rs. 83 lakhs:
and Dalmia will make a profit of
about Rs, 40 lakhs, All the big busi-
ness will profit by this. Therefore, I
would appeal to the Government to
go into this question, and continue
the present system of control over
price and distribution of cement.

Secondly, T will talk about drought
relief and flood relief, One of the
learned leaders of this House, Shri
Ranga, once wrote in an article that
a permanent fund should be created
for flood relief and drought relief
which was a recurring one. That is
a very good idea and Government
should accept it.

Speaking about the drought relief.
my mind is turned to the various
canards, accusations and abuses made
about the drought relief that was
given to Tamil Nadu, Because some
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amount has been given for drought
relief there, one hon. Member of
this House wrote that the DMK had
been bought; an illustrious leader
came out amplifying that the DMK
was bought with public money by
Indira.

SHRI S, S. KOTHARI (Mandsaur):
That is correct,

132

SHRI SEZHIYAN: Do not rush
where the angels fear to tread.
Wherever there was a change in the
situation and there was a change in
the attitude, 1 do not know whether
it is fair to accuse that the members
have been bought, I can say this to
the Swatantra members. In 196%
there was a no-confidence motion
moved by Mr, N. C., Chatterjee
against Shastri's Government. At that
time, making his maiden speech, Mr.
Dandeker spoke on behalf of the
Swatantra Party. He did not support
the no-confidence motion; he was
with the Government in 1964, At
that time: he said:

“I think, this Government has to
be given a chance. I am equally
certain that quietly and steadily
they want to come to grips with
the problem. If they do the right
thing, we shall respond by saying.
‘Allright, get along, you are doing

»

fine’.

I do not know how many crores
were paid to them in 1964 to make
that stand and support the Gowvern-
ment, T might also say one thing, Till
this date the amount paid for drought

relief in Tamil Nadu was only Rs. 13
Crores.

SHRI S. S. KOTHARI: I am glad
that you admit that Rs. 13 crores has
been paid to Tamil Nadu Govern-
ment. Has this not affected wyour
Party's attitude?

SHRI SEZHIYAN: You are an ac-
countant. 1 will account for every
thing. Mr. C. B. Gupta, the present
Chief Minister of Uttar Pradesh. as
per newspaper reports. is reported
I)n h:lt;'t* said in Lucknow on Decem-
or H
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. .
cen bought? Rajasthan was  given

has won over 25 DMK MembersWRs. 50 crores, Can you say that the
of Parliament by making a gift of Rajasthan Government was bought

Rs. 24 crores to Tamil Nadu for
flood-relief work.”

Actually this is a gift
Gupta, not from Shrimati Indira
Gandhi, whose Government gave
only Rs. 13 erores. Out of this Rs. 13
crores, only Rs, 3 crores is grant
and the balance of Rs. 10 crores is
loan. Sir, this is a serious allegation.

SHRI PILOO MODY: You admit
Shrimati Indira Gandhi gave and not
the Government,\

SHRI SEZHIYAN: Out of this
Rs. 13 crores, the first instalment was
paid on the 19th April and the last
instalment of Rs. 2 crores was paid
on 26th September, Sir, Congress rift
came in the middle of November.
Till then no accusation was made on
the DMK Government of Tamil
Nadu that DMK members gre being
bought. Just because there was an
adjournment motion and we look a
particular line on that, all these mo-
tives are being attributed o us.
If motives arc 1o be attributed for
giving relief flood or drought, then
the Orissa Government should be in
the red rag because in the year 1968-
69 they got as much as Rs, 9 crores
50 lakhs. I do not know whether
when the amount was paid to Orissa,
the Swatantra Members from Orissa
were bought. In 1967-68 Rs, 41 crores
were paid to Bihar, Were the Bihar
members bought with that?

from Shri

I can give the cntire storv. From
1966-67 to 1969-70. Andhra Pradesh
was given about Rs. 26 crores.

Assam got about Rs. 8 crores. Bihar
was given about Rs. 64 crores.

SHRI RANGA (Srikakulam): What
is vour real complaint? Is it that vou
have not becen given more?

SHRI PILOO MODY: During thn
similar period what did vou get?

15.34 hrs, ..
[Surr M. B. Rana in the Chair]

SHRI SEZHIYAN: Woest Bengal
gnt Rs. 26 crores. Do von mean tn
say that Shri Ajoy Mukherji has

over? These are canards. These are

\ false accusations. There is a proverb

in Tamil:
“Than Thirudi pirarai namban.”

That is, a man who is accustomed 1¢
thieving will never believe anybody
clse. So. only 2 person who can
casily be bought makes such silly
accusations. 1 do not know what the
prices ol those members who raised
this question are, Whether it is a
crore or g lakh, I do not know. They
can sayv ‘'we do not agree with your
line of action here. They may say
‘We do not agree with your attitude.
But to attribute a motive that so
many members have been bought,
and even p Chief Minister makes an
accusation that a gift of Rs, 24 crores
was made to Tamil Nadu to win
over the DMK members—he  says
Rs. 24 crores whercas we received
only Rs. 13 crores and 1 will be glad
to receive the balance Rs, 11 crores
from that Chief Minister, After the
15tk of November there is a  split
here and o change in the attitude
which dragged all these things, If
there is an honest accusation, then
in the month of April when Tamil
Nadu Government received Rs, 2
crores. it should have been made
then, The Central Government, ac-
cording to the constitutional provi-
sions, is bound to help the States.

Sir, the drought condition in Tamil
Nadu was not a normal one. It was
an abnormal drought. For two conti-
naous  vears, due to the failure of
the monsoon, there was a shortfall of
Rs. 100 erores worth of foodgrains.
Who is 40 bear this? On account of
the drought and the failure of the
monsoon 18 million people were
afTected in Tamijl Nadu, 9 lakhs
acres were left barren and the short-
fall of foodgrains was 1275 lakh ton-
nes. When we have lost about Rs. 100
crores worth of foodgrains, the State
Government lost a revenue of about
R 20 crores and further. th. State
had to incur an expenditure of Rs. 18
crares hoeause the drought relief s
not fully subsidised by the Centre.
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They give only 75 per cent. And
with the Rs. 3 crores granted, all
the 25 members have been bought!
The entire DMK Government has
been bought by the Indira Gandhi
Government !

SHRI PILOO MODY: For a figure
like Rs. 3 crores, how can 25 be
bought?

SHRI S. M. BANERJEE (Kanpur):
1 can buy him for Rs. 5.

SHRI PILOO MODY: Produce it.

SHRI SEZHIYAN: Thesc accusa-
tiong will not help parliamentary
democracy.

Prof, Ranga has suggested that
permanent fund should be created to
help when there is drought in some
place, floods in sume other place, be-
causc protection is needed by way of
relief when such calamities occur.
With this end in view, the Central
Government should set up a perma-
nent financial commission to  look
into the matter and afford appro-
priate relief.

SHRI CHINTAMANI PANIGRAHI
(Bhubancswar):  We  are today
faced with a most difficult situation
in the economic sphere which de-
serves the serious attention of Gov-
ernment, If we look at the debt ser-
vicing positicn of Joans, you will be
surprised to know that it is mount-
ing every year at a speed at which
perhaps the people of India will not
b}cl,' able to bear the burden any fur-
ther,

In 1966-67. the debt{ servicing pay-
ment on foreign loans was of the
order of Rs. 333 crores, in 1968-69 it
rose to Rs, 375 crores and in 1969-70
it shot up to Rs. 412 crores. T was
going through the draft Fourth Plan
where they have estimated the total
debt  servicing anment during the
Plan period to be of the order of

. 2,080 crores, 1 venture to say
that it will actually exceed that
amount by a wide margin. Recently
the President of the World Bank had
said thalt perhaps in a  course  of
vears India will have to pav ofl all
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her export earnings by way of ser-
vicing payments, In 1966-67, debt ser-
vice formed, 21 per cent of our ex-
ports, in 1969-70 it went up to 29 per
cent. Calculating the same liability
as part of foreign aid utilisation, in
1966-67 it was 24 per cent and in
1969-70, it has gone up to 42 per cent.
I can say without fear of contradic-
tion—I hope Government will come
forward with an answer to this—
that by 1973-74, more than 80 per
cent of our export earnings will be
consumed by debt servicing pay-
ments on the foreign loans we have
incurred, If this is the position, what
do Government propose to do?
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Lxports in 1966-67 were Rs, 1,157
crores and in 1968-70 they went up
to Rs. 1406 crores. Even at the pre-
sent rate of imports and exports,
we have an adverse balance of
trade. The latest export-import
figures are: imports Rs, 1972 crores
and exports Rs. 1406 crores. If the
debt servicing payments remain at
this rate, what remains for this coun-
try lo utilise for development out of
its hard earned export earnings. This
is a most serious aspect of our econo-
mic burden and it needs immediate
consideration of the Government.
We do not know how they have ne-
gotiated with the foreign Govern-
ments and what are the decisions,
and if they have requested the
World Bank and other international
financing agencies that these pay-
ments should be staggered, I do not
know to what extent they have suc-
ceeded.,

Again. T come to the question of
the total financial drain so far as
India is concerned. I shall give the
figures from the statistics that the
Government  itself has supplied to
Members of Parliament. T have just
now stated that the debt servicing
itself comes to Rs, 450 crores a year.
But if you include the repatriation
of profits of foreign companies in
this country, the pavments towards
imported know how. and the pay-
ment on rovallies, and even the pav-
ment [or the import of erude oil, if
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you did add all these things, then
the total annual financial drain from
this country comes to Rs, 700 crores.

I then submit for your considera-
tion and the consideration of the
Government that there are foreign
private investments in this country.
I am citing only five or six foreign
private companies in the country:
one is the Imperial Chemicals: the
next is Unilever. and then there is
Metal Box. Indian Aluminium, Union
Carbide, Dunlop Rubber, Esso and
Caltex, and so on. Their rate of pro-
fit averages from 19 to 22 per cent
and for Esso and Caltex, it comes to
about nine to 12 per cent. Even take
the Oil India Co., where the Govern-
ment have equity shares and see how
it is being managed. If you do not look
into all this and il you do not check
the financial drain, I do not know
how you can make a self-reliant and
planned economy for our country,
Planning does not mean spreading the
governmental expenditure over a
period of nine vears. That is no plan-
ning. Planning must be a self-gene-
rating and self-financing process and
it must be growth-oriented, But what
is happening now? You must check
this kind of thing which is going on.

Then I want to bring to your no-
tice what one of the business execu-
tives in the United States has said
in this connection. Business Interna-
tional, a United States consulting
firm, has said:

“Few countries in the world have
maintained a record of prompt re-
mittance as companies in India des-
pite the extreme shortage of
foreign cxchange that has faced
the country during the past few
years.”

So, that is the position about remit-
tances, and even the United States
consulting firm, the Business Inter-
national, have said like this.

With one more point, I shall be
concluding. Recently there has been
a shortfall of 20 per cent so far as
consumption of fertilisers are con-
cerned. Some months ago. we request-
ed the Government that they should
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not go in for the advice of the so-
called experts, who come to this
country. Those experts say that the
consumptions of fertilisers will in-
crease to four million tonnes and
therefore you go on importing ferti-
lisers; on their advice, Rs, 200 crores
worth of fertilisers were imported yet
tha shortfall in its use is 20 per cent.
We have our own fertiliser factories.
Why should we not rationalise and
channelise our production in a manner
that we can meet the demand in our
country without importing Rs. 200
crores worth of fertilisers every
year? I request the Government,
therefore, through you, and I urge on
them to see that whenever they arc
going in for the import of foodgrains
and the import of fertilisers, they
should consider the actual demand
ol the country and then alone they
should go in for foreign markets if
necessary.

What we now find is that the Gov-
ernment are being squeezed, We have
nationalised our major commercial
banks but not the foreign banks
which are allowed to open their
branches here. How do you allow
these things? You have not nationa-
lised the foreign banks here; vou
have only nationalised the major
Indian banks; and the foreign banks
go on opening their branches. If to-
day the USA decides to withdraw &t
least Rs. 200 crores from the PL 480
deposits and give them to the foreign
banks as the deposits, than the na-
tionalised banks can never compete
and such deposits shall exceed the
total paid up capitals of all the na-
tionalised banks, Therefore, the Gov-
crnment should take this aspect also
inlo consideration, and they should
never allow any foreign bank to
open their branches and, if necessary
in the shortest possible time, the
Government should nationalise all
the foreign banks in this country,
That is my submission,

=it seTarC wrel (wTgw) e o
& ¥ w9 7T F F Fa i [ 61
U ATH T M ATHGT FTAT ATEAT
7
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[»ft sreTeriT et ¥ grFT faom Adf&w  afew 9@ 9w F

nF a1 oA Femr 45 2 fom oA ofm
AT # FE agE # A & 5
I & fav gga & izl anit 7 & s
#Y | 98« 1 A 7 W AT FT IoTAT 4T HIT
wT o7 37 ama #1 351 @i g | oot v
2 agi ¢ faum @ 7 g, afew faeedr
wora * faeet #1 fgwdt wrdy Tror e
fFar 2 | @ F T ® g0 2, 98 ST
et Wit T 2, fgwrae gaw ot feet
Wi &1 A FEAT 48 & R T ashi & Y
BTE F1E & 99 F1 §FR 1 7R § AWl
e =nfge fe agr 2t 2t § =@ aw
forra fvir & ag w1 fom o w
YT fgedt 7 g1 as | g A g fam ot e
wfyr s e Fos w9 g7 &
TowmaT fgeT & A1 1965 F A% B9
FfqarT 7 &Fa fagia #1 g &7
gATARA g1 7% IEH I a@ 2 fw
TEFR T2 F o7 a0 F grd FE AW
F A1 g9 FAl & | Afqa 7 gAr F1E
sredT AE & TrovTaT wfafaan 7 off #1€
ot sqgEqr AN B fF o we Y w
e 39 %1 SFIA AR T9 FET TEIL
sy ez @l & o8 e § &
o woHTe 4 W1 Torarer  sfafan
¥ uF faa fax ez war & qar w18 2w
fAga FT | AT 19637 AGT AV AT FH A
FT197 07 TgH T8 TTEqT HI5F FL 3 |
UT IR AE AR |

gOLl aT W AT HOAT 67 % Ha
FgaT wrgr g fom F a9 97 faag &
daq & #1& Amifuae faw #17 F71
T &, UF 94 § agI qAAqT 3 THITH
78 2 & TEw AT A WA FATE @,
37 F I Ar@l T FAST T
=17 FTNE | WTORT T ACE & aArar &
fw fom =rfemt & afers oo fromgn
7 fargar g1 ¥ ag faedT 3 E A1 qeam

from o & @ w1 5 37 g "@fAErT
HAEA AEY TTF gAfew I fAorat #1 I
FIF FANIAT 7 7727 7 f2a1 om0
g @1 AT G HY gTAT & JET | g
§ENE & WS F1 AFT FAT, OF I AGC
T FRAE F fAaz &1 AF7 gAT |
Fr 79T FEAT A7 2 R oww owvT owern
AN AT TE & aF "9 q&q #1 73 fawaE
feareg & dwar w1 ArEl W w0l
TqAT 9T F F A AT OF fHOTT qTEE
T w0 At AT 99 1 St T ar e
ZHY S F1 FE1A AR A7 T AHTT
T TN | AT & qAT H AR
FHEE A mws foiE & qfwa &4
qTETT § IF BT AT qg) fFE o oam
I #1 gfoms 7z ¢ fr 99E g
FIC AT, AT F vF A9 F1 frafy g
2T TE & 1 g9 H49 | W1 {497 AT F FEAT
AT g Ag 7E fF A T v A
7AT &, T wowTe gAfem favg agf dar
Jredt fF S AT F1 &7 § A1 ¥ 8
GSTE AT A {1 NG AT TAT A HT
#F & @1 3 & f g AT AU T g
ST AT W F 9T # AT 98 9
Fgr 41 AR wa f5r g o e E
A T -FCECF fAT WA weam
FTE WX TEAT AGT &1 "Awar 5 o
wimr & ga49 7 amn frafaat oo
v &= # from F o o a<e
F w9z 1 waq W1 A< frarfaay &
3T @1 fzar @r, ST FT T AT AT
s, & wer g & w7 e geamon @
w 7 Aqe W g oW A fay
o AT Y TW & wawE qE af, HfET
o faw @ & wear v T A @
aar Fr 99y & Franfaat #1 OF Sy
ITT HIT TT T A TW THET F1 T
F1F AT 9
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AT A afErdY ave W Wi SeT 51
& g4 T FgAT ARAT § 1 7g fawelr AT
frm & wafug @ir & 1 & ST
feeed! wamafas sgawar wYT feeslt #Y
g & A 49 7 1 w7 qu w7 gmfa
&Y &1 gFar | FfET A waEar § 22
aqi arg T W Y T R &
I 9% T AE FUAST F AH FT T 0
2, wg s wfeew 3, me fafarew
giferzsr & 91 gOTT WeET @UsT W
ATEAT WHT q Al I gE ¢ ogfaw
Zifeqes 7T AW FIAFL @I 99T
iz grftwes far o mwan 2, fafamew
F1 AH 92 FL 973 T€L WAE 7 TH
marz fafars giferes fFar smo@wen
&\ T T 7T AT F AT TG A TFA
&1 & feit 7w for # 4R & Sifam
afFr 37 #1 Fizw fF ag I qIndraT
FT F6F 22 Al & a1 TAT HF =
g T I AT freAt FATa § g |
SHRI** P. P. ESTHOSE (Muvat-
tupuzlia): Mr. Chairman, Sir, I am
going to speak in Malayalam. Bank
Nationlisation was done about
four months back. The biggest
amount asked for in the supplemen-
tary demands for grants before us is
for repayment of the investments
made by the Directors of the banks
which have been nationalised. A sum
of Rs, 14.25 crores has been demand-
ed, What is the reason for paying
back Rs. 14.25 crores to the share-
holders of these bank? These share-
holders during the last so many
vears have received by way of divi-
dend more than 400 per cent to 500
. per cent of their investment. That
being so, it i not correct to pay
them Rs. 1425 crores as compensa-
tion. This amount has been collect-
ed from ¢ommon man as tax. Instead
of asking for Rs. 14.25 crores for

payment of compensation. T would
have appreciated if the Finance Mi-
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nister had come forward with an
amendment to the Banking Act,
saying either that no compensation
will be paid or 10 or 15 per cent as
provided under the Constitution will
be given, Bank nationalisation is re-
garded as a symbol of the much
talked about socialism in the coun-
try. It has been proclaimed many
times that as a result of bank na-
tionalisation the poor agriculturists,
small industrialists and lower and
middle class people will benefits.
But so far nothing has been done to
extend these benefits to them. Tt is
said that a dispute is pending in the
Court and till that is settled nothing
can be done. When will that dispute
end? Will it end only after the starv-
ing agriculturists and small indus-
trialists die? T do not know.

A major part of the country's earn-
ing is in the coffers of foreign banks.
The Government which talks about
socialism is not courageous enough
ceven to touch these foreign banks.

In the industrial field, the Govern-
ment is following the same policy
as has been followed during the last
22 years, Many areas in our country
are very much backward in the mat-
ter of industrialisation. Kerala. the
State which T represent, is very
backward in this respect. During the
last so many vears a number of state-
ments have been made by Central
Ministers that they will do this and
do that. Shri A. M, Thomas, who is
at present our High Commissioner
in Australia. in his speech said when
he was Minister in charge of Defence
Production—in 1960—that after test-
ing the soil a ship building vard will
be constructed at Cochin. if the
Congress was voted to power. It is
now ten vears. The testing is still
going on, but the Congress rule has
ended in that State, Similarly, it
was agreed to start the precision
Tnstruments factory in Palghat. But
that has been shifted from there to
some other place. Tn my constituency.
Neriamangnlam, land was acquired
at a cost of Rs. 875 lakhs from one
Mr. George Thomas for the Phyto-
chemical factory. But the factory has

 e*The original specch was delivered in Malayalam.
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been shifted to some other place re-
sulting in a loss of Rs. 8.75 lakhs to
the State Government. Like this, I
can cite many examples to show that
in the last twenty years nothing has
been done to help the backward
areas of our country. I would like
the Hon. Minister to tell us whether
the Government has any scheme at
least now to help the backward
States.

In September last there was a
strike by Government employees. A
large number of employees retrench-
ed as g result of the strike belongs
to Kerala. With a view to taking re-
venge on the employees who partici-
pated in this strike, a postal depart-
mental Superintendent of Ernakulam
has issued orders that medical leave
will be granted only if the applica-
tions are supported by medical certi-
ficates from doctors approved by him,
This sort of punishment is still con-
tinuing even after the statement
made in Parliament by the Home
Minister.

There are many States in our coun-
try which are backward in the mat-
ter of water supply and electrifica-
tion. The Minister for Irrigation and
Power, Dr. K. L. Rac has admitted
it many a time. This amount of
Rs. 1425 crores which is asked for
as compensation to be paid to share-
holders of nationalised banks can be
utilised for electrifying at least 100
villages and also for taking up 10
irrigation schemes. I would like to
know whether the Minister will come
forward with such a proposal.

The Cochin Municipal Corporation
is the most important one in our
State, Thousands of Central Govern-
ment employees stay there. Cochin is
a very big town, During the last
three or four years, we, Members of
Parliament from Xerala, and the
Government employees settled in
Cochin, have been demanding the
upgrading of this town. Whereas
even smaller towns have been up-
graded, no action has been taken to
upgrade Cochin.

The Government talks a lot about
gocialism, But the Government is not
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dging anything to help the backward
States, On the other hand, the Gov
errment is extending more and more
help to those States which are al.
ready advanced industrially, I hope
the Hon. Minister will make a state-
ment here and now that backward
States will be given preference in
the matter of help from the Centre,

SHRIMATI TILA PALCHOUDHURI
(Krishnagar): Mr. Chairman, I want
to speak on Demand No, 88 re-
lating to the Ministry of Tourism
and Civil Aviation. T am very happy
to see that the traffic promotion
schem_e is going to go through. The
I{uw_a.lt Airlines have been making a
considerable amount of profit from
passengers who travel by it because
they undercut fares, I am very glad
that Air-India is going to have
Rs. '?,Dﬂp round-trip tickets. This will
surely increase our travel and will

give some money to the coffers of
Government,

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Because vou are

subservient to the A ican- -
lod TATA merican-control

16 hrs,

SHRIMATI ILA PALCHOUDHURI:
Not at all. ’

It is a very good thing. We do
f not
want the Kuwait Airkines to make a

profit out of India. Perh '
prof aps you want
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Sir, we were very concerned to
hcalj that some of the routes in India,
for instance. from Calcutta to Cooch-
Eeha:r and Port Blair, were going to
be given to private carriers, Hearing
this some of our pilots have threaten-
ed to go on strike. T would like to
ha_ve a clarification from the hon.
Minister in this respect as to whe-
ther this is going to be done, Why *
should we suddenly give over these
routes to private carriers? 1 hope
this will not be done. The hon. Mi.
nister for Tourism and Civil Aviation
1s not present, but T hope he will
assure us in the House

Then, there is one small noint that
T would like to bring to the notice of
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the hon, Minister of Tourism and
Civil Aviation. But he is not here. |
There is the Bagdogra airport. The
airport is under the military autho-
rities, But the civil aviation build-
ings are under the civil Aviation Mi-
nistry. There is much to be desired
in looking after those buildings, If
you are going to promote tourism,
Bagdogra is a place where tourists
very often come and you have to
look after it well, If vou are going
to sponsor Indian tea you have to see
that good tea is available there. The
first big hoarding that you see there
says, “Drink Darjeeling Tea" but the
tea that you get at Bagdogra airport
is undrinkable! How can vou pro-
mote tourism and Indian tea and
project India to the world if you are
going to serve undrinkable Darjee-
ling tea at the Bagdogra airport
which takes you to Darjeeling, and
the aiwrport buildings make wyou feel
miSerable?

These are the two points which I
would like the hon. Minister of
Tourism and Civil Aviation to clarify
to us, firstly, that the routes from
Calcutta to Cooch-Bihar and Port
Blair will not be given to private
carriers and that the Bagdogra air-
port will be looked after a Jittle bet-
ter because it does promote tourism.

st THo Qo WA (TAT) : AWl A1,
TARTAT AT HATTH WA A1 A% & ATHA §
A A Fg g fr 391 § TEEmE™
F ¥, IE A qGA AT WA
&\ o A1 mor fawm | oY wiw 2, 9g #m
14 Forz 7Y & ff7 <1 o fawmm 2
39§ dfF & fAm ow g faam wrn
T 8, vF gEOr  sEeAfamEer @
T & fa: foo a it s AT 70 g7
Fr Arr § 1 F &F7 F TLEFT T WG
FTATE | IAF ATY qTY g7 A FT W,
fore@ f eimr gerfea @1  fx arsame
# v A fom ® ag qgem w=w ¥
IAAY AFT AT ¥ W FWA A1 @
FaY A A A geaia g a0 & SR
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At #5 qdrar faqar ifgg 1 RS
w7 § 379 W ¥ fagar Sifge | A&
At AR ZEA QBA § A &%l F1 Usfiawon
FHT, T99T 99T HIT FATIT @F g1 @I & |
mF sefewiz W o®A T & IR
W{ET F T & FTHAT 7 I AW FT IR
T FIH 2 AT FEA § F @ae
AT KfeA w=Ter g & arg d w7
gars F®<rE1 AW wifs @A A @A &
ITH T AW AT TG TG AT & |
g AEN WHAT &1 g7 €99 ¢ {6 gHTSETE
T fowmr 7 A woAT F7w A § agrd
Arf 7 w01 & qed § T {W AT T |

[Mr, DEPUTY-SPEAKER in the chair]

W § A1 AW a9 g gEgEd & quAr
AEAT g | A AT AT ag 2 fE A A s A
70 g7 & fan sfassm, gy =19 =i+
o g Fieg GAT ¥ IHA AV AT AOTET
faga gt w9 ag wfa, wfafoer afea,
#oaq afad g0 fF74T aTearz A g
ar Zr g7 gAN | AfET 7R oA Adt @
% 3 & £19 AW | A aqTA Tar g
w9 faanr & &% 907 77 aws fam aq 3 )
UF ATE A BH %¢ T8 7 4 g0 qATAag
T a7 AT & 1 FA TN AT TAGE
femn war A1 34 777 & w1 gAT A AT
arrdy faama & gai ot gaw A 7 7ar
Jrfam | 7w AzA & FRwT A1 forAvaA FrAY
7t & 2z g fx afeas A7 7 A1 garv
wfa sl AT Az M G ATE A IR P,
8 STEo HYo UFo, WTEo To MHo 7 FEA
afaq ara 91 qfaw afaq a3 | 7 fafaer
TE=A § | w7 Za IAF0 afsvw AT
% faz@a A1 ga1 IAST F1F FTAFL
T Ted & 1 wafa i ot A e fer
T & FAT I AW A1 AT T AFY
f& 791 0 wAWE & ¥F qEl #7 7
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FH1 T IR AHTA & 7 T AL AT 2H
qeT § 9ge WT UF AWAT qE€d A w20
qr fF g &n ¥ o7 fafewr o & ae
wifs vaq & fav &1 o2 A, aE 9
e #1 67 AfF9 79 gW gumaErE #21
THAT FRF AT 7R E AL A gHwAT § A2
FY @ 72 Zni & vx vEETfRE {9
g faamr g 71 sy o afaw a=
Tifze | Iu% fav ox == fear oF-
aifew wfgw gefr Tfew 1 5@ a9 @
ERT & a9 aF W qoA A1 AGL g |
TTEr A. 3T ¥, gAY IAn § M7
# aga ar aW 8 7 & foawr wwa
2 & vt AR o g & w1 S
@t #@E mAT W T FI9 UF 9=l
F20 grm A f67 gwowm ot T A
& 1" AT EATT 17 AWTE W TR HI
THI F F9% 37 oF faum § wH{ a1
FEA FTW AL A /FAT £ | HIART K
FEE T AR AT AT G | HIAET & AL
T I A1 A1 o fafr F1 FE T7F
T Mo THo | fur ) ga A g s 2w
arfas L= ST A3 & AL A fom age
Fedt § 5 ud uwmmfws afaw &g
STH | WX g 6T GF A[ | g Arfed
1 fw 3z, T, v W dfFT W
& wfaes ¢-08 am 78 g@ aTrfar Fifs
ZaTY. aTReETE & gfd 99 @ w@y, 9Ee-
Wfg 7@ &, 77 fomEr guTEET A
T&F & | W ¥ &wr vE & fer sw
giaw 1 AW T F1E F@er TEOEI
gafaq & =mEar g fr sfadz & w1 d<
8T | % fawmr & g oF oF, 1 QA
Tq #W &1 & S awfeew & oo
wfaze &, fomar Amfeow  ww e
IR | OF S AT FEAS afaw
AT Afgd | A A g oY F@T & WIT
# & gum way 71 fagY o fowdt &, €1 =12
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grafagt &Y 7 Zar g o f& afwF a0
ST AR & (wrereT)
Al & 4rgar § 6 OF owi ®y S g
HIAT FH SAMT AEY | AT THIGAL
T AT ATET § | g7 % S7ar $1 Jifes
AW T qY g, FAE w7 A A Qg
ST & FHT w2, 47 & i o ) wifes
AW, WA, T, BT N g, e 4%
AT IAH WE@T E HIT 75 TF T FA A
AL | 75TF FW FA IGEA, AW
qAT ARE £ | AfHA AT G IAHT qHGT
F@ & A1 4 Tigan g 35w 58 wrow
g 9Tfee | /€ Wi & s gw wm
mamifeew WU W ww @
& a1 AR FY g faet awAr 1 F gEw
fae ox gam war § W1 f& @
FTHAE & | WTH FATLAT | At q&rdr
A I B ) W 77 0w 2§ ¥
fax wEEEred Sifqofaer & W9
qforgr & o ST @, Wl Afe
7z faem avnfd  femva & aga ween
THAI R WA A 0% uE faem gw
s A& o Afq w1 qgt F &t €1 qar
Afaw F A1 it #15 wradt w17 797 F
fan dare & %1 F19 ¥ gwd E—aW
f& dwarfed & grem & wa @i A
T AEY 3 &, IAH! w19 37 & | I A
H WU FTT AT AATE Al CHATCHS
AT &1 T W mfger sifgmr sa
ATIF IAT AHA § TH AR A 75 F 7A@
WI? 77 & ATHL IF FIH &1 A FTAFTE

Y ag § 9t & faq o wmE w0
FIH | 09 A F T F AL T ARG
ﬁ'fﬁﬁmﬁgw&aﬁé‘ﬁu—mﬁi‘;
freat et e § a7 4 & fg
T AT | F qa® fog aEr arem dfew
H S & fau sz § 1 gwr A
q o w48 U Fw 2 foms faw @i
o A1fge A fF oF arfa § = F@
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¥ R fr @dwd &1 qrdw & g A
foead & , fadh gz § €Y 15 a9 WA
# afeT 373 2d # fao A1 Y s ofr Y
T E | GF AFHI H 724 & faT 7 wmewy
forzn ot Ty wEET T AT A7 F@A A
fao &ame & & wra gfaen & av =
TCITE§ ! B HETHT T T wATeRT HAT
@& | 30 AT A § 97 79 98 ATeArE
I & fou fAR § a0 AR AT %
& fr ot Y weTw S fewrdie A1,
0 9 FOAIA A g1 wg  =fAfadfade
# g1 a1 g ofara 7 g1 99 €139 A8t
AT 1970 aF, A8 AU AT
aff @3 F oo 9T 3 ? ;T W W
€ & UF W WA g & v dard

ZAT EW A wy 9w & fF gw Al
I gfawd & | & 7 99w KA1
T fafepat faelt &, afer ol a% wfe
UTT FT 197 3% A & a0 @ gE
w5 Togl # gor W @ AfFw 3w TsEl
F ot et ax @ gar 2 oW fan &
wgm & w0 | o qfw w1 owfas
q 9, &fFT F9  F0 379 WETEA
&t Nfww & 7gr F13 F9w@T FE@M
farx wsw wrr wow g § @, @@T
AT FIFEAAL | K AT qg HOUFCAT
§fF wx v wdft foomr & awoER
T AXF ATAT AR € A1 A9 TwE f§U
&A aATEd | #0799 3@ # fAw dwm
£7 W o &R A @A awa £ Al
WAA® TH g F A= AT TE AE-
A= & U = fFae 9T gy 9 @
77 a1 §1 48 MR 301 fF I% 3@
& fomr wmam 7 qfew & @ ammmEr
qTavaF ¢ a7 I &1 fAe, JEET §1
T forafr ?
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IH @ & al 97 39 WY 7 I5H
- wifgn | T F7 A ULEwOT w9 F
fomr & 98 & a1t & & 777 A%ar § fv AW
N EEAT S A AL T TR T
F4H T2 A ITH A FEATHT AFATE
TEY AT AW wad s w8 =TI A &
1% g Ted FB LN TT IAT A@ FAK
gt afer #1 UEEEr iW & aig
TATAATT § W= AT 9o 8 78 937
g AR fm fafa fgnea g adi @
| ag feafa 7 @ fag & sgm
f& T @ F I F g8 7B IA90 |

**SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy Spea-
ker, Sir, I rise to speak on two
or three points only. Primarily, 1
want to speak on Demand No. 110.
Though the total requirement of
money payable to the erstwhile bank-
ing companies is of the order of 28
crores, the expenditure during the
current year is estimated to be round-
about 14 crores. That is all right. All
of us here have supported the bank
nationalisation, That day the prestige
of the Government went up very
high like that of America when she
sent up Apollo 12 to the moon. But
it will go down as fast as the descent
of Apollo 12 to earth if the Govern-
ment backs out and does not take any
follow-up action and it will not be
a good augury for the Government
or the country., When we on this
side supported the Government on
this measure, it was not because we
felt that the difficulties being faced
by the people for the last 22 vears
would be solved with this one mea-
sure instantaneously but it was be-
cause there seemed to be a change
in approach for the better and also
we wanted a stable Government at
the Centre. The Government should
show the same courage and firmness
in taking the follow-up actions as it
showed at the time of nationalisation
of banks and it should not hesitate
in the matter: otherwise the changing
circumstances and difficult situations

**The original speech was delivered in Telgu,
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through which we are passing, would
overwhelm the Government. This is
a testing time when even the most
courageous might have cold feet. If
vou are complacent, time will swallow
up everything including your pres-
tige and reputation. Ag I have stated
earlier we had given our support ic
the Government for this measure be-
cause we were convinced that this
measure is a step in the right diree-
tion for ameliorating the conditions
of the people and ensuring prosperity
for them, This we did in spite of
our experience of the Congress rule
for the last 22 vears, If the Govern-
ment are complacent because of the
feeling that there are peouple on this
side of the House to support them,
then they would be in trouble. It will
be a sad day for the country too.
The people are living in harrowing
conditions. About 60% of them have
no roof over their heads. This is
equally true of villages, towns and
cities, Especially in the cities with
a population of more than one lakh,
the conditions are deplorable for want
of houses and drinking water and
sanitary facilities, A great drawback
of city life is lack of proper modern
sanitation, Except, perhaps in a few
major cities there is no underground
sewage system. Visakhapatnam, Ra-
jahmundri, Vijayawada and such
other expanding cities have no under-
ground sewage systems. The primary
needs of the people are two sguare
meals a day, potable water to quench
their thirst and a habitable house
with sanitation and other amenities.
Give them these as quickly as you
can and then discontent, resentment
and tendency to lawlessness will
automatically decrease.

A huge amount of money is coming
under the control of Government con-
sequent on Bank Nationalisation, I
hope that the Government would for-
mulate proper schemes for better uti-
lisation of these funds for the com-
mon man and have them implement-
ed through the banks or State Gowv-
ernments. T have not despaired, nor
am I an alarmist. T am aware that this
question is now before the Supreme
Court. Yet I feel that there is no bar
to Government going ahead with the
fn{*q-nula_atinn of plans for the proper
utilisation of these funds, pending
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decision of the Supreme Court, There
is no time to waste and the Govern-
ment should draw up the schemes
within a month at the latest. The
schemes should include measures to
provide work for the uvnemployed,
enough food. drinking water and
houses fobr the common man., Then
only the people’s lot would impgrove
and we in this august House would
also be happy, =

I would like to reiterate that we
had supported the Government on
this measure because we felt that this
would go in the direction that kenefits
the 52 crores of our people and not
because of our personal liking for
particular Ministers or for the Go-
vernment, The Government should
cash in on the enthusiasm generated
by this measure. We aré prepared to
support all the mcasures that the
Government would bring forward to
do away with economic and social
inequalities. The country weuld also
then stand firmlyv behind the Govern-
ment. But if the Government is com-
placent or lax, the popular enthu-
siasm and support would wanish. Tt
is rather easy tn earn a good namc
but it is difficult to keep it, T would
therefore, like that vou shculd pav
serious attention to this matter,

More than 60 per cent of the people
living in villages do not have drink-
ing water; thev have to trek two or
three miles for a pitcher of water,
What to talk of drinking water, some
villages do not have anyv well at all.
We have so many rivers in our coun-
trv and this problem of providing
drinking water could be solved bv
linking up all these rivers through
cross-country pipeline svstems. For
taking the water to higher levels,
booster pumps could be installed. Tt
is a matter of shame for the Govern-
ment as well as for all of us that in
this countrv where the Ganga, Yamu-
na, Narmada, Godavari Krishna and
Kaveri flow. people should suffer for
want of drinking water. This is a
verv important question and Govern-
ment should pav more and urgent
attention to it.

Durinet mv 45 years of public life
T have had manv experiences of the
feelings of the peonle and the inten-
sity of these problems The people
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and Parliament are zlways prepared
to support Government on measures
which would usher in economic and
social equality and justice, The Go-
vernment should have the tenacity of
purpose to achieve these ends. T would
like to sound a note of caution once
czain to the Government: Do not be
complacent and do not neglect be-
cause there is support. The aspira-
tions of the common man are slow-
ing like the cascade down a mountain
and would sweep us all off cur feet
if we are not able to understand
their speed or volume.

i1 you are bound down by rules
and regulations, peopie will not wait.
What they want is action. If vou pet
enmeshed in the quagmire of bureau-
cratic rules and regulaticns, then like
our great late Prime Minister who
ruled for 17 vears but was not allow-
ed to achieve much by keing caught
in the net of rules, you would also
fail miserably. You should change
the rules, regulations and procedures
to suit the times and the conditions,
The aim of the Government should
be the prosperity of the countrv and
not of the perpetuation of some people
in power and if vou work selflessly,
with honesty and integritv, then Go-
vernment would improve and the
countrv would also progress, Other-
wise, Nemisis will—I shall not finish
the sentence, Sir.

oft S wRy (e © Al
fexfew arow & a1 AW &, wAF A %W
femizsr # a1 & & g fo=re wmod arad
TEAT AEATE |

TaE EA A fewiz =T 67 FY W<
9 wEwm w1 e feemT wwET OB
fom & o wfamw oo eqmarad i
e o7 form & 7 o e
S € a7 FRE T £, A 9@ 97 qH
BT 2 ) e T A o Ay €
TR FIGET TE ISAT AT § | I AR
TR a1 Frauorer FroY? ¥ 3 § Y 7w
TS T g & a1 3 & WA q8) g
¥ e g wtvm qwte feroem o
IR gy Fig & 1 g wfawm # 3
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=T gar, 39 fone ot afew 39 fogd
#1 9 avg Ay T o ) 5w T
& for 5 TR FT ATHAT GHIT AT |
frmreer w2 F 13 F ot g T A A
TG FEI 41 IAF FIT 7AW To frar wa
Ay gy 5ot & warfas wow T /v <
F1 fam zaer AT 72 g fm gAT ATy
FEATH GEA W FOw ArEar g ¥ amex
ferzw feagaa M § @& W= W=
T T A ATHAT &, a7 WY 7 97 OO0
ATGST FTY FT I & T /A FT ZHTT
TATHT T F 3T 14T & | IA T A A
TATEY g€ @ a7 AATT AL Y AT qHAT E |
S AW AT §, 3 W o FAET S, ITN
THTAT AEN AT AFT 2 | ZHT AT &7 TFALT
dt 7f faady ¢ Aiv A & wf @w
frmm & afergw a1 9@ aFY & 7N &t
77 2 | wrEer § faad et faoer &
fz=r #1 ar wraar og=r & FEA faeAr

A1 A Yo fwar & Afwa gwd gai 9%

DIUE HEWE | WrERr i & @
art & ag gwT agt § wrar @, "Aqw
&1 qt feamae & smar 0 # amar g
f& g7 wmaa #t W7 fregae & AT R
ST 9Tfev | At gAY aTa w1 o gAT
WY W gHT gl &T W d A gAr
A 9 g9 w7 fragae wym deen §
AT ag ao f& guro 99 9 & F9v
AT g% & 1 .

feniz AT g8 faf=Y ww zfoom
FaRF g 1ag zhow T feaawie &
a‘iﬁfr:m?ﬁal sy s w1 @
% & fao wgd & weT m@wt T E
T Tt fafeen and & 1 S R
wraaT TE AT & 1 Zfeew w1 wr wreEy
T 3T  AY TETEY gL AT W17 A
&, 99 ATHI ¥ WIT eq ¥ ART 4Te}
& gy For & off AT A7 § 1 q@TY zATHY
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[ sw W awf) I T aFAT § A T g 3% 3 @ &

H G A FHIX AW F AN AT I A€ A T AT ABS 3 TG A F aHAT § |

¥ AR £ | A0 97 ATHT. AR ATIIH A
@ AT, USEl A% § AT F7 4%, "eer
TE4 F1 987 WE &1, AT HSA g1, IARI
afaur 21, 57 F17 ATTRT e 7 e
fewraw wgw # wifars AW HiS 9@
Hrer STEY & 1 gae AN He WIIHT §ATT
# omaz #Y 81 faer 1w gue fedew-
#z fear @, 39 97 997 w9 fRwr 9T
A1 97 0F TG ToBT (CZ HeT a7 AFATE
W7 FERT AT I 4 &7 T fadeir o Twe
# fom ST w%d & | ATERT & QT AT A
fear== #1 F@ar a9 97 difae G
e &1 Wt fedwaRe 21 1 |19 &1 Arg
SATAT, qIAHIE, FE, FATAL F AT FATH
g w0 " o fafe we fhaw
FT eqT AT =0fEw |
ﬁﬁ'wmﬁﬁﬂﬂ“ ®FARUA &
T 4TI AT A FIAT AGATE | T
qUTF ATET T U & | ATER 9 A AN AT
A WA A | AT THE] FA1L ATHLREA 3,
@ o 7, W0 FrE oATT T &1 AfeA
# awwar § f& a7 IO §OUA 7
T E TET 2 ' A e 5 e
FrUETZ ? 0 R S AR drarwa g
2, 9z 9 79 w=ar g | Afew aw 3
1951 W17 1952 & #faw #1919 fAsren
ATTETE, 1969 7 fAsreT o1 @1 & ®X
IAET FEArE &1 g owwe e
wfafage FARwT &1 foedt 7w
FTTAA T AT AT FATET T=ST FAT |
T T qAMGAT AHH A1 | TW F F49 W
qATEG §1 E1 ¢ | A6 A1 AT § Ag
T &1 AEL B, AAITH AT 0T G
AT F1 99 AW q TEH W qEg
wranfeedi 7zt T A o § afea
fa7 oft azi 7 Ot g At & @ faoe

fer gwre &7 Afqwr agr @ & @
T3 39 F1 7oA 27 Afqurdi #1 o
EFT, WS AT A & 1§ a7 SEEt
femr o &fFa a2 wwr far 9o fo
T wgfemd st 91 fad 7 5 Fooom F
Hea AT &R @ &1 AT |

R 1T F FA AT TR & A H
FEAT ATZAT § | AT FT AW AFAT A
@ 2 AfFA wgaw off aga o a3
FUE, 41 w7 A oA & 99 ;"
WRE | I OE AR B B AW I qE-
FE & R FF I3 724 & FIE GAATE T
FIHTE | S99 T HT 4T A1 | TAEATE A
9 &Y &9 < fauT ATaT 8, @6 Y aAengi
= gFFX faramr g dfe geeEi A
qFarE Feal &1, 39 A A 72 feaw swan
2 | TIETL 1 OF 27 HFIL AT AT A06EQ
e faedt o $a F7 ST OF AT AT I
| 41 1T 919 41 909 9 & "2 &l
ST ArfEe | oF wafy oy gF FF
faad dwaT &1 9T 79 9« 28 gy €
at TOF "IEEr F1 w1 g Ay oA
arfze 78 faa qrar 2 1 foan #9 s
g Sar & I & surer &= e
S F FT TIAT STAr & HI JaAr &
IEHET qLWTEr @A JEr &
g WY IS AR K g qE W A&
o STraT &1 steet /1< aeat Ay fue

**SHRI MANGALATHUMADAM
(Mavelikara): Mr, Deputy Spea-
ker, Sir, after 22 years of Indepen-
dence, it was only a few days back
that we were able to pass the Mono-
polies Bill. Even though we have
passed that Bill, it is very strange
that Government are hobnobbing with
big business and monopolists. I am
reminded of what Mahatama Gandhi
had said when he was on a tour of
the present Kerala State. He had said

**The original speech was delivered in Malayalam,
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that if Britishers were sent away
from here, the problems of unem-
ployment and food faced by the en-
tire people of India—not omly of
Kerala—could be solved. But what is
the picture that we see in India today
after the departure of the Britishers?

There was a Hazari Report. Even
after that report was submitted to
the Central Government, twenty-
seven industrial licences were given
to Birla. This is how the Central
Government have implemented the
Hazari Report. This alone casts doubts
in the minds of the people about the
bona fides of this Government.,

Today, we all know that the Go-
vernment are following a topsy-turvy
policy in regard te industrialisation.
We see that States which are
heavily industrialised already, are
being given licences io open more
and more industries and the States
which are starving for industries are
denied any help in this regard, Let
us take, for example, Kerala itself.
A Precision Instruments Factory at
Palghat and a Shipyard at Cochin
were promised by the Central Go-
vernment to Kerala in most unam-
bigous language. Towards the end of
1966 all the political parties in the
State joined together and demons-
trated against the delay in setting
up the shipyard in front of the AICC
session in progress at Ernakulam.
The then Congress President Shri
Kamraj reacted towards this demons-
tration with his characteristic answer
“PARKALAM". Now it is a fact that
the Shipyard is not there. What in-
trigues me most is that there is now
a proposal to start an explosives fac-
tory. Is it in lieu of the Shipyvard?
This is a matter which causes con-
siderable anxiety to us. Has this pro-
posal to start an explosives factory
been mooted just to sabotage the
opening of the Shipyard-- T kave my
own doubts in this regard.

Sir., Kerala carns a lot of foreign
cxchange for the entire countrv.
Kerala has almost monopolised the
production of rubber, Still, there is
not even a single rubber factory to
process the rubber grown there. Two
of the Kerala Ministers came here
and requested the Firance Minister
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and informed him that if Rs. 100
crores could be spent, Kerala could
develop its fishing industry, If this
is allowed and if the Cochin Shipyard
is started, a large number of youngs-
ters—those who have passed schucl-
final examinations. ITI examinations
and engineering examinations—who
are now roaming about the streets of
Keralg without jobs, could be ab-
sorbed in this industry. On so many
occasions, Kerala Ministers and the
people of Kerala have represented
to the Central Government to do at-
least this much for the State of
Kerala. But nothing has been done.
Instead, a proposal is being mooted
to start an explosives factory just tn
sabotage the opening of the second
Shipyard in Cochin. This is highly
reprehensible. Sir, with these words.
I conclude my speech,

st T ey (Ogee) o fegey
a7 #gra, & fewiz amav 14, 58,
67, 88, 110, 112 W¥ 124 & 7

ﬁsrfrﬁﬁfm?mmmmg;

# 39 gIIE T AW IW AT A e
fr=rat =T g, 1 W w9 3w Ay may
Ut HEfAga FY & B, f97 % a7 §
ot 99 9= THT H1 A TFETE oA
T W SqTTE &1 ToErT far 2 mrs
A% F F FHATA FY aA T4 77 2, Afww
AT § @ TAT HEH 7 § 5 gfomon
* 96 AT TAT AR F A qw A
ATFE & WL IF F 55 FUT AR 1 a7
T FG FATRAT Ft AT E G2 ) AT
Tz ¢ s ofim 2 & difgoee
I A, W AR WT-F qfer i
wfeza & a1 g1 AT &, it g &7 wwge
7 FifaAad a9 F-Ifeew W, 9re
T % oAg &1 oaR I fens
uTio #To o WERTT F, W1 GaaT
fFa, 98 1 W 3% A AL fEy
T 7 g ST 9T TETHT §T  omw
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[sit Toreie feg)
TAT @9 AT | A FIE FT AW 7Y FrI0FE
afewrdy 1, I 0F GHAT FL WL IR
AEEE A frmn o, mg A omw A
EE G

TH I F FTE ATAI-AHINRTL q7 A6
g w1 &S At WY Er fefy w3, 41
I T TARH FE & A0 offm W
BT AT 9T g, FIF A wew BEe
#few gw T & f5 T & qfewd
greuez qrdY & fifrr7nmee a9 & vafz 5
frrqrwm ydmE At fFm T & ) 9
7 fad stfewrdy #1 @Y 2, afew zfrarm
HI17 I FY W @Y & ww AT g
T, @ grier g a1 Am FiE
#1715 7A faey FHroT F1 FFRT AT JoO-
A9 T FAA ALY F0 ) uF W [
faew faat adm #1127 n7 frz @ far
2 fa msivm #1& % w1 #71 wrifen 971 a4z
grdtie W AT E E ) @ 7w &
ara 8T wrear g & snfe< ghomn &
arq ag WYqer AT F AT GNF A HAT
Gy AT A oAz 2 AW
AT 9 W 97 Wt O s
® foR =t sz oAl faw
@ o & 1 ¥ sEfay fF oaw
femma ara & awree &, dfpmfew & ew
EW 1 AT AHHS § 6 W Tawe A1
YT G FEAT qRA & 7 Afew gw oow
a7 AT OF g% gAT I3 ¢ 1 9T fav oy
TIT A & | AT & 5L AEE nfava
TN, T AR ATHRS AA7E 7747 "

oq ZATY A9 Te/ &1 I & | wifar
FHAM G AT E | ZHT AN A AT
fFaT £ | AT SEE A W afeEna
7 an % fewwa &9 £ 1 IR ad
wwifqat & | 9ot i mTATEr F g
agr & WO F WO @ agmr 97 | gw
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Tz & I WA 9% A wAR E, w oA
qAST g &1 frem faar @m0 AR
I FAIC WIEGHT ﬂﬁoﬂﬁ‘a({oﬁ:
A% fqe | ST A arfF=a & a9 TErsgi
# gfamm #v d2faaT weer F7T 9%
W AL AET ¥ FAI I ARAA
F1 @t F fau faefar W,
WEIT IF ST qwE a% fae
T OZ ) TF AN & A W A%
SATEAT T AF A w1 A fw gAwd A
T FT T T@AT T2AT 2 |

qq= Az 2 fF waem A ow e
&, WIE T T OF A AT GHAT L, TEA

I F1 zeetiz e s 7 owifEe ow
Faqiwzad s ! o A0S &1 TeeE

TATAT ST TET 2, St fR A s sar
Fifen ) 7z Gz FraaA 2§ uE A
TE T ar g A g fF oo Aw w
F zq "r 77 93 faw A Haz 2vad,
famr 7 swafirz, soaw, féTzz, mAw
o FEA gaeve qizar & e
FIZATT AT WTT AATA TR W TH T
7 o7 aONAATRT W GAAT K, A2 FH
wo7 21 Afam afv: § 7, @ . owoe
frvd & suv-r Fraw s 2

THTE, FA, FEIA,  HEATE
fawr Y Avrg § AW Afaw, Svdne
&t gl 7 faaenr s snfem o s
T FHIOE ZHTIT F12 foodeTT =97AT 471 7
a7 39 3 AT ZATT GTH ATeAFTT 4 7 39
# afrz o & fean 9T o R
sfevrdY 1 oF dfaqTie w69 &1 Gaer
FTAT &, A1 IH F1 TEATHE 01 g7 faar
arar g ?

T g, oft ey, § gfaas 9=
FT a7 #21 | AfFA #W I A KT A
A 7 Zw AT 9mRA A fE v woa A
fore qu @Y, w= @, gewd @ =t



161 D.SG.(Gen), AGRAHAYANA 29, 1891 (SAKA) DS, Gen), 162

1969-70

TZ ATETT T F1E FHOA FAA O,
i v & Fets w2 7

WR qF AUERT FT aTerw 2, I A
60 TTHE qTgeve frreite & =T
FT A TATFTGATT 71 2 fagraorr 2, 39
65 TTHE qryAve  faedr-edfEr &0
e § @1 Z3zw faza, afw A
T FFeel TR A G g, A A A
80 Tz FT Mifeyq oE  oETERTA
feft 21 avdmz & 12,500 @RA
g fa® 2500 cATeR TATA-RAET At
F O 2 AT amr 79 faey-oftfer A
F qrq 3

SHRI BUTA SINGH (Rupar): Let
him not mislead the House, I[ he
wanis a debate, we are prepared for

it. But he is misleading the Housc.
1 take objection to it.

s o fag - fred s v o
IWEATT AR T T9E § e
TEXRA, THAT THEA AA ZT AL
T EII & AWIAA 47, ol AEE, Fl
80 Az T fAq. W1 f& sSwEnm 7
TAE T A A & sw A aiid ) wm A
arfe7 Zmnd fF 3z w1 3T a1 frkew
I, IAH R0 A 85 THE AT A AT
# foaq & faame 3= e 1 29 % semar
o Ay gremee Afefama ardr A foi
TuErE I R F 2w T 2 AT
fee w1 Twmams FrAer fFm oam

=g ?
.

FENAATE T A AT 2 ) 2y
RATTAFTATLE 7 Zhrqmomr & Tor=y Fir:
AT 2, T F AT AT AT 7 1 2feamon g
UF 0% 2157 ATEAT A1 goafagi & A3
TEAT & | o fed, ST, 35 A A
F AW & ATy afar § @t are awre

I

21 ZwTX ggr & sl A AR H oA9Ar
TN R Fremd e, awET 7 I
F w1 #1 77 aF g3z faar Wik fezae
w1 w1 famet ST T & ade
ze afaw a% @8 ger faar 1 gwTe @
% wm agrgd), fera, Twwfa, gafEr
ot 3w & fag we faew # feelY & w7 7
# 1 =wrm w afr gwrt ave 2, e
ot gATe 8% | e Ag frar A 8

aT fr 71 WTE 7 27 8, WIS F°T

w1 g7He g Zfamr & fRu qr, JfE
I F AHTEA R g i A I A
0Tz QT far @ 2 WiT /e Az T
1% faar mar 21 30 W, 1970 F
QIfFFATT &1 QT 397 972 2 qAT 2
a9 92 T Fg0 9T 7 39 991 919
ol &1 qz1 af wwEa £ ) fAw Wi
feg ox & £ nw Tver oA oA
g aftw @z dw ifF o
#  I[ATHZ WIED 2, AT T,
fawrer, #7=s o7 "rr "I free
Hi AT & IuT 21 fraes A1 AT § wdv
gfrmom 7 F1rf wrly a2 wwEme, A,
=, afe afqw #do= #1 S0
w7, % fafrezs, w7 @1 oA
AT AR IATAT AT | A7 FIE FAIAAT
aa T & | T uF AEr am & ¥ A
fawreft Y weFi 7 w1% fewm A foar
T | 0% HTTEY AT ET @ SwEy, fow
Fak § oftw # & qF I 7 ZAIT T
§ daer faar 2, afvw a7 F @F T
frar ot T 20

71 arn & fr gw e & w5
FaEeht & & | gfravr & w9 dresh
TTRTATE 7 AT FATL ATTT AT )7
femmr feeft ¥ dimas=t ® am7m WS
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ot MAIAH): Sir, aceording to the time-

(‘h ﬁm) schedule, thlis item \la.?ag;’. to be lcon_

o ! foa@ wma & gw fwEy & cluded at 5 O'Clock and the time

T T@ ] ) g TARz @ WY T T g,
faedY T § TR TW 2 | FW WA |
THEATAR A TAEE | EANA A AH
a% woq wrgal #15ea fa g faem
mfes @ wwmn 99§12 faam, |w
qE AT R, WA L
IJUqE WEIRA, TATA F WG ATETH!
Fr wf At AT R WA A 3B E )
Fr5 fETaraTey &1 a1 a1 1% Gt a
Tt & 1 O guTL WrE 21 3w A3 9vE AR
AHAA 2 G ATl F1 AT g AFT
AT cATez W AT 2| 9 ST F1
@Y &1 wearE AY A9 & W1 AW FEAT
q3aT & fF WA WO oA T 2, qFA &
FE X1 gW AT AN ALY FIA 3, AT T
qm & £ | # AT A @31 qE g fE
arg A ww awn fran w F SrEAr g fE
A% g @A AT AAHE A% g
Hx T F1 wT AifEm fE e
A FI AN T4 | TAT § 7 e
3 —zora A1 et aF frme awE
3 g g AR ¢ T @,
wrfa frad YT A | AWE ¢ auA a7
s mifearRz @ 7 AR R ag W E E
%% f 3 & WA €1 ACA, W T A €
f& aurTEd WIST F FT 27 | ZAT WA &,
za Aw 2 1 T & fag e feEd, weA
a7 fe3 %, wa o fag 78 & AT An
faadr | & aer AWy g T 0 q 99w
faar

SHRI BUTA SINGH: We had the
most irrelevant speech in this House.

MR. DEPUTY SPEAKER: Before
1 call the next speaker, the Minister
ot Parliamentary Aflairs has a small
announcement to make,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING &
TRANSPORT (SHRI RAGHU RA-

allotted for the Suppiementary De-
mands for Grants (Manipur) was 1
hour and the time allotted for the
Supplementary Demands for Grants
(Bihar) was 1 hour, It has been
suggested by some hon. Members in
the Opposition that we should extend
the time on this item by another
half an hour, So, this item will be
concluded at 530 P.M. It has been
agreed that the Supplementarv De-
mands for Grants (Manipur) will be
passed without any discussion and
the Supplementary Demands for
Grants (Bihar) will be taken up at
5.30 P.M. and passed by 6.30 P.M.

MR. DEPUTY-SPEAKER: I take
it that is agreed.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Now, I
call Shri Madhukar,

ot ®o o wywx (Fafar) : swrems
WEEA, a7 ST WAl #1 A6 @y T g
TR TAAHE FT AL GAA FT AT A AAT
@ fzwrg wer Wi quer aee S
qw_faar a1 s W S W faw wd@
A, IF A1 E1 A TH a9 7 W AT E |
aF WEIF A7 =4t F1 0 § w7 IW
AN QT A AATE IWAT AT HTAEE |
afFT 7t 9ERY A 3@ 91| F1 AE) q@En
¢ & & a1 1 aedgw o A fEar mn
&, W= q1 39 F1 WY wuraen @ X R E,
ATl ot wmmEar 3 & fatw d &
AT 9q THEAT 30§ A 3W & el
T T TEEF AW F AR faRe
& F1 W TEIE F@, a@ o 3
oY FT 98 FH 9T g7 AR I6 & fag
Y @S WS A1 9g WG &7 ara dv 1
dferm @ = @ ¢ % @ aoe s
g 7 & ofr o 7 A€ " A v g 94
qE | A1 I 18T SO 0T A &4
IR FE AT T E | WA fTeT
AT &Y w2z & § o wmw w1 wiw
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wd A EAT Y 909 A R A
F g 7@ fFm )

¥ OF &Y ATREA ¥ Fa1 g, 9% & faarg
w2 faoet qaeg & gafaa | faEme &
TEF A F OO A & fou 9% fagre §
A g F o7 o9 7 wwr f5 Aw §
SUTET KTRT B AT & 7 @T@ UES
o qge | v v g, Al A e
F At orf §, e owi gt @R A g
A art 7Y fear o @1 21 9 BT
hawwr{qwawmr?wm
qgr 9 AT A 9T A T FAIEAT EY
TG E | I F (A7 d75F AT AT ATF
& ¥ faerer wrfge faw & sfar gg 727
F1 FTEE T A1 75 AT g4 fa@gre
aar fagre & 97 Tl 7 9 faar
HE AT 78 WY Te¥ F 7 2 | foret somr
g g, femt faeer gt =nfen. -
arg & fo0 ag 919 & AT AT aw TR E
7 § ¥7 fguré wix fawer a7 sgaeqr
¥ & fa=fas & <1 e =g F1 g0
wrfew ag w19 § At faar | & =g fe
HATOETR F7 q99 AT fFE1 #1180
7 H FEr 959 39 & fav awh g fw
wew Az F1 W9 47 fe fow & gm0
9T FT T FTH 99 HIT T AT F 77T
g TeF T FT AT FH QWA AA |
TH ¥ HHT9T TSF AL F HY G AT
TEATT FIOT FT IO FL T ORI FTA
& qur ST aly AT #1 90 FT 3
At ST Y AHET g g aFar & | HEA
W, AOTHLAT WL HIATIT T A1 GTAATH]
FTAFLIA & 79 & fagre & 6o7ma
= s faes @ s | A1 ag fare
# fore & ) & 3w & fore qufes gnm |
dffFT A FT e W AT AT &

@ WM O§ TET O S A7 a3t
it ¢ §F afv=rw £1 90 7 Qqrar
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g A wfvdi 41 a9EAE @ & fau
war wpn g | dfdA 3@ afvereg
H 31T ®mMT &1 d@ 941 gfearAg
# i 9d Aol & AT E, v B2
FHETT w0 Z foT & At 7 e W
AFGEIA S FICHE &4 A4 & |
9 &7 W94 ¢ % %19 q9raare 7 a4
TFATH 7 @ g W 9§ I9aT9 aga &
GaTE fag g0 | AT "EMl & "]
gr aar feafa G271 gW0T @1 WIT & Hwrer
AE HAATT | AT SR HI JA8aTE S
W 21 "X ari Frfae afer feEr wtt
fasrefl #1 =aear T@r @@ F, WAl &
fawrdtawor 41 gaear T@ @ § ar
T FT ITATH ART &1 HT § | TTAeqT
AT AT HATA TSI AT & | I0 & F¢
freeT a7 97 939 gt 41 5% @ed A
TATH |TAHTT 8ZT T 7 w41 &
TARE A WA T ZHT 8, WA, q&;T
YT A ARTA WIS wfAE aq g g
=7 SIS 1 FT9 ATT 57 7, T 7 AATALT
fwma’rwmnma@iﬂrﬂﬁﬁ
meaaﬂﬁmar‘uﬁmm
BZ FAATA &, AT AF-TAEIT  FHATA
far &1 7w v Agfear w2,
TETA A oW @R g 91 "fade
A &, I TN AT F7 qglawur 77 A
@ &, AR Afaurdi & ag 494 &, afgA
TS s Amadt W, e R
ferw &Y% w18 AG €17 9T 77T & 1 T AY
@, 79 A F A @ § ' g,
HTT F1 AT 18T % foaet fagre s &
THH EATT TAEA T3 §U £ A oA A
nﬁaf%mﬁfq‘a’lvwfnfm‘iir foer &
Fzrt & WARH 9= 72 g, afora, g,
EWWWVWFHWTWF‘I"TW
TATHI F 9275 7 AT T2 g0 &1 a@
97 FHIT T AIE 99 EN 2 AT A
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[ &o fAo wuFT]
T WL WA 2T YET 2 | 9® & OFA
® fad g qadl #1 el & Fedt gAwT
& fad ¥ FaEy W wfee fag &
feaam faam N OTmA BT R E 9T 1
I AT AF | IH 97 AT @S HAA AT
agsd 1 arg g1 | WfET a7\ e
Tt @ o £ 1 o= St F arafagar
& arfen w7 fam 97 o @ arfen
FHeE@ATRmAaE af § )

nF F WY FgAT qRATZ 1 A7 fwad
ZAT @T a2 w1vE™ 39 7R 5, Jew AT A
uF AT 377 91 f5 7z | 74 91 Mafee
A3 & 7F £ 9% NN AGdIT 2 | W
97 At I 7 W17 W@ 9RrE SAT A
aTT Fwi A A AT & IT & wAwET W oA
7z W gfear, @@, daez e
g dd 2 29 F fawm & fau o7 e
gar Jifgo Aifs a1 97 am w9 917
aqg fwzms AwA AT g Ve £ oHifan
W S S AW % f4Ar @S9 A7 wen
# faa =1 ®1 smafesar 47 e, w5y
fam av mfug 7 faar s =nfen 7 09
fagaa e 77 fear w21 wAA A
AT | TEY oA W4T S WE & awe
& EY ©IET 2 1 WY HATSHEIE &1 A0
M T g AfEsw oww £ omAr 8§18 0y
oHr 7z 7@ 2 oo & Amw o from=wnw
R gz qref aureae & fav gagwer 2
o7 F® FIAT AN g | TAE T WO
9FATE 9T FIA A0 IF E | AfFA qEATH
qIy A9T F90 w4 fF aqe 1 O F9 9T
2 9 | O S A1 e E e w
amET 1 TE fFAE, &9 79g0 WY
afawl agqr w2 sH=fE § 599 2,
A & fawr | v am fow #
grET 38 ar w3 faw adr 2, Tewrd
uyr fasst #1 famw 4 wrafasar &=
v oaf g wiwden &1 a9
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fam 7 fF difewr & @t ST 77 qzara
U FE, 7T 7 FH AE O A6 Ay
AT AR § A7 aFAT o7 | OFT waeay
7 zw anii & o wfewesr = @y 2 fr

27 W AT AHGT FW FT A9 |
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ot 7w fenik i () 0 g
"EEg, 7 frare Fo 88, 124, 110 WX
112 % 527 & a9 @13 | 79T Y
froa Tromtfas, s o i ferfas
feafr wdr 2 1 Traeqra ¥ food wwE F
TASCAT BT AT TZTZ | AR T TTATHT
A A EG A =970 THAT IT 70 safaAed
T fAx w0 B, 34T F7 AT 3AFT T
SATT Tzl AT AT gAT q TR AT
it wmifas afvfeafs 730 & gmF7 9f-
M di Az ZA E fr aeaE A ew T
Fz1 ftzemr gmomwwra . gfa T 2
AT g FY frafa w177 A F fw
F4T T4 AT faww AT 7 IR &
fax 77 am 31 w7 & o399 faog
AEAT AT AW | g4 F TR
frgm 7 AT 7§ 047 foafa 7R 2 fa
FET I7 AT FAFT THFTA TSAT 72T £ |
fres A rAEaEE 2 fAAI F 7 24
fasi 8 a@®7 w7 a2, fars afvoms-
HRY I A AR AT 55 FAE,
YT AETIAT & T K ZATALT | I T o
T A F 10 A1 § w977 w3 @/
TaFr af @z g 2 fE Ty #
fada amm, &t T2d & @ga Afex @
v it wfax difam 27 o1 @ & o
qfrorm T2 g1 AT @ 2 e wr
fawra form &7 7 Fr Tfeq av, fawmw
M AT A F1 a1 o St fawe
frga a= gt o & | AT 12 fE
TAFaT & 9 0@ a7z 4 frarfaar
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AT a9 M5 & | I HOA wH=IiCAl
1 gAY & 997 8, fawmw & ar Fd-
T AT FA 9T E £ A IAF a1aq7 o
a1 wifas ferfa a8 gae @ &
gafad & fadss som agw 5 aseaw
forad wFTe 989 §, A1 THIA AT F
FY qAfadi & FOT qZ FT A A
feafa maa a8 &, afew wimfas afefeg-
foai & & g feafy @oa &0 Tt
g7 FAT FwE1d qLHE FT 00907 & A7
Fegta qORT &1 arfga f& IwE A\
ad &1 @2 qET &7 |

TEF A4 A A g AT FEAr wgw fr
TFAETT FATA OF vAr Gragz £, faaw
T M TT AW FT A AGOT wIE
22 A% A g1 AFAT § | AT T qzA
qg THAPAIT FATT TET (FTT ATAT AT
=rrr-, FETT ATAFZ  WIAT TAC AT, AT
wartfa afrfeafaat & wreon, assfAT
FTIO & FTOOT TART T qEAAZ 497 (7w
I AT TAeAT AR a7 72 faraart
21 At T f ag TE T T 3o
wgten, & arw FfF 77 frasw wea
a@mﬁ:m«%wa#zaﬁ #ifaT &
f TrSEATT HEETT TA WIAFT &1 HIEAT
10 &1 F AT U AL T wHAT 2 AT
faaer 77 SreFE T T FIA AT
grfY, FAAT & WAL H HHIA TT T
ATO WA q4T 97 AREATE AT AIRA
goET | "I 9T 39 OF) FOAT 6
a1 @ & famwr afwormm 7z g frowo
agl AW ® FAEN, AfFA AT AZTH
gy @ 7E fasar A1 &g /v w0 AT
FPIT AFTT AA ATAT X | HIA TTAEATA
q7. TAAT §91 2— 100 T3 797 7 qfuw
#1 waf & fr fawwr sqm, A1 240 77U
¢ A7 55-56 ®UT B AT § ZAT
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2| zafag e 3 fagry afeafadi
F1 WM F TS g USEATT &1 49w
faeirs FEgMEAT & 9T 1 AT AT AT
9 T7E1d CETC G WA L WL TA-
T FATT AT AT THC 7 67 Tog 4
T O A fawr § #rre w3w
Jo |

TAAI & wOE Ff § g ¥ fAagw
AT ATEAT 4T |

SHRI HEM BARUA (Mangaldai):
This budget somehow or other is not
planned with an eye to the mounting
problems of the couniry. When 1
refer to mounting problems of the
rountry, I mean specifically the pro-
blem of unemployment. It is accen-
tuating: it has increased ty 58 per
cent by now, Therefore, industrialisa-
tion is necessary in the backward and
under-developed areas of the country
s0 that they might come up and this
will also solve the problem of unem-
ployment and improve the health of
the country.

T want to say a few words about
Manipur, because the discussion on
the Demands for Grants has been
cancelled. Why is the budget  f Mani-
pur brought up her2? It is because
there is President's rule there. How
did it come about? It was because
of a rift in the ruling Congress there.
How did it come about? A particular
section of thc Congress believed in
the theory of voting according 1o
their conscience, With the result that

the Government there fell. The gentle-

men of the Congress who voted ac-
cording to their conscience supported
by some parties in the Opposilion
are able to form a United Front
Government there. But the leader of
that Front has been denied that op-
portunity only because of the fact
that he happens to be a Muslim, That
is the impression created in the coun-
try.

Whatever that might be, there js a
movement growing in that State for
a [ull-ledged Statehvod. When it
finds expression, the answer of the
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Central Government to it is through
bullets. When the Prime Minister
visited Imphal sometime buck, in
September, and the people there
wanted to ask her whether she was
ready to give full statchood, the
answer was through bullets klllmg
several people in Imphal.

There are people who shower rich
encomiums to Manipur's songs, dance
and music. But nothing tangible has
keen done so far to improve the in-
dustrial make-up of the State. The
argument is trotted out that raw
materials are not available, Do
you have industrialisation where
raw materials are available? Take
the case of Assam. There is oil
But thev do not have an oil refinery
there. Therefore, this argument of
lack of raw materials does not hold
any good.

Manipur has been ruled by bullets
and the CRP, Recently the CRP went
on firing indiseriminately on people
as a result of which many young
people have resorted to a fast from
the 19th which will continue up to
the 25th. This is what is happening.

Thevelore, may 1 request Govern-
ment to study the problems of that
particular area. We urc told that thev
believe in socialism, Socialism tries
to eliminate regional disparity. But
here regional disparity is growing
and multiplying. Therefore, they are
not true socialists. If the Government
believe in socialism, their main effort
should have been to rcmove regional
imbalances, But we sec no attempt
to do so. I would ask Guvernment to
study the problem in such a way
that serious efforts arc made to re-
move Tegional dispariti,r in industry
and- the lack of development from
which Manipur suffers is made good.

On the question of popular go-
vernment, it is true the Assembly is
not dissolved, but the man who com-
mands a majority there, should be
allowed to form a government, irres-
pective of the fact of his belonging
to a particular religion,

MR. DEPUTY-SPEAKER :
Meghachandra.

SHRT LOBO PRABHII: Sir, where
is the time for amendments?

Mr.
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Nobody has spoken on the grants
so far.
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17 hrs.

MR, DEPUTY-SPEAKER: I under-
stand, let us do our best within the
time-limit.

SHRI LOBO PRABIHU: Do not cut
the time on the cut motions please,
Kindly extend the time because it
will be very unfair. The Minister has
to reply.

MR. DEPUTY-SPEAKER: I am in
the hands of the House,

SHRI S. S, KOTHARI (Mandsaur):
For Manipur, one hour was there.

MR. DEPUTY-SPEAKER . 1 know:
I am calling the Member from Mani-
pur.

SHRI LOBO PRABHU: Who agreed
to all this? We have not been con-
sulted

MR. DEPUTY-SPEAKER :
Meghachandra.

SHRI M. MEGHACHANDRA (In-
ner Manipur): Sir, T am glad that
I have been given this opportunity
to say a few words although a dis-
cussion on the supplementary de-
mands for grants [or Manipur has
been skipped over. 1 want to say a
few words and I shall be failing in
my duty as a Member of Parliament
from the Union territory of Manipur
if I do not say at this moment that
something which is not very much
liked by the people of Manipur is
going on there.

Shri

The House knows that on the 16th
October, 1969, President's rule was
imposed and since then there has
been the rule of bureaucracy cum
police. This bureaucratic rule in
Manipur has created many unexpect-
ed problems., The House will be as-
tounded if the things that are going
on in Manipur are known and dis-
cussed, because there js a reign of
arrest and detention of people on the
plea of a revolutionary government
or some other pleas. Siudents are
arrested and then in the hills also,
the police and the army men are
creating morce or less conditions of
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havoc which is carried on. You w:ll
be surprised to hear that in the
Ukhrul area of Manipur, the 8th
Guards Army have taken resort to
tortuous acts such as using clectric
battery shocks; then they have becn
grouping the people tugether in the
playground and these people have
been hanged upside down,

SOME HON. MEMBERS: Shame,
shame.

SHRI M. MEGHACHANDRA :
More than this, some of these people
are detained in the army camp for
one month at a stretch. We talk of
fundamenta] rights, and say that
arrests and detentions for more than
24 hours are bad. But what is happen-
ing in Manipur? It is very disgrace-
fuf; and you say that you want the
people to do such acts which will
positively bring them to constructive
channels and you want to win then:
over politically but this is not being
done. When things are taken over by
the police and bad things are done
by the army men, we cannot bclieve
that the fundamental rights will be
kept intact,

Furthermore, it will be surprising
that the Development Office in Mani-
pur has been taken over by the
Security Commissioner and the IGP.
The development offices are brought
inside the police station, It is shame-
ful. We are talking of development
and socialism, but what is this deve-
lopment? In hill areas, development
is being done by the Security Com-
missioner. You know the security
people. They have a lot of unaccount-
ed and unaudited money. Lakhs of
this money are being spent by them.
I am told the Chief Commissioner
has amassed a large amount of money
in collusion with these security
people.

Naturally, we will have to say here
in Parliament and to the Government
that this rule of bureaucracy should
end, The earlier it is put an end to,
the better it will be not only for the
Manipur people but for this country
ton, There are many other things in
which Manipur people feel they are
neglected. There are no industries
there. Even in the fourth five year
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plan, only Rs. 50 Jakhs have been
allotted. For what? Not for any in-
dustry, but only for techno-economic
survey and for some other things
which we cannot understand.

We have got a liaison house at Cal-
cutta called the Maniour House, Rs_ 5
lakhs have been spent on this. The
bureaucrats feel so sore towards the
elected people like MPs and MLASs
that they say that the liaison house
is meant for Government officers and
not for the public or for the elected
people. Whereas a Government ser-
vant can stay there by paving only
Rs. 250, an MP has to pay Rs. 20.
This is how the bureaucrats are rul-
ing the State,

I would only appeal to the House
that we should not try to kcep Mani-
pur out of the picture. Even in this
discussion on the Demands, in their
own way, they are neglecting Mani-
pur, The Manipur people feel that
the people of India do not know their
feelings. If the people of India ap-
preciate the feelings of the Manipur
people, I am sure the people of Mani-
pur are also very anxious {o support
integration of Manipur with the rest
of India. With these words, I appeal
that the President's rule in Manipur
be ended. that a mid-term poll be
held and the aspirations of the Manij-
Eﬁ;dpenp]e for full Statehood be ful-

SHRI S. S. KOTHARI (Mand-
saur): T should like to voice the
serious concern that this House feels
dver the delay in the pavment of
compensation with regard {o bank
nationalisation, particularly the am-
ount of Rs 5,000 cash payable per
shareholder. Some middle-class share.
holders are seriously worried over
it. They have approached us and said,
why don't vou raise this in the House?
I would urge the minister to see that
within a month this amount of Rs.
5,000 cash is paid to each shareholder
and the balance amount may be paid
within three months, in any case not
later than 31st March, 1970.

The follow-up actions with regard
to bank nationalisation are also being
unduly delayed. The excuse of the
government now is that the matter is
before the Supreme Court. But the
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government can zpproach the Sup-
reme Court for relief in this matter
with a request that they may be pes-
mitted to undertake the {ollowing
things which are important and which
cannol be delaved. A scheme for re-
organisation of the structure of banks
has to be brought before the House,
Then a Central Board of Banking has
1o be constituted and ils constitution
announced here. The bvards of banks
have tn be reconstituted and a re-
orientation of banking policv has to
be made. Finally, the ahsence of ex-
peditious decision on loans is adver-
scly affecting the working of banks.
Loans to weaker sections, farmers
and middle classes were promised at
the time of nationalisation. 1 would
request the Minister that these as-
pects should be looked inte and im-
mediate follow-up measures of im-
plementation taken.

Then, until recently the wholesale
price level index was zbout 225. Then
one fine morning we were surprised
and mystified to find that the price
level came down to 160, It was a
jugglery on the part of the experts
in the Finance Ministrv, The base
vear was changed from 1952 to 1962
suddenlv and without the consent of
Parliament, On what basis have thev
done this? Is this the way thev want
{0 bring down the price level? This
is a very serious matter as the public
is being_ shall T say. hoodwinked,
though it is a verv strong word to
use, The government should have
issued a proper notification, changing
the base vear for the index of whole-
sale prices. If this is the way they
manage the affairs of the govern-
ment, it is not fair either to the
House or to the public. T hope the
Minister would revert back to the
base vear of 1952, which was giving
a correct index number for wholesale
rrices, so that people can judge where
thev stand and what the value of
money is.

Lastlv, T am grateful to vou, Sir,
for vour indulgence.

SHRT UMANATH (Pudukkottai):
T have onlv two points. The first
one is with regard to the pro-
pasal of the government to de-control
cement from the Ist of January 1

DECEMBER 20, 1969

D.8.G. (Gen.),
1969-70

say that the government should not
give cffect to this gecision to de-
control cement, If de-conwol is made,
where is the guarantee that the prices
will not go up? Government's con-
tention is that there is a gentlemen’s
agreement with the monopolists. We
know how that gentlemen’s agree-
ment works. Three years ago there
was a similar gentlemen’s agreement
between the government znd the mo-
nopolists on the basis of which go-
vernment gave them Rs. 4.50 or 5 per
ton of additional money for the pur-
pose of expansion of the cement in-
dustrv and CACO was formed. CACO
mopped up the resources all right,
but there was no expansion of the
cement industry., There was only
expansion of the coffers of the Swa-
tantra and Congress Party, Therefore,
they should not rely cn any such
gentlemen's agreement.

176

Secondly, on the guestion ef Chandi-
garh, we saw the emotion of our
friend from Haryana, Shri Randhir
Singh. We also know the emotions
of the people of Punjab, as expressed
by Sant Fateh Singh in his decision
to self-immolate* very shortlv. This
has created bitterness between vast
sections of the people. I would hold
the Central Government responsible
for this bitterness, becaus= at the
time of reorganisation of these two
States our party took the view that
justice demands that . Chandigarh
must go to Punjab. So far as the
Commission is concernad, it is a mis-
chief plaved bv the Central Govern-
ment so that fighting will go on bet-
ween both parties and the Central
Government will have an upper hand.

st swey awt a7 wfedd foare
o gora &Y frefor s R 2 weA
& s doma 1Y wvétg 9, TR waTa R ?

SHRI UMANATH: I have got my
views on that,
. oit Swwex wwi ;7w IR TEw @
FE -

SHRT UMANATH: When he spoke
and when Shri Randhir Singh spoke

I kept quiet; not that T agreed with
them but I wanted them to have their
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say. So, I would say that this is a
political mischief played by the Cen-
tral ad#inistration ¢o that the fight
will go on between the people of the
two States, Therefore, 1 say that the
Central Government which was res-
ponsible for this should unentangle
that knot and see that justice is done.
And that can be done only if Chandi-
garh is given to the people of Punjab.

SHRI LOBO PRABHU (Udipi):
Sir, my first cut motion relates to
the creation of a separate secretariat
for the nationalised banks. This is
~stimated to cost Rs. 5 lakhs now and
something like Rs, 12 lakhs for a
whole year. T would like to point out
to the Hon. Minister that a full time
secretariat is certainly a question in-
volving a large sum of money we
spend or misspend and is also a
question of diluting and delaying the
functions of these banks. There is
no need to have a Government de-
partment to work the nationalised
banks. The proper authority for that
is the Reserve Bank. I would request
the Government to reconsider
seriously whether they should not
disband this secretariat which thev
are  setting up and which will
seriously impede any hope of success
of the nationalised banks.

My second cut motion is in rela-
tion to the extra expenditure in the
Ministry of Industrial Development

Y arising out of the creation of the
Ministry of Foreign Trade. One
would have thought. when no new
work was being created and there
was only a transfer of work from
one ministry to another. that no fur-
ther expenditure was necessary. But
somehow every time a change takes
place. Government finds it necessary
to add officials and add to the expen-
diture in the confidence that the tax-
paver would not notice it and no
one would care. 1 would like the
Minister to consider seriously whe-
ther some retrenchment cannot be
made from the Ministry from where
the work has been transferred ta
make up for the increase in work in

..this Ministry.

Then in respect of the commission
~on the British India Corporation,
* there has been undue delay. This was
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a commission which had to act quick-
lv. You have given them time now
till the end of January, I do hope
there will be no further extension
of time.

Now I am coming to the most im-
portant subject of reduction of 37
per cent in the fares of Air India
in order to meet the cut-throat com-
petition of foreign airlines, It is a
very big risk to take that by reduc-
ing your fares by 37 per cent, you
will win back the custom from those
who are having a cut-throat war.
There is a better way of dealing with
this and that is that you have to see
that vour services improve and that
thev are competitive, No attention
seems to have been paid to this.

There is also the fact that you are
probably having an excess of space
in your planes. You have just been
adding services without thinking of
the fares available. T would suggest
that there should be a committee on
this to decide whether the fares
should be cut in this manner, because
vou may seriously be involved in a
loss when you are hoping for a gain.

I would also like the Ministry to
consider whether this fare conces-
sion should be confined only to
Indians because it will amount to a
kind of discrimination and may pro-
voke retaliation. Similarly, fare col-
laboration with the BOAC will also
bé a kind of discrimination in favour
of one country alone, It is a very,
very dangerous move which we have
taken rather lightheartedly. I do
hope, Government will reconsider
thedmatter further before they pro-
ceed.

Now T come to a subject of the ut-
most interest to this House, namely,
the addition of one more Deputy
Chief Whip for the Congress Party
and the provision for three cars for
the Deputy Chief Whips, It is very
unfair that the Congress Party should
keep on creating and adding to their
Whips. We are all entitled to _some
kind of Whips, The Congress Party,
which has been reduced to its pre-
sent size, should reduee the number
of Whips instead of adding to their
number. I would suggest that if they

/
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want so many Whips, they must
give the equivalent of what they are
spending to other parties also so that
they may spend it on their Whips.

Lastly, T come to the Grants to the
Soviet pharmaceutical and medical
complex at Rishikesh and Madras.
There is something very wrong about
this complex. We are losing Rs. 35
crores every year. You are think-
ing of diversifying the production at
Rishikesh. This will imply an addi-
tional cost to the capital structure
which will probably mean more loss,
However much the Government may
love the Soviects, there is the neces-
sity to see if this country should be
burdened with three complexes which
are running at a loss and which have
no prospect of making any profit.

MR, DEPUTY-SPEAKER: The Hon.
Minister.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Kindly give me a
minute, You are only denying my
right.

MR. DEPUTY-SPEAKER: Another
Member also has spoken from your
party; two Members have spoken
{from your party.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I wanted to speak
about corrupution charges against the
former Law Minister who is the
Chairman of the Basumati Ltd. about
which details were placed on the floor
of the House. I had also written to
the Prime Minister. The Government
is sitting over it.

MR. DEPUTY-SPEAKER: Order,
order,

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Sir, I may be allowed
a minute, There is a very serious mat-
ter. I never raise it in this manner,
Just one minute,

“MR. DEPUTY-SPEAKER:
right; only a minute,

SHRI B. K. DASCHOWDHURY :
T will read out only the telegram
that I have received,

All
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Sir, here, you kindly see what is
the condition in one part of the coun-
try, that is, Cooch Behar, my consti-
tuency, Today, I got this telegram
which recads as follows:
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“Marxist Communist Party en-
forced reign of terror in Chilki
Bhat Anchal under Kotwali Stop.
SOME HON. MEMBERS: Shame,

shame!

SHRI B. K., DASCHOWDHURY:

“They encircle and gherao any per-

son entering that Anchal and cross

examine him stop no person can
walk and talk freely stop.

~ SHRI JYOTIRMOY BASU: How
is it relevant here? (Interruptions).

. Mr. DEPUTY-SPEAKER: This is
not relevant...... (Interruptions),

SHRI K. LAKKAPPA (Tumkur): It
is relevant. The freedom of movement
canno{ be denied...... (Interruptions).

Mr. DEPUTY-SPEAKER: This is
iﬁrelevant to the subject before the
ouse,

SHRI B, K. DASCHOWDHURY :
May 1 submit under article 256 of
the Constitution, the Centre has got
the right to give directives to the
State to honour the laws made by
Parliament.

I read the telegram further:

“They looted whole property of
eight forward block supporters of
that Anchal on seventeenth stop
many people left home stop......

MR. DEPUTY-SPEAKER: Order,
order; kindly resume your seat,
(Interruptions).

SHRI B. K. DASCHOWDHURY:
It says:

“Police inactive stop they burnt
one handloom factory and inj
four persons at Pesterjhar in Chak-
chaka Anchal on fifteenth stop
police arrested none......
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MR. DEPUTY SPEAKER: Order,
order. You asked me to give only
one minute, This is all irrelevant.
Nothing will be taken down now.

SHRI B. K, DASCHOWDHURY**:

MR. DEPUTY SPEAKER: Shri
Dhireswar Kalita; only one minute,
Two Members have already spoken
from your party.

SHRI JYOTIRMOY BASU: I want
oniy one minute,

SHRI DHIRESWAR KALITA
(Gauhati): My Hon. friend, Shri
Meghachandra, said something about
the Chief Commissioner of Manipur,
amassing huge money with the cons-
piracy and help of a security official.
He has also said that he has also
managed to get some arms from the
Manipur Palace. This man has been
upgraded as Lt. Governor, and he is
also going as Ambassador to Burma.
Government should take note of
these and make an inquiry into these.

SHRI JYOTIRMOY BASU: I
would like the Hon, Minister to say
categorically what steps have been
taken against the former Law Minis-
ter and Chairman of Basumati Limit-
ed against whom there are serious
charges of black money, misappro-
priation of newsprint and also tam-
pering with.....,
A. K Sen,

MR. DEPUTY SPEAKER: Mr.
Shiva Chandra Jha.

SHRI RANDHIR SINGH: Kindly
expunge this, Sir. He is such a pro-
minent man. It must be expunged.

MR. DEPUTY SPEAKER: Mr.
Shiva Chandra Jha,

0l frwew w0 (mgEd): femie
THT 110 & 37 WRE FOT osEG
ATE EYAT 9 FFEET § w5 & A0
ﬁt%é'aﬁ'mmg&?ugﬁmﬁ%m
arht ara & a7 qwe &1 wrE wevEET 2
W TEA AR oW F et mr w
| fear w8, #1€ FEEw @ frr

(Interruptions) Mr.
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™ & 1 AfFT gl gORe Whag was
FHRT $ AT 9 ¥ e & o4y
farg v A1 a1 &) W) w19 e
& fou ag 49T A9 @ gW @WW q9d
g ) 3a% fqu w9 oF g & Am
2 | oftasdt Frt TgT N AT AgT 0§
¥ wowr 0T G & 1 9us faw s e
AME A a9 HEW A W0 §Hdr of
W WI9ET gW G ¥ Aed g | ayed
wa-fefaaa § wwm qwr g &, SEw
SHTH TET TATHT AT T4 a1 919 a9
# w1 @wdr dr | wgwer qq fefaaw &
TEAT FEL FT AT § | IR AU W
w19 T AT AT gw @ ¥ AT 9 |
St 99 aE AET T AT N & o

fewte Fm 88 @it zfow & gmfuw
2, S9% FArRId W9 4 4 ATE TGd FT AT
® § | 9frT wEgAr & HaTer 9w &
W g A fE el & J|m & oa
AT a2 & & dET 1 IR
fagr smo 7@ 3 1 F wgw AWww
g f& wvigwa 1 arq w1y 7 & | Gy
9 WY &H FT & a1 WUH! 97 478
g9 FUT fad amwam | wem oWt A
uF sEara wlrwre f6ar g | Wy agt seary
T WX IAH1 gW uF fame 7 q w1
a8 |

& WSl F ATq W1 gg Aot fewwor
2 v & favm s g

ol T wam (ga) : aw & -
FI0 & q1E AT FTEATE WY FEHT qyigd
oY ag WA T ET s fag g § e
quTaATE ®7 T AT & ww dex &)
TEEEO & 7 g ®1, 7 wqgiee
arfadi =1, 7 feami ®, @ w5 ww w94
FY, FEET AT WAL wOR yWA-

**Not recordod.
LiP(N )5LS5—8
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TréY FYE W FTW IIW £ 1A AN A
g FHETE! &1 HTOW faw g @
7 fegmy &1, 7 fredt arfogi ), A&
vfrdw fFamet &1 1 57 7 #1 A
T fem amn anfeg | awmER § T
® §TRA @a §u WY R g w3 fowy
e fawa sWi ® wraw fAw @8

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): I am grateful to the
Hon, members who have participated
in this debate and have asked certain

questions and also thrown useful sug-
gestions.

To start with, Mr, Patodia painted
a very grim picture of the Indian
economic scene. According to him,
exports are dwindling, defigit financ-
ing is increasing and the Indian eco-
nomy is going from bad to worse.
As far as this picture which has
been painted by Mr. Patodia is con-
cerned, we certainly beg to differ
from that. Exports have risen last
year by 13.2 per cent; the industrial
production in the first half of this
year rose by 7.5 per cent; and on the
agricultural front, the production is
likely to be over a hundred million
tonnes, Therefore, the picture is not
what he has painted, On the con-
trary, the Eicture is more hopeful.
It is likely that on account of the
various policies......

SHRI DHIRESWAR KALITA :
Who supplied you the figures?

SHRI P. C. SETHI: They are our
figures,

SHRI DHIRESWAR KALITA:
Have you verified them?

SHRI P, C. SETHI: They are
more than verified.

As far as the picture painted by
him, it is not fully correct. But we
will certainly take action wherever
there are deficiencies and try to im-
prove upon things.

As far as the question of providing
housing and employment to all per-
sons is concerned, this tvpe of deve-

DECEMBER 20, 1969

D.S.G. (Gen.), 184

1969-70

lopment could come only through a
sustained effort for a long time and
not overnight. For this purpose we
will have to take a policy and a pro-
gramme and I hope we are going on
the right track and in the right direc-
tion.

Then Shri Nitiraj Singh Chaudhary
said about the leakage of revenue
with regard to a particular scooter
firm. He also mentioned about a cus-
toms case and he also said some
Members—I do not know who they
are—wanted to get rich quicker
after coming to Parliament. I have
requested him to pass on those papers
to me and we will certainly look
into it, As far as the revenue of this
particular firm is concerned, if there
is any income tax or wealth tax
leakage, we will certainly look into
it, If it is a question of price struc-
ture and going into the price prob-
lem of this particular company, then,
certainly, we will appoint a Cost
Accountant to go into the whole
thing and I am told in gonsultation
with the Ministry of Industrial Deve-
lopment there is already a proposal
to look into all these complaints,
With regard to the customs case
which he has said, we will certainly
go into that.

Hon. Member, Shri Ranjit Singh,
raised a point and said that by com-
manding the heights of economy the
budget should not be proposed and
framed by the heights of foolishness.
I was surprised by the remarks of
the Hon, Member. I was under the
impression that he is an expert in
handling the gun. Now I have come
to know that he is trying to under-
stand the economic affairs also and
1s trying to understand the budget.

AN HON. MEMBER: He is only try-
ing.

SHRI P. C. SETHI: VYes, he is
trying, I am saying that he is trying
because he has said about housing
that 50 per cent of the houses are
provided to Class I officers while
only 25 per cent is provided to other
persons, Now, actually the houses
are not provided on the basis of
classes I and II officers. Rather the
houses are allotted like this, that
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upto a pay range of Rs. 175 category
I houses are allotted, and they have
got 50 per cent satisfaction. This is
absolutely contrary to what he has
said. Those whose Pay is upto Rs. 175,
they get 50 per cent satisfaction. In
regard to those whose pay range is
Rs. 3,000 and above they are entitled
to Category VIII—it is about 25 per
cent and he is absolutely contradict-
ing the facts as they stand. That is
why I said that it will take some-
time for him to understand tl.e bud-
getary matters. He was also pleased
to quote Abraham Lincoln, T would
not enter into that contruversy but
I would only say that anything good
and which could apply to our condi-
tions and our desires and aspirations,
we will certainly take it whether it
comes from Abraham Lincoln or
from any other country. But we can-
not just fix it up on the Indian scene
because it comes from such an emi-
nent person like Abraham Lincoln,
We will have to work in our own
conditions and according to our as-
pirations, programmes and policies.
Therefore, whatever has been said
by somebody is not completely ap-
plied to the Indian scene as such
where we can give everybody what-
ever he likes in the present context
of Indian ecenomy.

Then Hon. Shri K. G. Deshmukh
raised the problem of cotton and
kapas. I would only say .that I would
pass it on to the Ministry of Com-
merce to take care of his suggestions
and problems. But I would like to
add that as far as cotton is concern-
ed, although in the initial years of
our freedom, the production of cotton
did increase considerably, since the
last couple of years the production
of cotton is not increasing. As far as
the quality is concerned, we are
certainly not trying to improve the
quality of cotton to the extent de-
sirable. That is why we are still im-
porting cotton worth Rs. 100 crores
from foreign countries; and there is
need for research and development
in the cotton sector,

Shri Sezhiyan raised the question
of flood relief measures and drought
relief measures, A story was put out
either by some newspaper or by
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some politician that T'amil Nadu was
given a grant for drought relief only
in order to purchase the 25 MPs. here
or the DMK Government there,
From whatever quarter this has
emanated, this is a very uncharitable
accusation. Drought relief or flood
relief is not given to purchase this
State or that State or this or that,
section of MPs, but on the basis of
the reports of the extent of the cala-
mity and the relief required to meet
it. Whenever there is such a cala-
mity, a team of officers is sent. After
they survey the area, they make a
report, and grant is given on that
basis. As Shri Sezhiyan rightly
pointed, this entire amount given is
not in the form of grant or aid but
most of it is in lean and only a very
small part is in the form of aid.
Therefore, whatever has keen given
to Tamil Nadu or Orissa or Rajas-
than, or any other State was not ta
placate or purchase support here or
there, but on the basis of the relief
required according to the various
measures undertaken by the respec-
tive States.

Shri Umanath and Shri Sezhiyan
also mentioned about cement control.
I would not go into details. Govern-
ment are seized of the matter and it
is under serious consideration,

Shri Panigrahi raised certain
questions concerning the debt ser-
vice liability and the foreign loans
we have to repay. The total esti-
mated outgo from the country during
the Fourth Plan period in the form
of free foreign exchange would be
on account of principal Rs, 1,118
crores and interest Rs. 707 crores
totalling Rs. 1,825 crores, The esti-
mated amount which we will repay
through exports will be Rs. 369
crores and interest on it Rs. 86
crores making it Rs. 455 crores. So
the grand total on this account would
be about Rs. 2,280 crores.

There is no denying the fact that
our foreign exchange will not im-
prove unless the adverse balance of
trade is removed. Therefore, the en-
tire effort will have to be increased
our exports and reduce our imports
by way of import substitution. We
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should also conserve foreign ex-
change by plugging loopholes. in the
flight of foreign exchange whether
in the form of smuggling or any
other source, All possible measures
would have to be taken in that direc-
tion, It is hoped that with the growth
of exports continuing at the rate of
7 per cent and the other measures
by 1980 it will be possible to reverse
the deficit and turn it into a favour=
able balapce of trade. Let us move
in that direction as we are already
doing,

Shri P. V. Shastri referred to the
Narmada tribunal. There is a diffe-
rence between a Tribunal and a
Commission. It is possible that a
Commission's report may or may not
by acceptable to Government. But
as far as I can understand whatever
comes from the tribunal, whenever
it is appointed for any purpose,
comes in the form of an award, So,
I hope that whatever comes from
the Narmada tribunal would be
taken as an award by the contend-
ing parties, But I would like also to
make it clear that as far as the
Madhya Pradesh Governgnent is con-
cerned, the Chief Minister of Madhya
Pradesh has made their position
clear, and the Gujarat Chief Minis-
ter has also made their position
clear. But, at the same time, this tri-
bunal is going into this matter.

1 would not take the time of the
House, but I would briefly reply to
the other points which were raised
by other Hon. Members. Shri Prakash
Vir Shastri mentioned about the pro-
gressive use of Hindi in courts and
other places. Certainly, progressive
use of Hindi is being made, and we
hope that the respective State Go-
ernments and the Supreme Court
and the High Courts, wherever they
can do so, would certainly take cog-
nizance of this and would move in
that direction.

Then, Shri Esthose raised certain
points about the benefits that should
have accrued to the workers, and
other Hon. Members have also raised
points about bank nationalisation
and the benefits which should have
accrued to the common man. The
fact remains that on account of the

DECEMBER 20, 1969

D.SG. (Gen), 188

1969-70

case in the Supreme Court, we are
not in a position to give the banks
any directives,......

SHRI S. S. KOTHARI: I made a
specific point that the Government
should approach the Supreme Court.

SHRI P. C. SETHI: Let me com-
plete it. I am not going_to ignore
what he has said. I am coming to it.
As far as this matter is concerned,
certainly we are not in a position to
give any directive to the banks,
During the course of the negotia-
tions we have made it amply clear,
and most of the banks have already
formulated most of the schemes,
and they are moving in that direc-
tion, in order to give relief to the
common man. Actually, some reports
might be coming already that it is
not being implemented properly or
it is not being extended to all the
concerned people and places, but, at
the same time, we are also getting
reports from time to time that most
of the banks have started doing it
and they are doing it in the correct
direction.

Shri Esthose and one other Hon.
Member pointed out certain aspects
of the Cochin shipyard.

AN HON. MEMBER: The other
was Shri Mangalathumadam.

SHRI P. C. SETHI: It is rather a
diffiult name to pronounce! As far
as this is concerned, 1 would only
like to say that the Cochin shipyard
has already been included in the
fourth Five Year Plan and the nego-
tiations with the Mitsubishi Co.,
have been partly completed! a re-
vised project report has come; and
land is being acquired and already
Rs, 1.24 crores has been spent, and
provision for more expenditure has
been made for this year. and it is
on the way. Therefore, it is not only
a form of slogan, as was said, but
we are trying to move in the direc-
tion of implementing it.

SHRI P. P. ESTHOSE: This is the
regular reply we are hearing over
the last 10 years from the Hon.
Ministers. But the question is, when
will it materialise. That is more im-
portant.
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SHRI P. C, SETHI: As far as I am
concerned, I am saying it for the first
time,

SHRI P. P, ESTHOSE: The Ship-
ping Minister is there.

SHRI P, C. SETHI: Then, Shri-
mati Ila Palchoudhuri made a point.

SHRI P. P. ESTHOSE: What is the
attitude towards upgrading the
Cochin city?

SHRI P. C, SETHI: As far as the
question of upgarding is concerned,
we had a mid-term survey for about
32 or 33 cities and we were seriously
considering that at least those cities
for which the surveys had been com-
pleted should be raised, but in the
meanwhile, when we were in the
process of coming to a decision, a
spate of representations came from
many other cities and adjoining
States, Therefore, the whole thing
is, so to say, in a melting-pot. I would
say that at any rate, by 1971, every
city according to the population will
have to be upgraded. But in the
meanwhile, whatever survey has
been completed, we will try to have
a second look at it without having
much of opposition,

SHRI HEM BARUA: Is it in the
melting-pot or in cold storage?

SHRI P. C. SETHI: Mr. S. M.
Joshi made a point about having a
Central Economic Service. T would
like to state for the information
of Hon. Members that as far as the
Central Economic Service is concern-
ed, it is already in existence since
1964, But if he has anvthing to say
about some cadre or anything, then,
just as we have a special cadre where
we are empanelling the personnel
for the public sector projects, if there
is any such idea, he may kindly pass
it on to us, and we will see what can
be done about it.

Mr. Viswanatham made certain
voints ahout banks. He said, just
like Apollo 11 and 12 which went
un and came dovn  similarly the
nasition about banks is coming
back. As T have just said, it is not
50 as spon as the eourt case is de-
cided, we would gn into it and take
necessary action.
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Mr. Lobo Prabhu said we have al-
ready opened a new department of
banking and started incurring more
expenditure. He asked, why can't we
leave it to the Reserve Bank? I
would say to him that the Reserve
Bank would play its part, but when
we have taken over 14 major banks,
it requires a lot of follow-up mea-
sures and even at governmental level,
we have to do much. Therefore this
department has become necessary.
There was no other alternative,

Mr. P. C. Verma demanded -
rate tribunal for Bhakra I wou?ds:g:-

vey his feelings to the concerned
minister.
About tourism, while Mrs, Ila

Palchoudhury welcomed the conces-
sion given, Mr. Lobo Prabhu was
apprehensive whether this would
result in greater return to Air India,
There was a real demand that while
other companies are giving it, we
should also give it. Therefore, this
has been decided. The overall posi-
tion would be, although for three or
four years we would be losing Rs. 17
to 18 lakhs, excluding the dividends.
on the whole it would be beneficial
to Air India. I am sure the system
would be welcomed by those Indians
who are residing in U.K,

. Mr. Randhir Singh started by say-
ing that he is speaking on Demands
Nos. 14, 45, 110, 112; 67+ 124 and B88.
But he started with Chandigarh and
ended with Chandigarh, Certainly I
have great respect far his feelings.
There are also the'feelings of Hon.
members from Punjab. The matter
is already before the entire country
_atnd I have nothing much to say about
it

Shri Madhukar spoke about the
Gandak project and the development
of Bihar. Since we are going to dis-
cuss Bihar Demands. T would not take
the time of the House now on this,

Mr. Naval Kishore Sharma spoke
about the drought relief measures
for Rajasthan. For flood relief. the
total amount asked by the State
Government was about Rs. 3 crores.
We have not received the details of
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it. We have agreed to give them this
amount. As far as drought relief is
concerned, about Rs. 18 crores have
already been given to Rajasthan.

Mr. Hem Barua and Mr, Megha-
chandra made certain points about
the position of Manipur, It was said
that MPs are not allowed to stay in
the guest house. My information is,
it is not so,

SHRI TENNETI VISWANATHAN :
When an MP directly tells us, what
is your other information thpt you
want?

SHRI UMANATH : You must en-
quire into it as to how officers pre-
vented MPs. from staying there.

SHRI P. C. SETHI:
quire into it.

We do not want to neglect Mani-
pur. That is why in the third plan
outlay, there was a provision of
Rs. 12 crores for Manipur. In the
fourth plan, it is more than Rs 27
crores, So, the plan outlay for Mani-
pur has increased. This is central
assistance so far as Manipur is con-
cerned,

SHRI UMANATH: It seems they
charge Rs. 250 from officials and
Rs. 20 from MPs. That was the com+
plaint.

SHRI P. C. SETHI: I will look into
it. But there would be some differ-
ence between officers on duty and
Members of Parliament.

SHRI UMANATH: In other States
there is no difference at all. We are
charged the same rates,

SHRI S. M. JOSHI: We are treated
as officers on duty.

SHRI P, C. SETHI: We are not
trying to discriminate between one
State or another, whether it is Kerala
or Manipur. All possible devolutions
which occur according to the recom-
mendations of the Finance Commis-
sion will be given to them. Still. if
there are any peculiar problems they
would be gone into by the Planning
Commission and the National Deve-
lopment Council,

1 would en-
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Shri Kothari asked why we are not
paying compensation for bank nation-
alisation and what is the reason for
the delay. Firstly, we have not receiv-
ed the reports from the concerned
banks. The last date for receiving
reports from these banks is 18-1-70.
So far we have received it from four
banks and we hope other banks will
follow suit. To some extent it is
also due to the case pending in the
Supreme Court. The question of com-
pensation is also being argued in the
Supreme Court, So, I would say that
as soon as the legal position is clear
we will expedite it.

SHRI S. S. KOTHARI: Then, what
about the change of the base year
from 1952 to 1962 for calculation of
wholesale price index?

SHRI P. C, SETHI: It would be
very difficult for me to enlighten the
Hon. Member, who is already more
enlightened than me.

Shri Lobo Prabhu raised the ques-
tion of the B.I.C. enquiry. I think the
last date for that is January 1970—
of course, I speak subject to correc-
tion. I hope that the Commission
would not ask for an extension and
the enquiry would be completed by
that time.
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I have nothing more to add,

MR. DEPUTY-SPEAKER : I will
now put all the cut motions to the
vote of the House.

All the cut motions were put and
negatived.

MR. DEPUTY-SPEAKER:
question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of the following demands entered
in the second column thereof—

Demands Nos. 14, 51, 58, 67, B8.
96, 100, 101, 110, 112 and 124".

The motion was adopted.

The
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APPROPRIATION (No. 6) BILL*
1969

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): I beg to move
for leave to introduce a Bill to au-
thorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of India
for the srevices of the financial year
1969-70.

MR. DEPUTY-SPEAKER
question is:

The

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the servi-
ces of the financial year 1969-70."

The motion was adopted.

SHRI P. C. SETHI: I introducet
the Bill,

I beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 19{39L
70, be taken into consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1969-
70, be taken into consideration.”

The motion was adopted.
MR, DEPUTY SPEAKER: We willk

now take up clause by clause consi-
deration.

AGRAHAYANA 29, 1891 (SAKA)
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The question is:
“That clauses 2, 3, the Schedule

clause 1, the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

clauses 2, 3, the Schedule, clause

1. The Enacting Formula and

gl_ﬁ Title were added to the
ill.
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SHRI P. C. SETHI: I beg to move:
“That the Bill be passed”.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.
The motion was adopted.

17.55 hrs,

DEMANDSt FOR SUPPLEMEN.-
';'OARY GRANTS (MANIPUR), 1969-
DEmaND No. 1—LaND REVENUE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 92,000 be granted to
the President out of the Consoli-
dated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Land Revenue.”,

DeEMAND NO, 10—GENERAL ADMINISTRA-
TION

MR. DEPUTY-SPEAKER;
~oved:
“That a Supplementary sum not
exceeding Rs. 11,85,000 be granted
. to the President out of the Consoli-
dated Fund of the Union Territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of %ﬂarch, 1970, in respect
of General Administration.”,

Part TI. Section 2,

Motion

#Introduced/moved with the recommendations of the President.



m

195 D.S.G. (Manipur),
1969-70

Demanp No. 13—PoLice
MR. DEPUTIY-SPEAKER: Motion

“That a Supplementary sum not
exceeding Rs. 31,45800 be granted
to the President out of the Consoli-
dated Fund of the Union territory
of Manipur to defray the charges
which will come in ‘course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Police.”.

Demanp No. 15—EDUCATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 18,51,000 be granted
to the President out of the Consoli-
dated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Education.’,

Demanp No, 16—MEDICAL

MR. DEPUTWY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 77,000 be granted to
the President out of the Consoli-
dated Fund of the Union territory
of Manipur to defray the charges
which will comne in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Medical.”,

Demanp No. 17—PusLic HEALTH

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs, 157,000 be granted
to the President out of the Consoli-
dated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Public Health.".
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“That a Supplementary sum not
excecding Rs. 114,000 be granted
t6 the President out of the Conso-
lidated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Animal Husbandry.".

Demanp No. 22—CoMMUNrTY DEVE-

LOPMENT
MR. DEPUTY-SPEAKER: Motion

moved :

“That a Suplementary sum not
exceeding Rs, 148,000 be granted
to the President out of the Conso-
lidated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of Community Development.”,

DEmMaND No. 34—MISCELLANEOUS
MR. DEPUTY-SPEAKER: Motion

moved ;

“That a Supplementary sum not
exceeding Rs. 13,27,000 be granted
to the President out of the Conso-
lidated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970 in respect
of Miscellaneous.”.

Demanp No. 41—CaprTaL  OuTLay oON

P.W.D. BuiLpIiNGs
MR. DEPUTY-SPEAKER; Motion

moved :

“That a Supplementary sum not
exceeding Rs. 10,00,000 be granted
to the President out of the Conso-
lidated Fund of the Union terri-
tory of Manipur to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1970, in res-
pect of Capital Qutlay on P. W. D.
Buildings.”.

Demanp No, 19—ANmaaL  HUSBANDRY

MR. DEPUTY-SPEAKER; Motion
moved ;

The House has agreed that there
would be no discussion; o, I am put-
ting them to the vote of the House,
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The quesLion is:

“That the respective Supplemen-
tary sums' not exceeding the
amounts shown in the third column
of the order paper be granted to
the President out of the Consoli-
dated Fund of the Union territory
of Manipur to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of the following demands entered
in the second column thereof—

Demanp Nos. 1, 10, 13, 15, 16, 17,
19, 22, 34 anp 41.".

The motion was adopted,

MANIPUR APPROPRIATION BILL*,
1969

MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): Sir, I move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of the Union
territory of Manipur for the services
of the financial year 1969-70.

MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of the Union terri-
tory of Manipur for the services of
the financial year 1969-70.".

The motion was adopted,

SHRI P. C. SETHI: Sir, 1 intro-
ducet the Bill.
Sir, I movet

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
territory of Manipur for the servi-
ces of the financial year 1969-70,
be taken into consideration.”.
MR. DEPUTY-SPEAKER:

question is:

THE

The

The
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“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
territory of Manipur for the servi-
ces of the financial year 1969-70, be
taken into consideration.”,

The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

“That clauses 2, 3, the Schedule.
clause 1, the Enacting Formula and
the Title stand part of the Bill”,

The motion was adopted.

Clauses 2, 3, the Schedule, clause
]‘_the Enacting Formula and the
Title were added to the Bill,

SHRI P.C. SETHI: Sir, I move:
“That the Bill be passed.”.
MR DEPUTY-SPEAKER:
question is:
“That the Bill be passed.”,

The motion was adopted.

The

The

—

17.52 hrs.

DEMANDSt FOR SUPPLEME
TARY GRANTS (BIHAR), 1969-70

DeEMaND No. 2—LaNp REVENUE

MR. DEPUTY-SPEAKER - Motion
moved :

“That a Supplementary sum
exceeding Rs. 146,000 I‘1:3:3 granltl:c{'
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Land Re-

venue.".

Demanp No, 3—State Excise Dures
MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplementary sum not
exceeding Rs. 100 be granted to

*Published in Gazette of India Extraordinary, Part II, section 2, dated

20-12-69.

fIntroduced/movedl with the recommendations of the President.
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the President out of the Consoli-
dated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of State
Excise Duties”.
Demanp No. 4 —Txes oN VEHICLES

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 7,300 be granted to
the President out of the Consoli-
dated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Taxes on
Vehicles,”

Demanp No. 6—REGISTRATION FEES

MR. DEPUTY-SPEAKER: Motion
rmoved :

“That a Supplementary sum nob
exceeding Rs, 10,500 be granted to
the President out of the Consoli-
dated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Regis-
tration Fees”

DeEMAND NO. 9—STATE LEGISLATURES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 19,10,200 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment durin
the year ending the 31st day o

March, 1970, in respect of State
Legislature.”
DeMAaND No. 10—GENERAL ADMINISTRA-

TION

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 780800 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will

DECEMBER 20, 1969
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come in course of payment during
the year ending the 31st day of

March, 1970, in respect of General
Administration”,

No.  11—ADMINISTRATION
oF JUsTICE

MR. DEPUTY-SPEAKER: Motion

moved:
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DeMAND

“That a Supplementary sum not
exceeding Rs. 3,50,100 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which wil)
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Adminis-
tration of Justice”,

Demanp No. 12—Jams

MR, DEPUTY-SPEAKER: Motion
moved: i

“That a Supplementary sum not
exceeding Rs. 43,00,000 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Jails.”

Demano No. 13—Porice

MR, DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs, 11,04,400 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Police.”

Demanp No, 15—SciENTIFIc DEPART-
MENTS

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding be granted to
the President out of the Consoli-
dated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Scientific
Department.”
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Demanp No. 16—EbpucaTioNn

MR. DEPUTY-SPEAKER: Motion
moved : :

“That a Supplementary sum not
exceeding Rs. 2,15,93,200 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the %ar ending the 31st day of
March, 1970, in respect of Educa-
tion,”

Demanp No, 17—MEDICAL

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs, 9,11,400 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
Mla.r"ch. 1970, in respect of Medi-
cal.

DeEmanp No, 18—PueLic HEALTH
MR. DEPUTY-SPEAKER: Motion

moved :

“That a Supplemnetary sum not
exceeding Rs. 12,37800 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Public
Health.”

Demanp No. 19— 'Acmcmmnz
MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 7,73,200 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Agricul-
ture.”.

DemManD No. 20—ANIMAL HUSBANDRY

MR. DEPUTY-SPEAKER: Motion
moved :

AGRAHAYANA 29, 1891
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“That a Supplementary sum not
exceeding Rs., 2,200 be granted to
the President out of the Consoli-
dated Fund of the State of Bihar
to deﬁ;ay the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Animal
Husbandry.”

Demanp No, 21—Co0-OPERATION

MR. DEPUTY-SPEAKER: Motion

“That a Supplementary sum not
exceeding Rs. 127,000 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Indust-
ration.”

DemManpe No. 22—INDUSTRIES
MR. DEPUTY-SPEAKER: Motion .

moved:

“Tha!; a Supplementary sum not
exceeding Rs. 250,300 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
N_[at_'gh, 1970, in respect of Indust-
ries .,

DEMAND  No. 25—MISCELLANEOUS So-
CiAL DEVELOPMENTAL ORGANISATIONS
(WELFARE OF SCHEDULED CasTes,
SCHEDULED TRIBES AND BACKWARD
CrLAsSES)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 700 be granted to
the President out of the Consoli-
dated Fund of the State of Bihar
to def_ray the charges which will
come in course of payment during
the year ending the 3lIst day of
March, 1970, in respect of Miscel-
laneous Social Developmental Or-
ganisations (Welfare of Scheduled
Castes, Scheduled Tribes and Back-
ward Classes).”
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Demanp No, 28—IRRIGATION INCLUDING
MULTI-PURFOSE RIVER SCHEMES
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Demanp No, 35—FOREsST

MR. DEPUTY-SPEAKER: Motion

MR. DEPUTY-SPEAKER: Motion moved:

moved :

“That a Supplementary sum not
exceeding Rs. 3,600 be granted to
the President out of the Consoli-
dated Fund of the State of Bihar
to defray the charges which \.@rill
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Irriga-
tion including Multi-purpose River
Schemes.”

Demaxp No. 30—PusLic WORKS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 1,10,02,600 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Bihar to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of Pub-
lic Works.”

No. 31—PuBLic WORKsS—
ESTABLISHMENT

MR. DEPUTY-SPEAKER: Motion
moved: '

DEMAND

“That a Supplementary sum not
exceeding Rs. 841,800 be granted
to the President out of the Ccupso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Public
Works—Establishment.”.

DeMaNp No, 32—FAMINE RELIEF

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplemenary sum not
exceeding Rs. 53,00,000 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of

March, 1970, in respect of Famine
Relief.”

DeEMAND

moved :

“That a Supplementary sum not
exceeding Rs. 341,800 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Forest.”

No. 36—MISCELLANEOUS
(GRAM PANCHAYAT)

MR. DEPUTY-SPEAKER: Motion

“That a Supplementary sum not
exceeding Rs. 88,300 be granted
to the President out of the Conso+
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Miscel-
laneus (Gram Panchayat).”

DeMaND No, 37—MISCELLANEOUS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 738,800 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of

March. 1970, in respect of Miscel-
laneous.”

DemManp No. 38—MisceLLANEOUS (Pus-
Lic RELATIONS DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 2,19600 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of pavment during
the year ending the 31st day of
Mach, 1970, in respect of Miscel-

laneous (Public Relations Depart-
ment).”
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DeEmanp No, 39—MisceLtaneoUs (Ex-
PENDITURE ON DISPLACED PERSONS)

MR. DEPUTY-SPEAKER: Motion
moved :
“That a Supplementary sum not
exceeding Rs. 890,500 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Miscel-
laneous (Expenditure on Displaced
persons).”
DEMAND No. 40—MISCELLANEQUS
(C1viL DEFENCE)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 25,500 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1970, in respect of Miscella-
neous (Civil Defence).”

DeEmanp No. 42—Capita. OUTLAY ON
INDUSTRIAL DEVELOPMENT

MR. DEPUTY-SPEAKER: antion
moved ;

“That a Supplementary sum not
exceeding Rs. 39,54,000 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Capital

QOutlay on Industrial Develop-
ment.”
DeEmanp No 43—Capitan OUTLAY ON
OTtHER WORKS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 30,00,000 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment durin
the year ending the 3lst day o
March, 1970, in respect of Capital
Outlay on Other Works.”
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Demanp No, 46—LoANS AND ADVANCES
BY STATE GOVERNMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,15,39,800 be granted
to the President out of the Conso-
lidated Fund of the State of Bihar
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1970, in respect of Loans
and t&dvances by State Govern-
ment,

Hon. Members may now move the
cut motions, subject to their being
otherwise admissible,

'SHRI K. M. MADHUKAR (Kesa-
ria): I beg to move:

“That the demand for a supple-
mentary grant of asum not exceed-
ing Rs, 146,000 in respect of Land
Revenue be reduced by Rs. 100.”

[Failure of Government in check-
ing the bungling in the settlement of
Bhoodan land donated by Hathua
State in Chupra District (1).]

“That the demand for a supple-
mentary grant of asum not exceed-
ing Rs., 146,000 in respect of Land
Revenue be reduced by Rs. 100.”

[Delay in the distribution of Bhoo-
dan land and the failure of Gov-
ernment in setting up  all-party
commitees (2).]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 146,000 in respect of Land
Revenue be reduced by Rs. 100.”

[Failura of Government in oc-
cupying the land donated by its
owners to Bhoodan and which is
still in their possession (3).]

““That the demand for a supple-
mentary grant of asum not exceed-

- ing Rs. 146,000 in respect of Land
Revenue be reduced by Rs. 100."

[Failure of Government in check-
ing the favouritism shown in the
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distribution of Bhoodan land and in
removing legal hurdles in regard
thereto (4).]

“That the demand for a supple-
mentary grant of asum not exceed-
ing Rs, 1,46,000 in respect of Land
Revenue be reduced by Rs. 100.”

[Failure of Government in check-
ing wrong settlement of Rhoodan
{gnqll in Madhuban Thana (Bihar)

).

“That the demand for a supple-
mentary grant of asum not exceed-
ing Rs, 146,000 in respect of Land
Revenue be reduced by Rs. 100.”

[Failure of Government in check-
ing favouritism shown.in distribu-
tion of Bhoodan land among the land-
less (6).]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 7,300 in respect of Taxes on
Vehicles be reduced by Rs. 100.”

[Failure of Government in repair-
ing the vehicles belonging to the
State Transport Corporation (7).]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 7,300 in respect of Taxes on
Vehicles be reduced by Rs. 100.”

[Failure of Government in preven-
ting the grounding of several vehicles
l():.r :Ithe State Transport Corporation

8).

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 7,300 in respect of Taxes on
Vehicles be reduced by Rs. 100.”

[Failure of Government in asking
the State Transport Corporation to
provide facilities, good behaviour to
passengers (9).]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 7,300 in respect of Taxes on
Vehicles be reduced by Rs. 100.”

[Failure of Government in impres-
sing upon the State Road Transport
Corporation to run the buses in time.
(10).1

I9.6q%1 WgIey, fagre & faum awr &
S A @R § AT ;o fagi aew &1
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fagTT 7 S=aT FT IH FAT K1 O A
wwg m, FfE dg # 3 afa,
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“HWT IUAA AT qfA FT 9@ T /94

fawer gan TAmeT & 1 Sed fage oW
S 1 TATHT &, 0T T 3AEH §
agTat M7 gforar & @R £, 27 T A
q? fegeam 0t sfa =aff g & g
HEH TWATH WA § | qg € WAL gAl
fe fagre & fed o1 fafosm $ifa fraffe
1 Arfgn 9, S fAfra Arfa wfemae
FET 9rlgq oY, g A€ A1 A% ) AT
S W ATEAT Wi AUFL ATEA
7 ot woe foiE @ & 96 IR AT
AT F w31 &A@l F qA0A1 7 A
e s & fav, s sfa-smeat
& aw & foa, w9 fodad 1 A5
g & fqa w1 fean afe s w5
av fge & faafad & w1§ w10 A
far, fomrer adm a5 gar & & fase
o9 agd & 0w 7 @, oF A ¥
agw @ Fredt feafr & ag o & )

17.58 hrs,
[Sirr M. B. Rana in the Chair]

fagre &1 aT @k fag fodme @
a1 fr 22 aut @& qefraTdy g T 99T
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fasre 4t A g WA Iz T 4v
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&t awa a7 faar i

weqs ARIEd, fagre d TR 3ATHI A
ST § W I ST F ARy geqfer
§ | afrT CERET & AT T S @
ST & ATH T ITHT HEAT (771 A7 @/ 8 |
gardamr o W foe gare qomr 7
A F AT A FTE AT E 1 ITR
¥ gy | T FHAY W oaw
¥ &) g AW FW W & O
2§ & =Awr W wwmr fear @ @ &
TR TAT FT F1E 9T G fEmromar )
& w1t g f Sireli €7 Tern A1 w6t syawar
T |

seaer wgred, fagre & mafafadfafei
wiT Arfewrzs afar Fafei & @ aga
feat & afrg€ @, i g adt g 2
# @z a=m F 57 T a2 a6
e % fe ag oo f 7 el W awe
7 | faw & A 79 gu & T iy
T F4E |

fazre & faes WX 9@ T 7ga g
IAM | AR IS FF" F wrE A0
for &1 & s 7di fear @ 1w
9T §ure oa § foew & A1 q IR
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£ 1 wzifrm A1 avw Aaa] § oam gy
A1TH TTRI 99A Z 1 =ASr 39

faag 3 forfaq @3 a9 12 g1z 790
z 1w &/ o few grdizaz & Afra
gz WAl W ATET AW FIEE Fr2 fEm
a7z 7 qrF W, faw A7z &7 g faww
o @, gay foar 95 2T 2w
THET eEEAT 1 Jm A1 faE 7 1 509
Ty ¢, 7 A 7 AF T A AFAT 20

aT@ &1 I AT B 9% ¢ fams
I & fA7 $& gae7 frar J@T Tnfzd

u FW 48 fHET F AqEE & aey
q am &% W@ #h wH Fwar ¢ gz o
amg @ o8 g7 &1 W KT Q@I
I e eg-wTE FET R, 6T A
SaEaT O ENT &) O w1 faE
F sdraelt &1 97 | F R w7 F w77
areat § f+ fagre & <oefifas oo w@-
WEI &1 16 9¢ TY F I9qT & (29 7
forat w1=dy g1 &%, werafy e &7 A
1 F FAST 7 A I o g R
& ¥ TH FTH F @24 3 A1 ag e
T & T34 w45 |

st oY SRR H¥W  (§WEd9I)
fagre wrea &1 gE0 798 I AT 2
afeT stgt o T F7 FrEey E, Ag A9
SOTET 4" WS 2| w1y g gfy exfia
oTT FT 3 | TF @A & FH g (FFTTAA))

FHTL T "TEE &% AT gW AN &
g1 79 ¥ & a7 99 #7 77 #oqmwe
FE 7 g AW F A & fAe s e
F31 | AfFA § T g 6wt 3 93
T ot 331 9T AT ET R 1 A= AT
T & AL F OF ARITER W7 ST HAT
qar g w1 feay oy A ) fg T @
g wfiaw daz aEei W Qe Qo QW o
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q I W gEaex 9 4 ) g war &
agl A T N g @ g T,
IE g T F fad go fE@ar amm
wfed | S F@l A% I3 AEA § IR
SHF waTd ° FeT & fF For @@ ase
a9 W& qa1 AL fawm F FHAT @R |
# gamar g f& mE e foe wm A
HAFLGT AT A7 THAT g1 AT Ig AT FHT
¥ g7 2tk g | foret ax favam T@
foar o g & 1 A F FTATE AT
2 7 e g fF A9 sEET et g7
T FT AT TAT FL |

fagr a7 arzfas gy draga @@ £
1967-G8H I27 AT TFTA 20 97 |
1968 W FWT &1 417 ¥TE | TH ATH
1969 7 I &1 GATAF ATz AT H G
g OTE AT ATIE 1947-48 § OF 17 772
Y | 5 Azt gArgE wfufa & @iz
TE At A1 Az § mearey 2, AT e g
9T AW 97 IEM A1 F6 FIT AT IART
gaFT | I TZ TN, rvedEiea ©
T | IR g {1 Az 7 7 9 fafam
a7 7 &g & am A1 wgRa £ @@ oA
fAFeet &, FET THETANT FIAT T2 qf0AA
? ) THEl gEY AE o fE wmEm g
% g fer & 7@

18.27 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

fagre & T W §F F qumg agA
I E ) wIE IS A A A
&Y a1 321 &1 faqe, g, e
g gt T TErEEw 7 A oA
AT £ 39 I fra 3

eI FEEg, #§ feAie A7 19
F q7U 7 §8 FE R0 § | ag $iw
¥ gfas &+ A7 3T @ fF sfeaw
wefad wi ofige fes & gardr
FTHI 72T FT | WX JAA 7ZZ A ¥Y grav
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A AT grer WX o @ g1 g it
# e 2% #1 fafae & sgm fr agr 9T
qEATE FT QAT agd WY gl g W g
qFAT § | | T W SR & e
g1 vaer g fage & ws@r &4t g
aFdt & 1 g7 g fme w fem
FIAF FH A FZHATATE | 99 IH
Mo d ) T aFa gz R g IAN
o off |77 eAT & | W F a7 A g
2 Fgr 97 qvaTS; F GdT FE A R
Afga mFTTS T@E T4 FEL FTO A
framega Iz g1 a Tz a2 fr 3
Wﬁaﬂﬁlmmﬁﬁﬁmm
z fa wae fy av wmea fada v 7 fea
1 9 dvarr & ag fask A A g

A1q 1 fAarg &1 A 99 wE F
a7 A a1 f& g7 AT feags 7
faté & fam ot g fFan smom | g
IFY qTT W gEY | AfEa G4 gar g fE
Ty woadl #1 fAgfear & fag ar waar
o & At IR AT e T faar
war | 9 13 9% 919 3535 FEITAET
qatfusTar @ @ g | w7 oA ofwmd
1 wqraeT g1t gt ar za aarfasrat
! mravgEar 7 g4 | SfEA T Efaw
"7 91T 7 @ faard & 9 AT e
M@ R A s A0 qrgEaE
g WY A § qZ a9 AT QI E |
wToET FT A W T AE ) TR &Y
AT, BT FT ATE ATYET OIF AL |
AT qaq T e & 0 @@l 54 AT
T WA § | 1 O FW A G Wy
#T Ag EAT Y| WIOED AAT WY
#rm fx qgr aga ®w fAard w1 g
g T AT EET B BHAFEH R
AT AT FB Rz TgAAA X1 ARG
o I, w HAfEfER # A=
® & FTAT ATAT AT TEAT K1 FD BT TH HA
FTt 7 TR wEs freef | geETs WX
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MR. DEPUTY-SPEAKER: He
should conclude now.,
SHR1I YAMUNA PRASAD MAN-

DAL: This is the second biggest
State in the country. You have al-
lotted only one hour, The people's
representative must have some say
on the demands.

gfg #1 g=fa § a7y 7, 399 =WY-
fAsfaor % arary F g AT AT AT
F21 & afFa gare ag gta § & 99 o
STIHT CAT LT TAT € | aT qE AW AT
g F & foar e a9 oA@
gET 1

g g fr g & A faem avEw
%1 §B ST TilFea? gfAafadl 1 aes
g ) S fa@Re F zmam o §
q|T # 1903 #§ ¥ viigeas fas
e Fm fqar At 1 1935 F
I agl ¥ gErad faedt T T ) w=
g4 & f& faer @ #fa favafaamg warfw
& o faame faar ar w1 & ) & wwwan
g f& tfoefas, wifas o7 oo gfer
& qan ga% oo wéer gm0

afz faeYy For & ofresft s gx
ALY qATE AT 7@ &, A1 WL FT WA
AN THEAM F EE &G oarfew |
®e ada A w1 a9 F e
Y N fge | AR FRE wE
& w W HfRfme FoRe ao
w1 IO fagr # gfawr § f=fgaa
aaa,ﬂoé}oﬁoawmﬁmﬁ
wifa w6 & | W R 39 8w § faww
W o wfew e ad 3, W T
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g § #4 @1 AHIGER GHT-TZ T @1 97

afz @z 3aa warfaw fer @ faam &

| FTETEY AEY £ 60, q1 {65 3 9 I9

fazre &t 71 feafa @nf, Toet @gw &

FOqAT FT AT THAT §

gravaEal 59 ard &1 & fa fagw #
agd a9 g€ § 48 39 9% H0Z A FH
@7 ¥2T TGAGTH W 5T IITAT & sFare
FT sqaegT &1 S | W FIHRT ATEAI
2 fo g @a| @1 Uo7 W9 § @ A Q@
1 IOH! o7 g¥a | SfEa /17 yarEue
T I G | AAGT T HATE AT
F1 avg fagw & a3 mF AT WEE
ait g7 fa=re & fau & a9 & 92
gar 3faa a8 2

u"tmmh(mw@)m
WElEd, §9 a99 gATd W § TeEaw
afeaar g, fa“,ﬂfa'aﬂﬂawrm
fore &1 gt AR ww feafa
q A9 I & faq fam a@ & sifow &7
Wi g, § W19 § a9 IEF §G IR
TEAT | g |

oy 91Ad £ f fagre oF afazrqum
TS g W @Al I8 F g q9E |
fagr & awea 7z @ fF agr foerd 49
FY AT, JUTT-HE FF @ 1 HC TAdqm
& gat feel &Y gl #1 &9 g faar
o | wa & Fw A fefaam g &, aa &
FHE & wraea § Weww fommd &< @
ard 9 A & g1 Y € | w9 § 9 "HETw
To E-gif® §W AT H HIE HASAT FEH
AEN ISTAT T §—, AT & AT < ARG
d wire e st &fagd o gveT s
we 73 faar ¢ 1 fare G s @, orgt
wira frarl W afrge wegdi w1 wer§
T i g et o g | 99§ 7@
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oA @R & & fr s A oavs &
T g fewa fomg f&7 oA
AT §, qF A qF T3 FETA F21E 9 A
13 & F 39 AT G T G
1 Frfow T w® &

ggaril § FAr 9w § 5 fagre
# AT AR AFAATECH G9T A1 O |
AFEATIER §9 43T # E 7w mm
TAEA & 6 97 oF T A7 A4 7 qem
grm, afaFr 6 s, At S T
fFar sm, S9 #7 FEewAr #1 SwE,
A1 7T A T I F e 797 380 B
IHPFAT AT ATH TG SATRT FET £ | Af
T wH aAE fw 1 A wmm A
3BTHI AT ATFTATHT T HATEF T o
IALAT, AT AAAT KT A AT 39T F, FAT AE
F F99T & | IH IFE A dWAA 1
FAAT W FL AT E |

faee & o o 9 aTE FEe AT
FIAAZVA, TATFI0, FF AW F T4l
H a3 GE | AT T AETL TRAT &
fr oot #1 ToriEr A1 arer o, A
AT THA FT S ATL-ZTE T AL AT ATAAT?
ST FHE 97 FTH A F9A ., "gAd A@
FHAE, O AZFT AN F F9 FA
§ W A T JEA A1 W HZAA T
Il 1 &1 ArgAr A AL, 77 Av Y Ay
AT AT TS & |

FET G g A1 fafes s
T T E, 39 #1 FiEE £ ImA & qav
et & f& @@ 79 i § afz w1 A
&, ot ag Afmex 7%z 1 § w7 sAfA
W A 39 A% § frrear sravaw &
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I IAM A AT aTF a3 A1 4 IHATH
99 TFE 1 AT | agi AfE-AIA g
gl aar ¢ o g-afafafat & e
TEY 7RI, AT & 7T T wyFErHr A wwEy
F v frvm Frm 72 &, 39 F A1 frer #,
3 F) fovaa 3 v, Bl &Y g
W@

or faq afom fas & T arée
97 71§ A9 | AMT GTT ALS, FoAR WX
g% Wiy & 77 ghemt #1 a=
g faar vn, Aga & smafaat @1 A
frr war # I7 AY A #@owAr 4
§ ag1 fom o | ot aw g AR F A
FAATAY AEY &1 T8 & | TH / AT wETAT
am A # fr a awi 9 few ag A
s 81 771 &, Ff 4@ a7 wemE
FT I3 AR AT T7% & 1 777 & w7 v
7T gl TR 2, 7@ fAv 3w A grarw 5w
AAR A T ? wrmamd fr aw
#ZT A 4% AN W1 g2 B, WA 7
T AR

d wdt mErRm & fraew wwEm fF
a7 2o wirm faa, afrer segdl o
TiEi w1 am g | faEm 7 ow awe & d@faes
i AR afEA aaw 2 fRe #
AN & AER A W A FAA
F¥ FI0 F II0AT AT H1T qOIfRAAT F Y
1 gAT 7 &Y o7d, 41 =9 § gAT A9ad
Ffer 7 BT | W § W a9d
T, @ 0F JE, g Jeeantear @
g I W 39 A OFer e &
77 Y a1 T 7 & agm fr At N
feafa oy = &Y @TF, ¥ 9% F T
GaT 74 A1 Ffew Y o7 @ 2, 39 A
TR &34 Y Ffoe & F@
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it gfrer fag (Wl{maR) @ STmeaw
#a1Em, gaTe agi fage & wezafa-umad
T A EAT & AT IW § AL A A
g &Y T WA | | oA WA
T e 7% 7% dreed Wz w7 S GE,
P AMT A TEfT A R A
F1 ZAF o A1 @ & avw A9A 3
ardi & & v fom o v @ o faw
FT " FTH 39 97 971 2 |

39 omEA | gEafwar &1 A w0
& uF JaTZTOrIATE | ATe bt faere F
o A fAam AT AgT | I far
Tn ¥ aer fawer an, afm ome fgm
EH AW A AR AL @I | AL AT
A A T TG A G4 T 5
FAA T FEH PAT TC TH F FATAT AT HA,
&Y qITAT AL I A AT T
g FEA FA AT G0 6T 27 qg
sy, fom & 7 e omEr A faard
grit 1+ # fadew #wr |meAr g o
fagre /TE ATATIE ¢ AT Ag T FIH
TG T T AT 2, AT FET AR ZH
FH FT 77, Tel Al AN A q2T T
STAT FIT AT FATHT WEAT T A

fagre w7 & fodm wrom 3, afem ==t
fareft & =fsrar grevez & - faweft a7 3=

18 @& wfa afsz 2, afafan st fr7 =@
gfs &z & wiv  fafqww 91 120 =@
sfx g @ 1 fiFe o vAfefr A
T2 H A9 @2 1 F2 mfeEd w1 v
€, T &, TR AT AT 2 ) qETE
& F0 F AT ANF AG wIAr @A
gt A1 F 34 qEw § arfam w & R
et & fra awr gmm 3

g wfiemfal & wfiee zf=
fram it 3 =R a2
fF fam & a3 & @ 9t =t e A
W 7R art i auwd Wik e
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@equd & AT @ F AW FE B
A% fFamat &1 9797 9T £ | Uw a1
A5 ft Faman faerelt & greoez =1, @l
A AZTH 3T 11/ 16gAAT 198 @Y
AT &3 7 72 7 fF wfa vez o g
T A frm A oa= g W g AW
A & | 9°F ag ot wrAw T2 oA
A wrEw AEt fF wEE § 25 faw faee
Tz v g, faset & a9 ot A1 9F
A TG A2 T 07T F v oW A A7 A
TN FT 99 2, A ATAT F oA LA
TXUAY AT A 2, AfwA T & AT
¥ 99 F7 @k g1 Aar g | e frafs 7
&9 T O U et TAAH 29 OF WA
2T, ag 1% g 3 A7 AAr & oA
¥ At aaa & | v & oarg AT
TF AT ¥ I T g7 A1 A9 8 AT
F, I & a2, UFATSH TUA AWM FT HATT
FAR A o g, ox oAz A oF GAA R
O & T §ER & AwAT F At @d
T2 g AR ES & A 9w EegeA
§ arasz off 21 72 &1 =T & | A gEn
AW OF OF WEEY 1 fA0E A1g FT AT
4T fr w9 3AEW &9 AEd @ G
& w7 ot & 1 Zard geft 3, AT AT
9 § S 29T &\T AT 2, ST O a9
HaT g omaT &, 39 &1 T iz &}
# faama AR faard & 39, fawe &
AT, HRUTE qTE T AWCH A=Al & AT
M FH g H1 AT FT Arfaq w7 F frar
Zan 7 framei #1375 ®raT A9 e &
W g A 0FE A TN IR A
T TE § 9% TOTHOA &Y v g | SH qFAT
anfen | @ 7% F19 AR AGi g1 94 fF
G B A1 ATHTT IW AT TEI FL A
T € A9 aF el ot aw  fEarT o g
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W FT FwAT Fga awfefes adr grm,
aratfad qg g |

st §I TEW (TT) ;o IAAE
wgEa, & fagre &t 7 &1 fadg Fwar g
™ & fau aga see wToT & 1w
a2 fF @zt fagre & wegwfa ww
F Az W 9T @e 22 Fuf § e &
R TEA & FW agi agd @vifadr
ag wf § Fifs oF Are § o av 371 A
BT ATH AT 77 " gAT AT FHT Qv
H FIT7 § WS FTA § 79 T | Fo THo
A /e A g At fR ' A gz av
§ 919 77 T AT 9gq | T G AT |
& g A g fx fom & 2 @ e
UF ATTA H @9 g W7 9Z Jig @ &
WTH TT AT A1 IA K 0T A TAA A A
ZWIT 39 397 31 grea o1 gAAT 9E £ TH AT
FIOOM AN Z T THET W ART @ A |
" q7 qfaaey AT =En R wrfae
AT AT A 9rfew | g dm @ fw
wré n oF wiEE fae & 92w we
& I AT AIEH IO F AT E |
foT gaeT AT ®E g1 T £
g Fowe A1 famd 9% @@ W &,
fafreett o1 w4t %%, a7 3% At W@ A
T 9 & oAt v wr e, A a3
T WS 0 o7 AR g & w9 et
F1 Figaedr ¥ I & A a@r AT e
HARA & | 9IE A 979 99 FT AR
& G & ATETA TF 4T 27 1T TTAT g
o1 aff oF agdl fa A & @t W
TORT & § FT FIVAT TF FOT 30-40
HTEH O, SHOA 11 94 A T | AT
aF Y = @, Fa= A w2 g | gwAr
Froor @gr & fF AT gwd sefami #)
FHgFN 3q § W I F A FAA E |

65 wfawg woar ag & W wEE A
W § W 35 wfeve waEr fam w%
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AT HFTE WTT 77 A7 § 98 D12 T8 AHAT
BTAIE FIeFC i AT HICHIEET | HATTHI
A AT & | 9 & fao oar w3Ar Fefgn
fw faaq aredt 78 ooz & 37 #1 TG 9T
37 70 Trfz0 | 37 AT AT FA 07T 0

faardt & w4 & & 4@ Fza0 @A
g | A3 &1 z¥agA X 8, N ANRS
# fagre § g ATAAT TAAT wez Ay war
fr 37 @ wferr fagw dadr =fad
Faifw aT TT AHAT HTA ATHT F1, WA
AT F1, ATT TIEA ATAT B OF FOL
& W AT AT I F1A AT § IR GA
T3 & 1 fom awg & o faem o #7R
AT E IT F FA T X AT AN GA FH
AT § I K1 9 TLF, a8 ToA Fgl
TF AATATE ? AGA T A ATA A@AT
TEAT & fF a7 aw agA A feafa &
M2 WA A e drwar anfeg |
AT FGA AN A EA AT TR E 0% W7 IH
FT T HIAGAT A & | THAWA o FArfgar
A @gr 97 % 100 & 7 T8 51T | gL
7 A & g wfed A g 7
¢ fr oF SEEE Y AAeE AT 17w
2o St AT A e A w9 2
7z Iw f¥w v Avr @g Awar & 7
FATT A AR @@t ¢ ARTA A
fza afa famr, <1 4o aga T W @
AAT §, WA FHIL  AATAAY A1 A
@ fF ag &1 wreEE sgfte § W
A T 1 T g fm, o
T FT gW Erm, AET aeert gem,
qTRETEY a1 9T g6 9 St A8 a0
A g ! WAvF ewa AR & wgAr
aar g froaga s qu faar am,
7@ A 5w Aw & A% agw @ § AT
W mAmAAEA i R wman §
gW A/ aga FTAr 5, 97 A i 5
& forlt AaTT &
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THE MINISTER OF STATE IN
THE MNISTRY OF FINANCE

(SHRI P. C. SETHI): As far as the
Supplementary Demands for grants in
respect of Bihar are concerned, the
main items of expenditure on re-
venue account are Rs, 138 lakhs on
account of drought and flood relief
operations, Rs. 118 lakhs for grants
to Universities for meeting increase
in expenditure on account of impro-
ved pay scales to the stafl of Univer-
sities and to teaching and non-teach-
ing stafl of the constituent colleges,
Rs. 50 lakhs for providing mid-day
meals to the students of primarv and
middle schools, Rs. 43 lakhs on ac-
count of payment of arrear bills.
ete., ote., Out of the total amount of
Rs. 718 lakhs, about Rs, 371 lakhs
would be recoverable by receipts.
recoveries ele, and, therefore. the to-
tal excess demands are still less,

Apart from that, I would also like
to point out that, g5 far as the Fourth
Plan outlay is concerned, Bihar has
benefited the most in terms of the
Fifth Finance Commission's recom-
mendations. In the Fourth Plan out-
lay for Bihar, the State Government's
own resources are Rs. 103.61 crores
while the Central assistance will be
to the tune of Rs. 338.00 crores. thus.
the total will be Rs. 44161 crores,
The Central assistance thus for Bi-
har would be 765 per cent of the to-
tal Plan outlav of the Siate. This
proportion. as compared to the Plan
assistance which hag increased from
475 per cent to 65 per cent and then
9.5 per cent and now reaching the
figure of 76.5 per cent. is considerahlv
on the very good side. T would also
like to mention that this has happen-
rd on account of the formula which
has been adonted for the backward
areas and backward States bv the
National Development Courcil. Bi-
har has benefited by this.

T would not like to go into the de-
tails at this moment. T reallvy share
the concern and anxictv of the hon.
members, Shri Madhoukar, Shri Ram-
sekhar Prasad Singh, Shri Boni Shan-
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kar Sharma, Shri Mandal, Shri Satya
Narain Singh, Shri Mudrika Sinha
and Shri Kedar Paswan, that as far
as Bihar's poverty and backwardness
is concerned, special effort has to be
made, and I am quite sure that on
account of this Plan outlay this could
be done: as far as Central assistance
is concerned, we are moving in that
direction.

Anxietv has also teen shown that
the President's rule is there and,
therefore, the democratic forum
which should have been given to
the people of Bihar, is being denied.
1 would only like to say that it is
upto the local legislators to decide
and find out a solution to this pro-
blem and I am quite sure that the
hon, Members who have shown their

concern here in  this respeet  will
move in that direction,
As far as the other complaints

which have been cited here by the
hon, Members with regard to specific
charges of corruption or with regard
to the trouble which the people
might be facing on account of any
lack of appreciation or dereliction
of duty on the part of Government
officials is concerned, if any specific
complaints are brought to the notice
of the Government, we will certain-
Iy look into them. At this moment,
as far as these demands are concern-
ed, they are very limited and I hope
that the House will pass them,

MR. DEPUTY-SPEAKER: Now I
will put all the cut motions in res-
pect of the Supplementary Demands
for Grants for Bihar to the vote of
the Housc.

All the cut motions were put and
negatived,

MR. DEPUTY-SPEAKER: Now
the question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
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of the Order Paper be granted to
the President out of the Consolida-
ted Fund of the State of Bihar to
defray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1970 in respect of the following de-
mands entcred in the second co-
lumn thereof—

L/P(N)5L88—1,010—6-3-1970—GIPS,
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Demand Nos, 2 to 4, 6, 9 to 13, 15 to

ié;lﬁ 28, 30 to 32, 35 to 40, 42, 43 and

The motion was adopted.
18.52 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, De-
cember 22, 1969/ Pausa 1, 1891 (Saka).



